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 on  Private  Members’  Bills  and  Re-
 solutions.

 _—

 i248)  hrs,
 COMMITTEE  ON  ABSENCE  OF
 MEMBERS  FROM  THE  SITTINGS

 OF  THE  HOUSE
 TWENTY-FinsT  Rerort

 SHRI  CHANDRIKA  PRASAD
 (Ballia):  I  beg  to  present  the
 Twenty-first  Report  of  the  Committee
 on  Absence  of  Members  from  the
 Sittings  of  the  House.

 42.9  hrs.
 MAINTENANCE  OF  INTERNAL

 SECURITY  (AMENDMENT)  BILL"

 MR.  SPEAKER;  Shri  Brahma-
 nanda  Reddy.

 SOME  HON,  Members  rose—

 MR,  SPEAKER:  Please  allow  him,

 SOME  HON.  Members:  No,  no.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  K.  BRAHMANANDA
 REDDY):  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  Maintenance  of  Interna]  Security

 “Act,  ‘1971,

 MR,  SPEAKER:  Shri  Madhu
 Limaye,  Shri  Somnath  Chatterjee,
 Shri  5,  M,  Banerjee,  Shri  Janeshwar
 Misra,  Shri  Samar  Guha  and  Shri
 Jyotirmoy  Bosu  have  sent  me  intima-
 tion  that  they  want  to  oppose  the  in-
 troduction  of  this  Bill  I  will  call
 them  in  that  order  before  I  put  this
 motion  to  vote,

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour);  No,  no.  It  is  uncon-
 istitutional,

 MR.  SPEAKER:  Whether  it  is
 constitutional  or  not,  the  doors  are
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 open  for  that,  I;  is  not  for  me  to
 declare  its  validity  or  otherwise,

 क्रि  मधु  लिमये  (बांका)  :  इस  में  थों
 बातें  है  ।  एफ  तो  विधेयक  का  विरोध  कौर
 दूसरे  जो  बुनियादी  मुद्दा  है  कि  इनको  इसको
 इट्रोहयस  करने  की  इजाजत  नही  देती  चाहिये
 और  बह  क्यों  नही  देनी  चाहिये  ।  इन  दोनों
 पर  मैं  बात  कहना  ।

 अ्रध्यक्ष  मदद व,  हर  विधेयक  के  साथ
 स्टेटमेंट  प्राण  आ्राबजैक्ट्स  एड  रिजाज  देने
 पड़ते  है,  कारणों  और  उद्देश्यों  का  शापन  देता.
 आवश्यक  होता  है  |  प्रापको  यहा  तक  भी
 अधिकार  दिया  गया  है  कि  झावश्यक्ता

 पड़ने ५२  श्राप  इस  ज्ञापन  को  दुरुस्त  भी  कर
 सकते  है,  बदल  भो  सकते  है  ।  मेरा  यह  कहना
 है  कि.  इन्होंने  जो  उद्देश्यों  भौर  कारणों  का
 बक्‍्तब्य  दिया  है  वह  प्र पूर्ण  है  गौर  सदन  को
 गुमराह  करने  वाला  है|  अपूर्ण  कैसे  हैं  ?
 इन्होंने  यह  जो  नया  6  ए  सैकशन  जोड़ने  की
 बात  कहो; है  उत्तरी  वो  प्राय  देख
 लीजिये  |  कलाम  2750  3  बी  मैं  पढ़  रहो
 हूँ

 “(b)  the  detaining  authority  is
 satisfied,  having  regard  to  all  or
 any  of  the  facts  constituting  all  or
 any  of  the  grounds  on  which  the
 order  has  been  made,  that  such
 person  is  likely  to  commit  or  at-
 tempt  to  commit,  or  abet  the  com
 mission  of,  any  prejudicial  acts
 within  the  meaning  of  sub-section
 (2)  of  this  section  in  an  area  which

 is  for  the  time  being  declared  to  be
 a  disturbed  area  by  notification
 under  section  8  of  the  Armed  For-
 ces  (Special  Powers)  Act,  958  and
 makes  a  declaration  to  that  effect
 within  five  weeks  of  the  detention
 of  such  person,”

 इसका  कोई  स्पष्टीकरण  स्टेटमेंट  |  साफ
 प्रायजेंक्ट्स  एंड  रिजज़  में  मही  है  7  यह  जो
 ह  जो  बी  कलाम  जोड़  विधा  गया  है  इसका

 “Published  in  Gazette  of  India  Extraordinary,  Part  on  Section  2,  dated
 7४  May  1975,
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 एक  भात  उद्देश्य है  कि  एक  से  &  नजरबन्दी
 के  बारे  में,  प्रादेशिक  दि टेंशन  के
 दारे में  जो  धुप्रीम  कोर्ट  के  निर्णय  है
 इनका  दुक्के  निर्णय  नहीं--दर्जनों  निर्णय

 हैं  इनको  तलीफ़राई  करने के  लिए,  इनको
 समाप्त  करने  के  लिए  यहू  काम  किया  गया
 है  भोर  इस  बात  को  स्टेटमेंट  साफ  आवजेक्ट्स
 एंड  रिजाज  में  स्पष्ट  नहीं  किया  गया  है  1

 मैं  सुप्रीम  कोर्ट  का  एक  ताजा  निर्णय जो  है
 बहू  भालके  सामने  रखता  चाहता  हूं  1

 Tam  reading  out  from  page  +138,  para-
 graph  6,  AIR,  Vol.  62,  975  January
 (Part  733).  It  says:

 “If  there  is  one  principle  more
 firmly  established  than  any  other
 fin  this  field  of  jurisprudence,  it  is
 that  even  if  one  of  the  grounds  or
 reasons  which  led  to  the  subjective
 satisfaction  of  the  detaining  autho-
 tity  is  non-existent  or  misconceiv-
 ed  or  irrelevant,  the  order  of  deten-
 tion  would  be  invalid  and  it  would
 not  avail  the  detaining  authority
 to  contend  that  the  other  grounds
 or  reasons  are  good  and  do  nol
 suffer  from  any  such  infirmity,  be-
 cause  it  can  never  be  predicated  to
 what  extent  the  bad  grounds  or
 reasons  operated  on  the  mind  of
 the  detaining  authority  or  whether
 the  detention  order  would  have
 been  made  at  all  if  the  bad  ground
 or  reason  were  excluded  and  the
 geod  grounds  or  reasons  alone  were
 before  the  detaining  authority.  See
 the  decisions  of  this  Court  in
 Shibban  Lal  Saxena  v.  The  State
 of  Uttar  Pradesh,  1054."

 मे  इक्का  बुक्का  तिर्णेय  नहीं  है  ।  954  सै
 सुप्रीम  कोर्ट  कह  रही  है।  मैं  इन  विजितों  पर
 जोर  दे  रहा  हूं  ।

 “If  there  is  one  principle  more
 firmly  established  than  any  other  in
 this  field  of  jurisprudence.”

 में  केश  उन्होंने  साइट  किए  हैं
 “See  the  decisions  of  this  Court

 in  Shibban  Lal  Saxena  v,  The
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 State  of  Uttar  Pradesh,  i954;  (2)
 Dr,  Ram  Manohar  Lohia  v.  State

 सदन  के  सदस्य  कौर  हमारे  नेत।
 of  Bihar;  (3)  Pushkar  Mukherjee
 v.  The  State  of  West  Bengal  ‘1970.
 Even  as  recently  as  this  year,  8
 Division  Bench  of  this  Court  point.
 ed  out  in  Biram  Chand  v.  State  of
 U.P,  AIR  974  that  it  is  well  settled
 that  in  an  order  under  the  pre-
 sent  Act  the  decision  of  the  autho-
 rity  is  a  subjective  one  and  if  one  | of  the  grounds  is  non-existent  or
 irrelevant  or  is  not  available  under
 the  law,  the  entire  detention  order
 will  fall  since  it  is  not  possible  to
 predicate  as  to  whether  the  detain-
 ing  authority  would  have  made  an
 order  for  detention  even  in  the
 absence  of  non-existent  or  irrele-
 vant  ground,

 The  ‘Tus  is,  therefore,
 inescapable  that  since  ground  No,  5
 was  wholly  misconceived,  non-ex-
 istent  and  “not  available  under  the
 law”;  the  order  of  detention  must
 be  held  to  be  invalid”

 भागे  जजों  ने  चिन्ता  व्यक्त  की  है।  उन्होंने
 कहा  &  कि  ह्म  किसी  को  छोडना  नहीं  चाहते
 हैं  ।  लेकिन  सरकारी  अ्रधिकारी  ठीक  तरह
 काम  नहीं  करते  हैं  कौर  इसलिये  उन्होंने
 कहा  है  :

 "This  circumstance  also  is  indi-
 cative  of  the  rather  casual  manner
 in  which  the  District  Magistrate
 proceeded  to  make  the  order  af  de-
 tention  without  proper  application
 of  mind  and  it  could  have  an  in-
 validating  consequence  on  the  order
 of  detention.  We  hope  and  trust
 that  the  District  Magistrate  will  he
 more  careful  in  the  future  when  he
 has  occasion  to  exercise  the  enor-
 mous  powers  of  preventive  delen-
 tion  entrusted  to  him  by  the  Parlia-
 ment."

 इसलिए मेरा  कहना  यह  है  कि  यह  जो
 शासन'  हैं  यह  अपूर्ण  है,  यह  सब  ताज़  क्यों
 रखा  गया  है  उसका  कोई  स्पष्टीकरण  इस  प्र
 नहीं  किया  गया  है।  प्रतीति  कारण  |  यहाँ,
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 है  कि  प्रभी  प्रभी  सुकून  नारायण  बखिया
 का  केस  हुमा है  शर  उसको  सुप्रीम  कोर्ट
 के  निर्णय  के  भ्राधार  पर  छोड़ने  का  हाई  कोर्ट
 नें  फैसला  किया  है।  एक  तो  लापरवाही
 बरती  जाती  है  और  कभी  कभी  हू  जाने  बन
 कर  भी  फिया  जाता  है  t  मुझे  जानकारी
 मिल्ली  है  कि  विगत  सितम्बर  महीने  में  इनके
 लिए  प्री  दस  तैयार  किए  गए  गरफ्तारी  के  ।
 लेकिन  प्रमुख  लोगों  के  बीस  को  बदला  गया
 कौर  इस  तरह  के  प्रे जुडिशल  प्रांउड्श  जान
 -अक्ष  कर  दिए  गए  है।  मूल  जो  फाइल है,
 ब्रिक्स  की  उसको  हासिल  करते  की  भाष
 कोशिश  करें  ।  भ्रमर  उस  फाइल  का  ग्राहको
 पता  चलेगा  तो  मेरी  बात  की  पुष्टि  हो  जाएग॑े।  ।
 इसलिए  इस  में  उन्होंने  इसी  फैसले  का  हृवाला
 देते  हुए  कहा  है  :

 “In  view  of  what  we  have  held
 above,  the  inclusion  of  non-existent
 facts  in  the  grounds  vitiates  the
 entire  detention  order  It  is  then
 argued  that  the  totality  of  the
 grounds  must  be  seen  and  not  indi-
 vidual  grounds.,..

 इसी  के  ऊपर  यह  प्राधारित  है।  इनफा  प्ली
 यह  है  :

 “There  is  no  force  in  this  con-
 tention.  In  Dwarka  Parshad  v
 State  of  Bihar  (AIR  875  SC  134),
 it  has  been  clearly  held  that  even
 if  one  of  the  grounds  or  reasona
 which  led  to  the  subjective  satia-
 faction  of  the  detaining  authority  wu
 non-existent  or  misconceived  or
 irrelevant,  the  order  of  detention
 would  be  invalid  and  it  would  not
 avail  the  detaining  authority  to  con-
 tent  that  the  other  grounds  or  rea-
 sons  are  good  and  d»  not  suffer
 from  any  such  infirmity...  _

 यह  दवाई  कोर्ट  सा  निर्णय  है  ।  इसलिए
 मेरा  द. ६  कामना  है  कि  जाप  इनको  इस  बिना
 पर  अनुमति  न  दें  कि  इन्होंने  स्टेटमेंट  साफ
 ब्रावजेफ्ट्सा'  एंड  रीजज  को  ईमानदारी  के
 ौर  प्यारी  बातों  को  द...  के  सामने  रखने

 Maintenunce  of  242
 Internat  Sec.  (Aimdt.)  Bull

 के  लिए  तैयार  नहीं  किया  है  ।  बाकी  जो
 मेरे  प्राप्त  है  वे  इस  प्रकार  है।  पहले  तो
 यह  नज़र बदी  का  कानून  ऐसा  है  कि  लोकतंत्र
 की  मान्यता प्र ों  के  खिलाफ  है  |  इंग्लैंड  जैसे
 देश  से  युद्धकाल  को  छोड़  कर  एमरजेंसी-
 हमारी  तरह  की  झूठी  एमरजेंसी  नहीं  बल्कि
 असली  एमरजेंसी--पारकर  चलती  है  तो  जैसे
 ही  बहू  असमाप्त  हो  जात,  है,  नजरबन्दी  कानून
 भी  समाप्त  हो  जाता  है  1  लेकित  हमार
 संविधान  के  निर्माताओं  ने  साधारण
 कानून  में  ही  नजरबन्दी  कानून  का
 प्रावधान  संविधान  को  दफा  22  के
 अस्तगत  किया  है  |  बेकाल  उस  में
 भी  कछ  उन्होंने  शर्ते  लगाई  हैं,  कुछ
 प्रतिबंध  रोके  लगाई  हैं,  निबंध  लगाए  है।
 लेकिन  एक  एक  निर्बाध  को  गुह  मत्ती  ौर
 सरकार  शब  समाप्त  करना  चाहती  है  ।
 इसका  मतलब  यह  है  कि  प्यार  यह  कानून
 हम  लोग  इस  संसद्  में  पास  होने  देगे  तो
 किसी  भी  व्यक्ति  को  गिरफ्तार  किया  जा
 सकेगा  भौर  ह! ल  झूठ  भी  मगर  कारण  दिए
 जाओगे  भौर  एक  कारण  भी  प्यार  भ्रदालत
 को  ठीक  मालूम  होगा  तो  बाकी  सारे  कारण
 झूठ  होते  हुए  भी  इस  नजरबन्दी  के  प्राइस
 को  वध  उसको  करना.  पड़ेगा--आझापमे
 जो  भ्,  भी  लगा  दिया  है  उसकी  बजह  से  ।
 आपने  यह  प्रावधान  किया  है  कि  एड वा  जरी
 बोर्ड  के  पास  दा  साल  तक  उनके  मामले  नहीं
 भेजे  जायगे  यह  लोकतंत्र  के ऊपर  कुठाराघात
 है,  इससे  प्रधिनायकवाद  का  रास्ता  छड़ा
 हो  जाएगा  !  पाप  कह  रहे  हैं  कि  किसी
 भी  राजनीतिक  नेता  या  कार्यकर्ता  के  खिलाफ
 इसको  इस्तेमाल  नहीं  किया  जाएगा  ।  लेकिन
 बार  बार  हम  देख  चुके  है  कि  इस  सदन  के
 सदस्यों  तक  के  ऊपर  भी  मिसा  का  इस्तेमाल
 किया  गया  है  भौर  हजारो  हजार  नौजवानों,
 मासूम  नौजवानों  निष्पाप  नौजवानों  को  आपने
 नजरबन्दी  कानून  के  तहत  जेलों
 में  डाल  रखा  है  भौंर  वहां  ये  सड़  रहे  हैं  ।
 झगर  भाप  इनको  यह  छूट  देंगे  कि  दो  साल
 तक  एड्वाइजर  भेद  के  पास  नहीं  मामलों
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 को  भजा  जाएगा  कौर  मामला  झगर  रिट
 पेटीशन  में,  हैसियत  कार पस  में  बले  जाते
 हैं  तो  धाप  कहते  है  कि  अगर  एक  कारण
 भी  ठीक  होगा  कौर  बाकी  नो  दस  जितने
 भी  कारण  है  वे  जूं  हो  तो  नजरबन्दी  वैध
 होगी  ।  आउट  टेक्निकली  ठीक  है,  यह
 सही  है  या  नही,  इसके  द्ग  प्रार  धदरवाइज
 में  ग्र दा लत  नहीं  जा  सकती  ।  टैब निकली
 एक  क  रण  भी  ठीक  होगा  तो  आप  चाहने  है
 कि  नजरबन्दी  के  रादेश  को  वैध  घोषित  कराया
 जाएं  अदालत  के  जरिए  t  हमारे  जितने
 मौलिक  झौर  बुनियादी  प्राधिकार  है  उनको
 प्राय  समाप्त  करना  चाहते  है  1  यह  प्रेजु-
 डीजल  एक्ट  की  जो  व्याख्या  की  गई  है  उसका
 भी  नतीजा  यही  निकलेगा  कि  प्रेजडिशल
 एक्ट  के  नाम  पर  किसी  तरह  के  कार्य  को  भी
 शाप  प्राकार  बता  कर  उनको  दो  साल  के
 लिए  नजरबन्दी  कानून  के  तहत  जेल  में
 दस  सकते  हैं।  मेरा  बतिया दी  प्रक्षेप  पहला
 सेल्ज  के  तहत  है  कि  जब  तक  स्टेट  प्राण
 प्रोजेक्ट्स  एड  रिट्ज  ठीक  नहीं  हगो  तब
 तक  | ड  बिल  इंट्रोड्यूस  भी  नहीं  हू  सकता  है  |
 झंवर  इसके  बावजूद  भी  श्राप  इनको  छूट
 बेते  हैं  तो  मैने  जो  कारण  बताए  हैं  कि  एडवा-
 इजरा  बोर्ड  को  दा  साल  तक  नजरबन्दी  वे
 कारण  नहीं  दिए  जायगे,  दो  साल  तक  एंड वाइ-
 इजरी  बोर्ड  के  सामने  नहीं  जाया  जाएगा,
 एक  कारण  भी  बैध  होगा  तो  भी  नजरबन्दी
 को  वैध  घोषित  किया  जाएगा,  इस  तरह
 के  जो  प्रावधान  है  प्रे [।डशल  एक्ट  की  जो
 परिभाषा  है  इत  सब  का  मैं  बुनियादी  तौर
 पर  विरोध  करता  हू  शौर  बाप  से  प्रार्थना
 करता  ह्  कि  भाप  उनको  इस  बिल  को  पेश
 करने  का  इजाजत  न  दे  कर  सदन  के  सदस्यों
 तथा  दूसरे  बाहर  के  लोगो  का  धन्यवाद
 प्राप्त  कीजिए  और  लोकता  की  रक्षा  कीजिए  t

 I  SOMNATH  CHATTERJER
 (Burdwan)  Sir,  this  is  another
 piece  of  the  most  abnoxious  legula-
 tion  which  एड  sought  to  be  introduced
 With  a  view  to  takmg  away  even  the
 very  munimum  right  of  civil]  Mberty
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 which  exists,  if  at  all,  in  this  country,
 In  the  garb  of  emergency,  the  MISA
 has  been  amended  under  which,  cx-
 cepting  the  smugglers  and  forelgn
 exchange  racketeers  in  this  country,
 every  MISA  detenu  ig  Hable  to  remain
 in  jail  indefinitely  until  the  Government
 chooses  to  lift  the  Emergency  This
 i$  sn  amazing  piece  of  legislation
 which  is  prevailing  72  the  country  in
 the  name  of  democracy  It  छ  not  only
 a  rape  of  democracy,  but  it  is  a  rape
 of  the  Constitution  If  means  you
 don’t  belreve  in  the  fundamental
 iights  of  the  people  and  the  ivi!
 libarties  of  the  people  Kaundly  sea
 what  sort  of  obroxious  and  atrocious
 legislation  2  sought  to  be  introduced

 Mr  Madhu  Limaye  has  referred  to
 clause  I5A()  (b)  Kindly  see  what
 will  happen  On  one  of  the  grounds
 under  the  existing  law  a  person  may
 be  detained  and,  if  the  detaming
 authorities  are  satisfied  that  m  8  nar-
 tuula.  area  some  pieyudicial  act  has
 been  committed,  the  detenu  need  not
 be  put  before  the  Advisory  Board  for
 two  years  But  when  will  the
 declaration  be  made?  That  declara-
 tiun  that  |  is  8  vulnerable  area  may
 be  made  within  flve  weeks  of  the
 detention  of  such  a  person  Kandly
 see  what  is  the  law  Today  I  am
 detained  under  MISA  and  five  weeks
 ater  a  declaration  may  be  made  by
 the  detamimg  authority  that  it  ts  a
 vulnerable  aiea  and,  therefore,  I  need
 not  be  put  before  the  Advisory  Board
 for  two  years  Therefore,  at  the  me
 the  alleged  act  is  supposed  to  be  com-
 mitted,  on  what  grounds  am  I  de-
 tain?  They  would  probably  be  fab-
 nicated  and  false,  I  have  little  doubt
 about  it  But  kindly  see  the  position.
 I  allegedly  commit  an  act  for  which
 they  detain  me  under  MISA,  but  after
 my  detention,  they  declare  the  area
 in  which  I  was  arrested  to  be  an  ares
 within  the  meanmng  of  sub-section
 (b)  and  then  I  need  not  be  produced
 for  two  years  before  the  Advisory
 Board  Therefore,  at  the  time  I
 allegedly  commit  the  act,  I  don't  know
 whether  it  us  an  area  declared  under
 this  Act  to  be  vulnerable  or  not,  This
 would  make  somebody  heble  for  doug
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 something  which  was  at  that  time  not
 an  offence  at  all.

 Kindly  see  Clause  2(1)  (0):

 “the  detaining  authority  is  satis-
 fled,  having  regard  to  all  or  any  of
 the  facts  constituting  all  or  any  of
 the  grounds  on  which  the  order  has
 been  made,  that  such  person  is
 likely  to  commit  or  attempt  to  com-
 mit,  or  abet  the  commission  of,  any
 Prejudicia]  acts  within  the  meaning
 of  sub-section  (2)  of  this  section  jn
 an  8788  which  is  for  the  time  being
 declared  to  be  a  disturbed  area  by
 notification  under  section  3  of  the
 Armed  Forces  (Special  Powers)
 Act,  958  and  makes  a  declaration
 to  that  effect  within  five  week  of
 the  detention  of  such  person,”
 Thetefore,  the  declaration  that  it  is

 an  area  Within  this  Act  can  be  made
 within  five  weeks  of  detention.  At
 the  time  when  the  detention  order  is
 made,  there  might  not  be  a  declara-
 tion  at  all.  So,  the  position  is  like
 this.  They  want  to  hold  of  some  per-
 son,  Under  the  existing  law  within
 three  months  they  have  to  present
 the  case  before  the  Advisory  Board,
 but  now  after  detaining  him,  they
 will  make  a  declaration  and  make  it
 an  area  within  (b)  and  continue  the
 detention  without  placing  his  case
 before  the  Advisory  Board,  There  is
 not  even  a  prima  facie  basis  of  legis-
 lative  competence,  This  js  an  atroci
 ous  piece  of  legislation.

 Eindly  see  article  2207)  (9)  of  the
 Constitution:

 “the  maximum  period  for  which
 any  person  may  in  an  class  or
 classes  of  cases  be  detained  under
 any  law  providing  for  preventive
 detention;”
 Article  22(7)  (a)  reads  as  follows:

 “the  cirgumstances  under  which,
 and  the  class  or  classes  of  cases  in
 which,  &  person  may  be  detained
 for  a  period  longer  than  three
 months  under  any  law  providing
 fer  preventive  detention  ‘without
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 Obtaining  the  opinion  of  an  Advi-
 sory  Board  in  accordance  with  the
 provisions  of  sub-clause  (a)  of
 caluse  oe
 Therefore,  Parliament  may,  by  law,

 prescribe  the  circumstances  under
 which,  and  the  class  or  classes  of
 cases  in  which,  a  person  may  be  de-
 tained  for  a  period  longer  than  three
 months  without  the  case  being  plac-
 ed  before  the  Advisory  Board.  At
 the  time  the  detention  is  ordered,  no
 class  of  case  will  be  indicated  at  all.
 The  declaration  will  be  made  later.
 It  will  become  a  new  class  of  case  if
 a  declaration  is  made  after  the  deten-
 tion  is  ordered.  Therefore,  under
 article  22(7),  the  essential  require-
 ment  is  that  Parliament,  by  law,  must
 classify  at  the  time  of  detention  that
 he  comes  under  a  particular  class  of
 people.  Unless  that  is  speciflez  at
 that  stage,  no  law  can  be  made  by
 Parliament;  Parliament  will  have  nu
 legislative  competence  because  it
 will  immediately  attract  article  22(7)
 of  the  Constitution,  This  is  my  ‘rst
 submissiun  that  a  new  type  of  pro-
 vision  is  being  made  which  will  make
 the  detaining  authority  the  complete
 master  to  decide  which  persons  would
 be  brought  before  the  Advisory  Board
 and  which  persons  will  not  be  brought
 before  the  Advisory  Board.

 Kindly  see  the  Statement  of
 Objects  and  Reasons.  The  object
 with  which  this  Bill  is  being  brought
 forward  is  to  prevent  certain  sup-
 Posed  activities;  in  the  North-Eastern
 region  of  the  country.  This  is  the
 justifying  ground  for  this  Bill.  But
 in  the  main  body  of  the  Bill  there  is
 no  indication  that  this  will  be  res-
 tricted  only  to  the  North-Eastern
 Region.  It  is  applicable  now,  in  the
 garb  of  tackling  such  a  situation  in
 one  part  of  the  country  which  is  thelr
 own  creation,  to  all  parts  of  the  coun-
 try.  This  is  an  extraordinary  law
 which  they  want  to  have.  In  the
 body  of  the  BiJl  there  is  no  indica.
 tion  that  it  will  be  restricted  only
 the  North-Eastern  region  of  this  coun:
 try,  West  Bengal  is  their  happy
 hunting  ground  so  far  as  MISA  de-
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 tenus  are  concerned;  5,000  detenus
 are  there  rotting  im  the  jall  without
 any  trial  for  more  than  one  year  or
 two  years  and  in  some  cases  even
 thiee  years  Where  ws  the  restiic-
 tion  that  it  will  be  applicable  only
 to  the  North-Eastern  region?  Our
 rules  require  that  a  Statement  of
 Objects  and  Reasons  should  be  given.
 But  they  are  giving  a  musleading
 Statement  of  Objects  and  Reasons
 The  Bill  does  not  justify  the  reasons
 which  are  given  in  the  Statement  of
 Objects  and  Reasons  ‘accompanying
 this  Bill  Thuis  is  also  in  violation  of
 the  Rules  of  Procedure  of  the  Lok
 Sabha

 There  is  violation  of  another  rule
 also,  rule  70  Rule  70  of  the  Rules  of
 Procedure  requires  that,  if  there  is
 any  delegation  of  legislative  power.
 there  has  io  a  memorandum  It  says

 ‘A  Bill  involving  proposals  for  the
 delegation  of  legislative  power  shall
 further  be  accompanied  by  a  memo-
 randum  explaining  such  proposals
 afd  drawing  attention  to  their  scope
 and  stating  albo  whether  they  are

 of  normal  oi  exceptional  character’

 What  is  bemg  done  with  the  Explana-
 tion  at  page  an  A  great  honour  48
 belng  conferred  on  the  Members  of
 Parhament  ang  of  the  Legulative
 Assemblies  by  making  them  public
 servant  for  the  purpose  of  thig  Act’
 Kindly  gee  how  they  want  to  extend
 the  powers  of  this  Government  This
 Government  cannot  rule  under  the
 normal  laws  of  the  land  and  the  cons
 titutional  provisions  Explanation
 mays

 ‘In  this  sub-section,  ‘public  set
 vant’  means  any  public  servant  as
 defined  in  the  Indian  Penal  Code,
 and  includes  any  Memoer  of  Paila-
 ment  or  of  the  Legislature  of  4
 State  or  of  a  Umion  territory  or  any
 member  of  any  district  council  of
 other  local  authority  constituted
 under  any  law  for  the  time  being
 in  foreé  or  any  employes  engaged
 un  guch  employment  or  clags  of
 employment"
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 This  is  very  important,  Sir,
 “ag  may  be  declared  by  the  Cen-

 tral  or  a  State  Government  to  be
 essential  for  securing  the  defence  of
 India  and  civil  defence,  the  public
 safety,  the  maintenance  supplies  and
 services  essential  to  the  lnfe  of  the
 community  under  any  law  for  the
 time  being  in  force.”

 This  is  the  extension  of  the  concept
 of  public  servant

 Now,  this  declaration,  Sir,  by  the
 Centra}  Government  or  a  State  Gow
 ernment,  has  to  be  made  under  some
 law  Which  law  is  that?  It  is  not
 indicated  It  cannot  be  done  sitting
 in  the  South-Block  or  m  the  Writers’
 Building,  Calcutta  It  will  be  purport
 ed  to  be  done  by  the  Central  Govern-
 ment  or  the  State  Government  in
 pretended  exercise  of  the  powers  un-
 der  the  Explanation  which  is  given  in
 this  Bill  That  will  be  a  delegation
 of  legislalive  power  You  have  to  do
 that  Without  a  legislative  provision,
 you  cannot  make  a  declaration  Where
 is  the  provision  for  that  and  where  la
 the  Memorandum  under  Rule  70  which

 is  a  mandatory  provision  under  our
 Rules?  Therefore,  |  submit  that  this
 also  purports  to  confer  legislative
 Power  on  the  Government  without
 any  provimon  in  the  Bill  and  without
 complying  with  Rule  70  of  our  Rules.

 has  Leen  committed  the  way  this  am
 nexure  has  been  prepared.  Kindly
 see  the  annexure  to  the  Bill  A
 berate  attempt  hag  been  made  to
 lead  the  Members  of  this  House
 Bill  is  beafig  mttoduced  today
 has  been  circulated  two  or  three
 back  in  May,  ‘1975.  Kindly  see  cl
 i  m  thig  Annexure,  If  says;

 “The  maximum  peflod  for
 any  person  may  be  detained  in
 suance  of  any  detentlon  order
 has  been  confirmed  under
 2  shalt  be  twelve  months  है
 date  of  detention”

 get

 gee

 a
 g

 gis  |

 i

 i  ii



 249  «©  Muintenance  a
 Internal  Seo.  (Amédt.)  Bill

 “Twelve  month,  from  the  gate  of
 detention  or  until  the  expiry  of  Def-
 ence  of  India  Act,  i97]  whichever
 is  later.”

 Therefore,  80  long  as  the  Defence  of
 Inia  Act  remains,  and  which  will
 remain  tl  the  emergency  is  with-
 drawn,  this  portion  now  stands  insert-
 ed  in  the  Maintenance  of  Internal
 Security  (Amendment)  Bill,  97l.  This
 is  part  of  MISA  now-a-days.  They  do
 not  mention  that  and  are  trying  to
 give  an  impression  to  the  people  and
 the  Memberg  of  Parliament  that  it  is
 the  maximum  period  of  detention.
 This  is  a  gross  impropriety  which  has
 been  committed.  I  do  not  know,  what
 is  the  convention,  or  whether  there  js
 a  rule  or  not.  But  I  think,  there  is  8
 convention  at  least  that  this  annexure
 shall  be  correctly  prepared  so  that  the
 Members  will  know  which  are  the  pro.
 visions  of  the  law  and  Sections  of  the
 particular  Act  which  are  intended  to
 be  amended.  It  gives  a  misleading
 picture.  This  is  a  gross  impropriety
 which  has  been  committed  apart  from
 the  question  of  legislative  competence.
 I  submit  that  this  BM  should  te
 thrown  out  in  limine.  This  is  en
 affront  on  the  people  of  this  country
 and  we  shall  resist  it.

 SHRI  S,  M,  BANERJEE  (Kanpur):
 When  this  Bill  was  circulated  40—48
 bourg  before,  I  wag  surprised  to  see
 that  Shrimati  Indira  Gandhi,  the
 Prime  Minister  of  this  country...

 SHRI  JYOTIRMOY  BOSU:  That  is
 our  misfortune.

 SHRI  a  M.  BANERJEE:  ....and  the
 leader  of  the  House  who  talks  so  much
 of  having  consultations  with  the  Op-
 position  leaders,  perhaps,  dig  not  get
 any  time  to  consult  on  this  particular
 Bin  also.  It  is  surprising  that  they
 took  the  House  for  granted  because
 they  have  the  majority  in  the
 House...

 SHRI  JYOTIRMOY  BOSU:  But  they
 aq  consultationg  with  the  Coca-cola
 ‘party,
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 SHRI  8,  M.  BANERJEE.  I  do  not
 know  because  I  do  not  drink  coca-cola.
 My  leaders  did  not  go.

 The  question  ig  this.  |  am  not  going
 to  read  the  same  passages  my  hon.
 friend,  Shri  Madhu  Limaye  and  Shri
 Somnath  Chatterjee  read  but  I  can
 never  imagine  that  a  certain  legisla
 tion  could.  be  brought  before  this
 House  without  the  least  consultation,
 It  is  intended  and  I  am  sure  that  88
 long  ag  the  Defence  of  India  Rules
 and  the  emergency  are  there,  this  ia
 gOing  to  last,  88  very  correctly  said
 by  my  friends.  Now,  the  LD  months
 has  been  changed  to  what?  Hither
 l2  months  or  the  period  of  detention
 or  the  Defence  of  India  Ruleg  or  the
 Emergency  or  this  ruling  Party,
 whichever  is  longer!  I  do  not  know.
 [It  follows  2  months  or  that  period
 or  the  emergency’  and  they  have  clear~
 ly  stated  that  even  without  any  exter-
 nal  aggression  or  internal  disturbance
 or  even  without  any  cconomic  cripis,
 the  emergency  is  going  to  continue  in
 this  country.  J  feel  so  sorry,  Sir,  that
 whenever  the  Home  Minister  comes
 to  this  House,  he  comes  with  such  a
 legislation,  it  Is  my  misfortune  and
 I  also  feel  very  sad  to  see  this  ९005
 frontation,

 In  this  particular  Bill,  what  do  you
 see?  TI  will  just  read  what  is  said
 here:

 “The  types  of  some  of  the  activi-
 tle,  indulge  in  and  the  resultant
 situations  in  the  disturbed  areag  of
 the  North-Eastern  region  of  the
 country  are  of  such  a  nature  and
 consequence  as  require  their  deten-
 tion  for  periods  longer  than  three
 months  without  the  intersession  of
 an  Advisory  Board.  I,  these  cases
 the  intervention  of  an  Advisory
 Board  within  three  months  of  deten-
 tion  would  render  nevessary  gisclo-
 sure  of  vital  information  at  an  in-
 opportun,g  time.  For  dealing  effec-
 tively  with  such  insurgent  elements
 and  for  preventing  them  from  con-
 tinuing  their  insurgent  activities
 and  also  to  pursue  security  opera:
 tions  against  the  remaining  insur-
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 gent  elemunts  effectively,  it  is  neces-
 sary  to  amend  the  Maintenance  of
 Internal  Security  Act,  41971...

 SHRI  JYOTIRMOY  ROSU:  Naya
 Ghost  Tayar  Kiya  Hai

 SHRI  8  M  .BANERJEE:  80  as  to
 provide  for  detention  of  any  perso”
 for  a  period  of  two  years  without
 teference  to  an  Advisory  Board  where
 such  detention  is  considered  necessary
 with  a  view  to  prevent  such  person
 from  committing  any  of  the  following
 acts,  a”

 What  are  the  ‘following  acts'?

 “(a)  any  unlawful  activity  38
 defined  in  section  2(f)  of  the  Un-
 lawful  Activities  (Prevention)  Act,
 i967;  or

 (b)  asasting  in  any  way  any  such
 unlawful  activity  of  any  association,
 or”

 We  know  what  unlawful  activities  can
 be  there,  They  can  declare  anything
 unlawful  ang  this  is  exacily  what
 they  are  going  to  do,

 Then,

 “(c)  use  of  crimunal  force  against
 public  servants  generally  or  any
 class  of  public  servants,  or...”

 Now,  Sir,  iy  that  particular  area—
 forget  for  the  moment  the  entire
 country—we  had  heard  of  cases  of
 the  security  forces  rapmg  young
 women.  The  CRP  and  the  border
 security  forces  running  amuck  and
 looting  and  raping  young  women.
 The  hon,  Minister  knowg  about  it,  how
 they  have  beaten  the  villegers  to  death
 and  how  they  hava  raped  young  wu
 men.

 SHRI  JYOTIRMOY  BOSU:  Looted.
 SHRI  8,  M.  BANERJEE,  Sir,  even

 to-day  in  Wesb  Bengal  dally  people
 are  being  murdereg  and  the  proper-
 ties  looted.  You  know,  Sir,  in  Andhra
 Pradesh  thousands  of  people  have
 been  #  tained  without  any  trial  and
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 till  this  day  the  number  bas  gone  up-
 to  000  throughout  the  country,  They
 are  being  chased  by  the  Police  and
 killed  in  the  name  of  combating  Naxa-
 lites  and  they  say  ‘use  of  criminal
 force  againat  public  servants  generally
 or  any  Clags  of  public  servants’.  Sup-
 posing  a  public  servant  comes  and
 tnes  to  molest  my  deughter,  should  I
 keep  quiet?  I  will  take  a  lathi  and
 kill  him.  I  say  it  thousand  times  that

 T  will  fall  him.  What  ig  the  meaning
 of  this  wording,  ‘use  of  crimina]  force
 against  public  servants  generally  or
 any  class  of  public  servants;'?  The
 public  servants  have  no  obligation?
 Have  they  no  sense  of  morality?
 am  really  ashamed  of  this  Congress
 Government,  I  was  expecting  the
 Piime  Miniater  to  come  here  and
 justify  it  She  has  sent  the  Home
 Minister  who  cannot  possibly  justify
 this.

 I  have  very  correctly  pointed  ut,
 uf  it  3g  only  necessary  to  check  the
 unlawful  activities  of  the  people  in  the
 North  Eastern  Region  of  the  country,
 why  it  is  bemg  made  applicable  to
 the  entire  country.  We  do  not  know.
 This  has  been  brought  specially  9
 strangulate  the  volce  of  the  opposi-
 tion  parties  and  the  leaders.

 Whether  this  be  in  Assam,  whether
 it  be  any  other  area,  M.Ps  have  been
 ariested.  My  hon,  friend  Shri  Shared
 Yedav  wag  elected  while  he  wag  in
 jail  He  was  detained  for  two  years,
 He  was  released  after  the  High  Court
 Judgement  but  was  again  detained,

 lf  the  Bill  is  passeq  with  the  help
 of  the  brule  majority  It  will  be  ano-
 ther  nail  in  the  coffin  of  the  ruling
 partly.  In  all  fairness  this  should  be

 activities.  If  it  is  to  be  passed  to-day,
 they  may  pasa  it  with  the  brute  mai
 rity.  But  I  can  tell  you  with  all  bon-
 esty  the  entire  opposition  is  united  on
 this  and  my  party  here  and  outside,
 with  whatever  strength  we  have  got,
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 will  fight  aguinst  this  and  see  that
 thiy  is  rejected  lock,  stock  and  barrel.

 We  should  help  the  cause  of  the
 starving  milliong  and  champion  the
 cause  af  the  workers,

 Some  of  the  leaders  are  detained
 under  MISA  and  now  they  will  not
 be  brought  before  the  Advisory  Com-
 mittee.  Once  they  take  part  in  the
 so-called  illegal  strike,  it  will  be  re
 garded  ag  unlawful  and  illegal.  After
 independence  not  a  single  strike  has
 been  declared  legal  except  that  of
 INTUC  strike  threat  which  ulfimately
 they  withdrew.  The  moment  they  go
 on  strike,  it  is  called  illegal.  We  are
 championing  the  cause  of  the  starving
 millions  and  we  shall  continue  to  do
 so  despite  MISA,

 I  woulg  oppose  thig  Bill  lock,  stock
 and  barrel  ang  We  shall  not  allow  it
 to  be  passed.

 et  जनेश्वर  मित्र  (इलाहाबाद)  :  अध्यक्ष
 महोदय,  मंत्री  जी  ने  हस  बिल  के  मकसद
 में  लिखा  है  कि  वे  भ्र तला फूल  एक्टिविटीज
 को  चैक  करने  के  लिए  इस  बिल  को  यहां  पेश
 कर  रहे  हैं।  प्रनलाफूल  एक्टीविटीज  को
 बैक  करने  के  लिए  प्रगर  अनला फुल
 एक्ट  मंत्री  जी  पर  करेंगे  तो  इस  सदन  के
 सदस्यों  का  यह  फर्ज  हो  जाता  द  कि  उन  को
 रोकें  भर  पेश  करने  के  स्टेज  पर  ही  उन  को
 रोकना  चाहिए।  जिस  समय  वे  मीसा  कानून

 को  यहां  लाये  थे,  उस  समय  भी  उन्होंने  यही
 तर्क  दिया  था  कि  स  मान्य  कानून  में  इतना
 दम  नहीं  है  कि  उसमें  मुलजिम  को  फंसा  सकें,
 बह  प्राप्त  से  निकल  जाता  है  1  मैं  चाहता
 हूँ  कि  मंत्री  जी  इस  बात  के  आंकड़े  हबीबा
 करें  कि  सामान्य  कानून  में  जो  मुलजिम  फंसे
 हैं  ौर  मीसा  में  जो  फंसे  हैं--न  दोनों  में
 किस  में  ज्यादा  छेद  था,  जिसके  कारण
 प्राप्त  से  निकल  कर  गए  हैं।  तब  भाप
 पायेंगे  कि  ड्राप  का  मीसा  कानून  बिलकुल
 गलत  है,  काले  कानून  की  तरह  से  था  भौर
 प्री  भागने  इस  कानून  को  पेश  करके  एक  जह-
 रीला  कदम  उठाया  है,  जो  हम  समझते  हैँ  कि  इस
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 मुल्क  के  नागरिकों  की  आजादी  के  लिए
 खतरा  है  ।

 प्रधान  मंत्री  जी  में  मोरारजी  भाई  की
 भूख  हड़ताल  के  समय  कहा  था,  जा  देश  भर
 के  अखबारों  में छपा  घी--प्राम  तीर  से
 स,माजिक  कार्यकर्ता  कौर  राजनीतिक  नेतायों
 के  खिलाफ  मीसा  कानू।  का  इस्तेमाल  नहीं
 किया  जायगा  ।  लेकिन  उसके  बाद  प्री
 ग्राम  बहुत  से  राजनीतिक  कार्यकर्ता  मीसा
 कानून  के  भ्रन्तगंत  बन्द  हैं  ।  भिलाई  कारखानों
 के  श्री  चन्द्र  कान्त  देसाई,  जिन  के  बारे  में
 होम  मिनिस्टर  को  जानकारी  है,  उनका  पहले
 07  %  बंद  किया  गया  कौर  जब  वे  जमानत

 पर  बाहर  निकल  कर  जाये  तो  उन्हें  बाप  ने
 मीसा  में  बन्द  करवाया  ।  आखिर  पाप  क्या
 चकते  हैं--हम  समझ  नहीं  पा  रहे  हैं  ।
 इन्होंने  मिजोरम  के  भाई०  जी०  के  कत्ल
 की  चर्चा  की  है।  घमण्डी  सिह  कार्य  का
 कत्ल  होने  के  बाद  तो  श्री  ब्रहमानन्द  रेड्डी
 को  इस  कुर्सी  पर  बैठने  का  हक  नहीं  रह  जाता
 है,  यह  तो  खन  निकमस्मेपन  की  निशानी  है,
 अपने  निकम्मापन  को  छिपाने  के  लिए  इस
 तरह  के  गलत  कानून  ला  रहे  हैं।  जब  कभी
 भी  कोई  भ्रामक  जो  मीसा  में  बन्द  था,  सुप्रीम
 कोर्ट  से  छूट  जाता  है  तो  इन  की  तरफ  से  चर्चा
 होने  लगती  है  कि  यह  सुप्रीम  कोर्ट  इस  समय
 जो  समाज  में  प्रगतिशील  भ्रकांक्षायें  पैदा  हों
 रही  हैं,  उनके  प्रनुरूप  नहीं  है,  बल्कि  प्रति-
 क्रिया वादी  भ्रदालतें  बनती  जा  रही  है  ।
 एक  तरह  से  इस  सदन  में  जानबूझ  कर  सर्वोच्च
 न्यायालय  से  टकराव  की  स्थिति  लाने  की
 साजिश  कर  रहे  हैं।  इसलिए  मेरा  निवेदन
 है  कि  किसी  भी  कीमत  पर  इनको  इस  बिल
 को  पेश  करने  की  इजाजत  नहीं  मिलनी  चाहिए।

 इन्होंने  इसमें  दो  साल  के  लिए  समय
 मांगा.  है--एडवाइजरी  कमेटी  के  लिए  ny
 मैं  इसके  बारे  में  यह  कहना  चाहूंगा--प्रभी
 तक  यह  समय  तीन  महीने  का  था,  तीन  महीने
 में  कही-न-कही  जो श्रादमा  सलजरबन्द  हो
 जाया  करते  थे,  जिन  पर  are  जम  नहीं  ह  ता
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 था,  वे  अपनी  बात  कहने  की  छूट  रखते  थे  ।
 लेकिन  भव  लगातार  2  माल  की  भाग  की
 गई  है--इन्होने  अपने  मकसद  में  कहा  है--
 प्रोजेक्ट्स  एण्ड  रिजाज  मे  कहा  है--  3
 महीने  इसके  लिए  कम  पहले  हैं,  राज  कल
 जिस  तरह  की  प्रण्डरग्राउप्ड  एक्टिविटीज
 हो  रही  हैं,  उनको  रोक  पाने  के  लिए  एडवाइजरी
 कमेटी  के  लिए  2  साल  का  समय  बढ़ाना
 जरूरी  हो  गया  है  -  हम  जानना  चाहते
 हैं  कि  श्री  बर हूमा नन्द  रेड्डी  ने  मुलजिमों  के
 बारे  से  जानकारी  रखने  के  लिए  क्या  कार्यवाही
 की  है,  भ्रमर  3  महीने  कम  पड़ते  हैं  तो  दो
 साल  भी  कम  पड़ेंगे  और  फिर  i00  साल  भी
 कम  पडेंगे।  एडवाइजरी  कमेटी  के  /मने
 00  साल  भी  केस  न  जाय  तो  क्या  बिगड़
 जायगा  |  इसलिए  हम  समझते  हैं  कि  उन्होने
 दो  साल  का  समय  एडवाइजरी  कमेटी  के
 सामने  पेश  करने  के  लिए  जो  रखा  है,  वह
 गलत  है--दो  साल  का  समय  बीस  साल  का
 समय  हो  जायेगा,  जब  प्राय  की  सरकार  के
 पाने  हिलते  हुए  नजर  झागेगे  ny

 इन्होने  इस  बिल  के  दूसरे  पृष्ठ  पर  कहा  है--
 पब्लिक  सर्वेट्स,  जिनमे  एम०  एल०  ve
 जौर  एम०  पी०  को  भी  शामिल  किया  गया  है।
 प्राप्त  जनता  चुनाव  मे  पता  प्रतिनिधि  चुन
 कर  भेजती  है,  लेकिन  यदि  उसको  झपने
 प्रतिनिधि  से  प्रसत्तोष  हो  जाता  है  भ्रमर  वह
 महसूस  करती  है  कि  उसके  चुनाव  के  समय
 गलती की  है  तथा  जगह-जगह  बहू  उस  के  खिलाफ  ,
 प्रदर्शन  करती  है,  काले  जो  दिखलाती  है
 उसके  बुद्ध  भ्रानदोलन  करती  है--  तो
 इस  कानून  के  बाद  उस  को  यह  हक  नहीं  रह
 जायेगा  कि  बहू  अपने  चुने  हुए  प्रतिनिधि
 के  खिलाफ  सड  पर  हल्ला  कर  सके  1
 मैं  जानता  हू  राज  कई  सबो  में  ऐसे  चुने  हुए
 प्रतिनिधियों  के  खिलाफ  जनता  प्रान्दोलन
 कर  रही  हैं,  उतको  वापस  बुलाया  जाय,  वे
 जनता  के  कामा  को  नहीं  फर  पा  रहे  हैं  ।
 कगर  ऐसा  प्रतिनिधि  जनता  में  जाय  शौर
 जनता  उसके  खिलाफ  कोई  कार्यवाही  करे,

 काडा  दिखायें,  तो  इस  कानून  के  ऑग्तरमंतत
 उस  को  हरी  बन्द  कर  विया  जापों  ।

 इसलिए  हम  यह  समझते  हैं  कि  हिन्दुस्तान
 के  प्रकार  इस  समय  जो  राजनीतिक  स्तिति-
 पिया  चल  रही  हैं,  उन  में  नागरिक  प्राधिकारों
 को  खत्म  करमे  के  लिए  उन्होंने  यह  कदम
 उठाया  है  1

 3  00  hrs

 इसलिए  मैं  आपसे  निवेदन  करना  चाहेगा
 कि  ग्राप  खुद  जज  बने  ।  यदि  पूरे के  पूरे
 बिल  को  आप  पढेंगे  तो  उसके  बाद  भाप  खुद
 देखेंगे  कि  श्री  ब्रह्म नन्द  शेट्टी  ने  जो  बिल  मूव
 किया  है  बह  एक  खतरनाक  बिल  है  ।  किसी
 भी  कीमत  पर  ड्राप  इसको  इजाजत  मत
 दीजिएगा  ।  इनके  पास  बहुमत  है,  मुझे
 मालूम  है  यह  इस  बिल  को  पास  रा  लेंगे
 लेकिन  हम  इतना  ही  जह  देना  चाहते  ?  कि
 इनके  बहुमत  के  बावजूद  राज  विरोध  पक्ष
 की  तरफ  से  हुम  इस  बात को  कोशिश  करेंगे
 कि  यहा  पर  यह  बिल  पास  न  करने  पाये  चाहे
 हमको  जो  भी  कुछ  करना  पड़े  ।

 SHRI  SAMAR  GUHA  (Cental)  Mr
 Sprakcr  Sir  I  totally  oppose  the  in-
 troduction  of  this  Bull  I  not  only
 oppose  this  Bill  but  even  the  Opposi-
 tion  Combined  would  try  to  see  that
 this  Bill  is  not  introduced  in  this
 House  First  of  all,  this  Bill  is  an
 aliocious  violation  of  an  assurance
 that  has  been  given  by  the  Prime
 Minister  herself  just  a  few  days  be
 fore  in  her  letter  to  Shri  Morarjibhai
 Desa:  and  also  in  a  statement  made
 on  the  floor  of  this  House

 Sir  Shm  Morarjilbhai  undertook  his
 fast  on  three  शता धघत8-- रिका,  एए
 Gujarat  election,  second  regarding
 justification  of  continued  emergency
 and  the  third  on  appheation  of  MISA,
 The  Prime  Minister  conceded  hig  first
 demand  Second  was  not  conceded,
 About  the  third  demand,  she  told  cate-
 goriecally  on  the  floor  of  this  Houpe
 thet  before  applicahon  of  the  MIBA,
 the  Central  Government  would  have
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 conuultation,  with  gtate  Governments
 and  see  that  MISA  ia  not  applied  to
 political  workers,  trade  union  work-
 ets  or  against  any  lemtimate  activi-
 ties.

 oy  Bill

 Therefore,  I  say  that  it  tantamounte
 to  a  breach  of  the  privilege  of  the
 fHouse  because  the  Prime  Minister,  85
 leader  of  the  House  and  also  the  Gov
 ernment  made  a  solemn  assurance  on
 ths  floor  of  the  House  that  MISA  will
 rot  be  used  indiscriminately.  On  the
 contrar;.  violating  this  assurance
 fven  on  the  floor  of  the  House,  to-day
 the  Home  Minister  on  approval  of
 the  Cabinet  under  her  leadership  has
 orought  forward  thig  Bill.  To  call
 this  Bill  ag  draconian  and  monstrous,
 would  be  too  inapt  to  characterise  its
 base  nature,

 Already  we  ure  under  constitutranal
 dictatorship.  Day  in  and  day  out,
 Government  is  saying  that  we  are
 facing  a  threat—the  country  is  facing
 not  only  an  external  threat  but  inter
 fal  threat  even.  And  to  justify  that,
 thi,  Bil]  38  being  brought  forward  for
 continuation  of  emergency.  ॥+  this
 Bill  is  passed,  it  will  be  a  dangerous
 step  towrds  imposing  direct  dictator-
 ‘hyp  in  the  country.  This  Bill  pro-
 poses  to  curtailing  the  fundamental
 tights  and  it  goes  against  the  funda-
 mental  principles  of  our  Constitution

 What  does  the  statemen{  of  objects
 and  reasons  of  the  Bill  say  It  saws:

 «It  ig  necessary  to
 amend  the  MISA,  97)  ५0  as  to  pro-
 vide  for  detention  of  any  peraon  for
 a  period  of  two  years  without  refer-
 emcee  to  an  Advisory  Board  whether
 such  detention  is  considereq  neces-
 sary  ae

 What  does  it  say  in  the  hody  of  the
 Bil?  Ty  says:

 “(b)  assisting,  in  any  way,  any
 such  unlawful  activity  of  anv  88805

 hy  clation;”
 Bow  can  you  declare  activities  of  an
 association  as  unlawful  unless  it  is
 made  out  that  the  assoctation  has
 736  L&—I
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 indulged  in  unlawful  activity  with  the
 intention  of  subverting  our  Constitu-
 tion?  When  the  Government  declare
 an  activity  as  unlawful,  there  is  4
 formal  law  of  the  country  and.  on
 the  basis  of  which,  they  can  deal  with
 such  activity.

 Sur,  there  is  another  dangerous  point
 in  at,  Although  in  the  statement  of
 objects  and  reasons,  us  an  illustration,
 it  is  saiq  that  the  situation  in  the
 North  Eastern  region  calls  for  such  a
 step,  yet  when  the  Prime  Minister  und
 other  Congressmen  day  in  and  day  out
 are  talking  about  exfernal  and  interna!
 threal,  this  Bill  when  enacte’  will
 arply  to  very  part  of  tho  country
 and,  ag  I  have  said,  this  will  be  a  first
 wtep  towards  g  direct  dictaturship
 seuttling  the  fundamental  principles
 of  our  Constitution.

 This  Biull  immediately  makes  the
 four  esasting  laws  infructuous.  T  will
 qucle  from  page  2  of  the  Bill-

 “(d)  way  act  punishable  under
 section  302,  section  34l,  section  342.
 section  352,  section  363,  section  384,
 ‘ection  505  or  section  508  of  the
 Indian  Penal  Code  or  unde:  the
 Indian  Explosives  Act,  884  or  the
 Explosive  Substances  Act,  1908  of
 the  Arms  Act,  1959,  "०

 fhis  means  if  we  allow  this  Bull  to  Le
 passed  either  we  abandon  all  these
 Bills  or  they  become  infructuous.
 These  four  existing  Bilis  will  became
 nicaningles,  when  this  Bull  iy  passed
 super-seding  the  provisions  of  these
 existing  laws.  They  will  be  rendered
 completely  ineffective,

 Now,  Sir,  what  ig  the  existing  con-
 drjon  in  our  country?  Just  three  to
 four  days  ago  five  youngmen  were
 brutally  shot  down  in  West  Bengal
 inside  Howrah  jail.  What  wag  the
 charge  against  them!  The  charge  was
 that  they  had  collected  armg  and  ex-
 plosives  inside  the  jail  How  could
 they  do  so  Sir,  thousands  have  been
 arrested  in  West  Bengal  under  MISA, |  may  here  mention  the  case  of  onc
 leader  of  the  Coal  Lahour  Trade
 Union,  Shri  Jayanta  Poddar,  Secretary,
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 Colliery  Mazdoor  Congress  He  is  the
 member  of  the  State  executive  of  the
 Socialist  Party  He  is  the  leader  of
 the  biggest  coal  काइधकाव  union  in  the
 Asansol  atea,  You  will  be
 fo  know  the  reason  for  which  he  has
 been  arrested  He  has  been  arrested
 because  he  has  been  accused  tp  have
 tried  to  persuade  by  forcible  means  |
 member  of  the  Congress  ruling  party,
 who  hag  a  rival  umon,  to  join  his
 ubion  jt  is  an  absolutely  fabricated
 charge  Because  there  was  a  rival
 unfon  and  my  friend,  Mr  Jayanta
 Poddar,  controlled  the  biggest  coal
 union,  on  the  basis  of  a  tendentious
 report  of  a  few  Congressmen  holding
 rival  unigng  the  District  Magistrate
 cbiiged  them  to  issue  order  of  his
 arrest  under  MISA  All  the  district
 magistrates  arg  under  the  thumbs  of
 Youth  Congress  or  Chhatra  Panshad
 of  the  ruling  party  They  exert  pres-
 sure  on  the  district  magistrates  and
 can  bring  about  any  fictitious  charge
 ageinst  any  person  belonging  to  oppo-
 sition  parties  and  ihe  District  Magis-
 trates  oblige  them  by  issuing  arrest
 erders  of  such  person,  under  MISA

 I  may  give  another  instance  of  a
 youngman  of  my  constituency  Shr
 Nikhiles  Nanda,  whose  only  fault  js
 that  he  is  known  to  be  a  potential
 cendidate  to  challenge  the  present
 Municipal  Chairman  of  Conta:  end
 for  that  reason  he  was  arrested  He
 is  known  a8  Banga  Shree  because  of
 hus  good  physique  Sir,  I  wrote  a  ten-
 Sage  memorandum  for  him  When
 the  matter  wag  taken  to  the  Advisors
 Committee,  the  charges  were  scuttled
 nj  termed  as  fictitious  charges

 The  Municipal  Chairman,  a  leuder
 of  a  Congress  faclion  prevailed  upon
 the  District  Magistrate,  and  therefore
 that  young  man  was  arrested

 SHRI  B  K  DASCHOWDHURY
 (Cooch-Bekar)  87  I  rise  on  g  point of  order

 SHRI  SAMAR  GUHA  |  am  not
 yielding

 SHRI  B.  K  DASCHOWDHURY  Sir,
 the  simple  thing  ig  this  Some  hon,

 978  «=  Métntendnce  of  Inerndl  860
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 Members  expressed  a  deruse  to  make
 some  points  In  regard  {o  the  introduc
 fion  of  the  Bull  While  ralaing  objec
 tions  in  the  matter  of  introduction
 they  have  transgressed  all  forms  and
 normg  laid  down  by  the  ruleg  and
 procedures  They  are  going  into  tha
 meritg  of  the  actual  provisions  Un
 Jer  the  rules,  there  is  ample  scop®
 for  them  to  make  their  points  at  the
 lime  of  consideration  of  the  Bill,  He

 8  mentionmg  about  the  Yuva  Con-
 g.ess  and  the  Chattra  Parishad  and
 80  on  It  ig  there  in  the  Bill?  When
 we  discugg  here,  we  should  not  cross
 the  limits

 SHRI  SAMAR  GUHA  Sir,  I  would
 linc  to  draw  the  attention  of  the  hon,
 Minister  that  in  West  Bengal,  three
 members  of  the  Congress  Party  were
 tilled  in  Cooch-Behar  by  the  agents
 et  qa  Mimstey  brutally  and  mercilessly.
 Tlig  wag  raised  on  the  floor  of  the
 West  Bengal  Assembly  by  a  Congress
 Member  himself  No  enquiry  was
 held  although  that  allegation  has  been
 made  on  the  floor  of  the  West  Bengal
 #  osembly  and  that  allegation  hag  not
 been  yet  rephed  to  by  the  Govern
 ment  <A  charge  was  Made  against  8
 fuimer  Minister  there  but  without  any
 eflect

 What  I  mean  to  say  38  that  if  the
 BU  ts  allowed  to  be  introduced  and
 i  if  is  allowed  to  be  passed,  ag  I
 sai?  oearher  it  will  not  only  be  a
 cracoman  Bull,  it  will  mot  only  be  a
 monstrous  Bill—{  will  be  more  than
 that  It  will  tantamount  to  seuttling
 fhe  whole  basis  of  our  Constitution
 and  it  will  be  a  step  or  a  trap,  I
 should  say,  to  the  setting  up  of  a
 direct  dictatorship  im  the  country,
 Therefore  this  Bill  should  be  opposed
 luck  stock  and  barrel  We  wil)  utthse
 every  occasion  and  opportunity  to  see
 that  this  Bill  is  not  allowed  to  be
 presed

 SHRI  JYOTIRMOY  BOSU  Sir,  this
 Bill  can  neither  be  introduced  nor
 can  it  be  enacted  in  this  House,  be-
 cause  this  offends  Constitution,  3
 would  lke  to  understand,  what  sort

 of  fraud  is  committed  on  us,  In  the
 Statement  of  Objects  and  Reasons,

 they  spy
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 “The  types  of  some  of  the  activi-
 cs  they  indulge  in  and  the  result-
 ant  gituationg  in  the  disturbed  areas
 of  the  North  Eastern  Region  of  the
 country  are  of  such  a  nature  and
 consequence  gs  require  thew  deten-
 tion  for  periods  longer  than  three
 months....."

 Where  is  the  reflew  of  that  in  the
 Bull?  Is  it  not  a  fruad?  You  write
 eomething  in  the  Statement  of  Objects
 avd  Reasons  and  in  the  Bill,  you  sea
 ho  mention  of  them.  Sir,  we  would
 resent  the  same  because  what  they
 are  doing  in  Nagaland  and  Mizoram
 feally  makes  our  heads  hang  in  shame.
 ln  Miyoram,  they  are  putting  peorle
 In  one  room  and  they  are  setting  fire
 to  it.  IT  have  got  400  cases  of  atroci-
 fies,  They  are  also  Indian  citizens.
 Th's  ig  how  they  are  treating  the
 reorle,

 Sin,  I  would  like  to  know,  why  the
 Objects  and  Reasong  have  not  been
 reflected  in  the  Bill?  Why  is  it  not
 mentioned  in  the  Bil?  Why  do  you
 Ro  against  the  Objects  and  Reasans?
 This  is  a  trickery,  this  is  fraud  and
 this  is  uncivilised.  What  reaction  it
 will  create  among  the  international
 jurists  and  internationa]  democratic
 organisations?  They  may  enact  this
 Bill  because  of  the  massive  mandate
 that  they  have  recelved  already  and
 because  of  the  brute  majonty  they
 have  here.  But,  the  mask  and  the
 brand  that  we  shall  wear  on  our
 Iorghead  when  we  go  to  international
 foruins,  would  certainly  be  a  changed
 one,  Now,  Sir,  thig  assuming  of
 summary  powers,  the  most  stringent
 ef  ite  type,  only  reveals,  only  shows
 the  foce  of  fascism  In  the  garb  of
 democracy,

 What  did  they  do?  The  PD  Act
 lopeed,  =  Shrimati  Indira  Gandhi's
 minsrily  government  needed  hefty
 support.  So  they  allowed  that  Act  to
 lapse,  Then  they  brought  in  this
 MISA  which  ig  much  more  stringent
 than  the  PD  Act.

 Now  gee  what  has  happened?  By
 involking  art.  359,  they  have  robbed
 the  Indian  citizen  ef  his  fundamental
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 rights  ag  gueranteeq  in  the  Congltu-
 tion,  By  making  art.  44  invelid,  8
 citizen  of  the  country  losses  his  equa-
 lity  before  the  law  or  the  equal  pro-
 tection  from  the  laws  and  will  now
 tecome  liable  to  be  discriminated,
 By  making  art,  2t  redundant,  a  person
 could  be  deprived  even  of  hig  Hfe
 witheut  going  through  the  procedure
 established  by  law.  By  bringing  ia
 paras  4,  5  6  हात  7  of  art.  22,  they
 have  robbed  a  man  of  the  opportu-
 nily  of  making  any  representotion
 aQsainst  the  order  and  the  authority
 will  not  be  under  obligation  to  indl-
 cate  the  grounds  and  nothing  wil,  8
 disclosed  to  any  authority.  Parlia
 invent  has  been  deprived  of  this  right.
 Courts  have  become  redundant.  ‘Par:
 liament’s  right  to  preseribe  by  law
 the  circumstances  under  whicn  the
 clause  or  clauses  of  cases  in  which  8
 person  may  be  detained  has  now  be«
 come  completely  ineffective.  It  is  not
 working  at  all,

 Wuting  the  discussion  of  the  MISA
 Bul  img  is  what  Sbri  K,  0.  Pant
 faid  on  l8th  June  97]—accor jing
 io  them,  they  have  marched  towards
 socralsm,

 “SHRI  K.  C,  PANT:  I  can  assure
 him--—meaning  a  friend  in  the
 Cpposition-———and  my  friend,  ghri
 Shashi  Bhushan-——~your  name  is
 kere——that  this  BL  is  not  being
 put  forward  to  suppress  any  Jegiti-
 mite  movement  of  workers  or  far«
 Tres  or  students.

 ‘SHRI  BHOGENDRA  JHA;  Yo
 are  not  saying  it  seriously.  Bring
 in  amendment  if  you  ate  s¢rious.'
 “SHRI  K.  C.  PANT:  I  am  very  serl-
 ous.  I  am  saying  it  in  all  serloum
 ness,  I{  i8  a  matter  of  record  What

 T  have  said  ig  said  in  all  sincer‘ty
 and  serlousness.  Now,  my  hon.
 frlend,  ®hri  Manoharan,  asked  me  &
 direct,  question.  He  asked;  ‘Witl
 you  use  it  sparingly  and  not  use  it
 on  politieal  purposes?’  Again  I
 would  lke  to  say  that  certainly  it
 shall  be  gur  endeavour  to  use  this
 very  sparingly  and  not,for  political
 purposes.  I  have  made  this  puiot
 earlier  also.”
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 Recently,  you  know  6  Tripura  MLAs
 wee  detained  under  MISA  There
 are  thousands  and  thousands  of  cases
 Ti  June  i974,  the  number  of  MISA
 detenues  almost  exceeded  ‘16,820,  In
 West  Bengal,  the  only  State  where
 Shrimel  Indira  Gandm  was  defeated
 in  the  797  Lok  Sabha  elections
 dhough  it  bas  9  per  cent  of  the  popu-
 ‘abon  of  the  country,  as  far  as  MISA
 Celenues  are  concerned,  the  figure
 tourhed  as  high  ws  72  per  cent  You
 tap  Celegorise  them  artufically  in  any
 way  you  like  We  all  know  that  these
 lays  are  pot  meant  for  the  welfare  of
 the  ccuntry,  they  are  only  meant  to
 further  the  interests  of  the  ruling
 parn

 ‘The  number  of  delenues  who  were
 in  aetention  as  on  30th  June  972  358

 Ti  pura  888
 West  Bengal  i075

 Then  the  detuls  ot  the  numbe  of
 eases  in  which  detention  orders  were
 made  during  the  periog  from  Ist  July
 l972  to  30th  June  3979  for  reasons
 onnected  with  Section  i(lifa)(u)
 ae  us  follows

 Aceordmg  to  Government  lst,  out
 of  branded  politicals  ह: 1  58
 886  are  CPI  (M)  (all  from
 West  Bengal)

 lhen  the
 were  in
 4973

 Tripura  25
 West  Bengal  2060  etc

 humber  of  persons  whi
 detention  ३७  on  30th  June

 ‘There  ig  4  long  list
 The)  the  Supreme  Court  bag  con-

 demned  it  outnight  many  3  time
 This  Government  and  the  State  Gov-
 ernments  have  man,  a  tune  commutted
 contempt  of  court  Persons  who  had
 oeen  released  were  immediately  re-
 arrested  and  put  belund  bars

 They  want  to  suppress  the  Naga
 movement  What  is  happening  there?
 Tbere  is  a  most  interesting  article

 MAY  १,  975  Mavntenttnce  of  Internat  264
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 winch  has  come  out  under  the  head-
 ing  ‘Murder  in  Rangapahar’  in  @
 yermnal  It  says.

 MR  SPEAKER  The  scope  i  very
 jumitec  Please  do  not  go  beyond  ‘t.

 SHR’  JYOTIRMOY  BOSU  I  will
 timish  in  two  munutes

 It  came  out  m  the  papers,  the  secu-
 uty  forces  murdered  a  very  important
 person,  it  came  in  the  paper  Urdu  Mail
 under  the  heading  ‘Murder  in  Ranga-
 pahar’  It  says  that  Dozhu  Angam  of
 Chedama  village  in  Nagaland

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  The  Member  from  the
 Nagaland  mentioned  that  in  the  House

 SHRI  JYOTIRMOY  BOSU  =  It  was
 mentioned  in  the  House  earlier  I  now
 rome  to  a  very  important  part  how
 re  1  not  within  our  competence  Kandly
 iefer  to  clause  A,  sub-clause  2(c)  in
 hne  0  on  page  2  of  the  Bill  “use  of
 cnminal  force  against  puble  servants
 generally  or  any  class  of  public
 servants,  on  Please  refer  to  the
 Explanation  under  this  clause  ‘In
 this  sub.section  public  servant’  means
 any  public  servant  as  defined  in  the
 Indian  Penal  Code,  and  includes  any
 Member  of  Parliament  or  of  the  Legis.
 lature  of  a  State  or  of  a  Union  term-
 tory  Now,  who  give,  you  compe-
 tence  to  legislature  in  that  manner?
 Kindly  refer  to  the  Constitution,
 Seventh  Schedule,  List  U—State  List,
 Entry  39,  *?िण्फलाड,  privileges  and  im-
 munities  of  the  Legislative  Assembly
 and  of  the  members  and  the  Committe,
 thereot  and,  if  there  is  a  Legislative
 Council,  of  that  Council  and  of  the
 meraberg  ang  the  committess  thereof,
 enforcement  of  attendance  of  persons
 for  giving  evidence  or  producing  docu-
 ments  before  committees  of  the  Legu-
 lature  of  the  State”

 You  will  thus  see  that  it  is  purely  a
 State  matter  according  to  our  Consti.
 tution  Under  what  authority  has
 Mr  Brahmananda  Reddy  chosén  to
 come  before  thi,  Houm  In  ringing  the



 265  Maintenance  of  VAISAKHA  Mm,  l897  (SAKA)
 Internat  Sec.  (Amdt.)  Bill

 clear  provisions  of  the  Constitution  to
 enact  this  Bil?  This  Bill  cannot  be
 enacted  in  this  House,  unless  you  warit
 to  violdte  a  clear  provision  of  the  Con-
 stitution.  We  are  functioning  under
 an  oath  that  we  shail  abide  by  the
 Constitution.  Whateevr  may  be  one's
 partyline,  as  long  as  we  are  Members
 of  this  House,  we  are  all  under  an
 obligation  to  stand  by  the  Constitution
 and  the  Constitution  clearly  lays  down
 that  this  is  exclusively  a  State  matter
 and  it  is  q  matter  for  the  State  Legis-
 lature  to  enact  a  Bill  which  involves
 the  privileges  ang  immunities  for  the
 MLAs.  Therefore,  you  cannot  enact
 this  Bill  without  offending  the  provi-
 sions  of  the  Constitution  that  we  arr
 under  an  obligation  to  abide  by.

 MR.  SPEAKER  The  list  of  Members
 who  gave  their  names  before  that  time
 is  over.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  In  this  matter  my  submis-
 sion  would  be,  that  since  it  does  no!
 require  any  deep  consideration  on  your
 part,  whether  the  reasons  for  which
 the  Member  wants  to  oppose  the  Intro-
 duction  of  the  Bill  shoulg  be  gone  into.
 even  If  the  request  is  ate  by  a  Jew
 minutes,  you  shoulq  show  your  indul.
 gence.

 I,  has  been  rightly  stated  by  some
 hon.  Members  that  it  is  a  defective
 statement  of  objects  and  reasons.  May
 I  go  9  step  further  and  say  that  it  is
 not  only  defective,  but  also  a  deceptive
 statement  of  objects  ang  reasons,  In
 fact,  it  woulg  be  more  appropriate  to
 call  it  a  ‘mis.statement  of  objects  and
 reasons’  rather  than  ‘a  statement  of
 objects  and  reasons’  because  ft  deli-
 berately  suppresses  the  fact  that  it  is
 an  attempt  to  nullify  some  Supreme
 Court  judgements  and  some  High  Court
 judgements  which  are  based  upon  the
 fundamental  or  basie  rights  of  the
 citixens.  Therefore,  it  is  an  attempt
 at  suppression  rather  than  an  attempt
 to  give  expression  to  the  real  vbjec-
 tives  and  intentions  behind  the  Bill.

 Further,  all  the  reasons  that  have
 been  given  jn  the  ‘Statement’  are  of  a
 political  nature;  not  a  single  object  or
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 reason  is  of  a  legal  nature.  .

 That  is  my  bagic  objection  to  this
 measure.  If  you"  go  through  the
 Statement  of  Objects  and  Reasons,  you
 will  find  that  a  political  case  hes  been
 made  oul;  no  Jegal  compulsion  has
 been  stated  in  the  Statement  of  Objects
 ang  Reasons,  Therefore,  there  is  no
 legal  justification  for  bringing  a  mea-
 sure  of  this  kind  and  if  there  was  any
 justification  there  for  the  edification
 of  the  lay  men  that  we  are,  it  should
 have  been  given  here.

 Secondly,  it  Is  against  Article  22  of
 the  Constitufion.  Bui  before  I  pro-
 ceed  to  that,  ह  would  draw  your  atten-
 tion  to  one  very  important  point  to
 which  the  hon.  Member,  Mr.  Madhu
 Limaye,  hag  made  a  reference,  He
 had  said  that  on  the  basis  of  the  pre-
 sent  judgements,  even  if  one  ground
 out  of  a  number  of  grounds,  is  found
 to  be  spurious,  then  the  detainee  will
 be  released.  Now,  wha,  was  the
 underlying  principle  behing  it?  We
 alf  know  thai  our  clections  are  affected
 if  there  ig  one  wrong  acceptance  or
 one  wrong  rejection  of  a  vominatinn
 paper.  Now,  it  may  well  be  that  a
 nomination  paper  has  heen  accepted  of
 9  person  who  had  secured  only  five
 votes  and  that  does  not  in  the  totality make  any  difference.  Ang  yet  the
 wrong  acceptance  of  a  nomination  paper
 makes  the  entire  election  invalid.  It
 is  on  that  particular  basis  that  even
 if  there  is  one  spurious  reason,  the
 entire  detention  would  be  invalidated, 80,  it  was  on  that  basis  that  the
 Supreme  Court  and  the  High  Courts’
 judgements  were  parsed,

 Then  we  do  nut  know  what  exactly
 We  are  passing.  Are  we  not  entitl-
 ed  to  know  what  exactly  are  we
 passing?  If  we  ure  directing  our
 altention  to  a  particular  clasg  of
 offences,  then  what  is  that  particular class  of  offences?  The  very  nature  of the  offence  can  be  changed  by  an  execu- live  order.  At  the  moment  the  nature of  the  offence  is  of  'X’  type  but  Jater
 ex-post  facto,  the  nature  of  the  offence could  he  changed.  Sn,  we  really  do
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 not  know  what  exactly  are  we  asked
 to  pass.  .

 Further,  by  introducing  ‘continued
 detention’,  by  introducing  the  concept
 of  ‘continued  detention’,  it  ig  being
 made  a  case  of  indefinite  detention
 and  this  point  has  to  seep  into
 the  consciousness  of  the  people  here
 and  ‘outdide.  What  we  are  lending
 ourselvés  to  support  is  the  inde.
 finite  detention  of  the  citizen.
 Therefore,  it  ig  in  clear  contravention
 of  Article  22  of  the  Constitution
 where  it  is  laid  down  that  Parliament
 wil]  prescribe  the  maximum  period
 for  which  any  person  can  be
 detained,  So,  it  is  against  the  Consii-
 tution  also,

 Now,  my  further  submission  is  that
 in  Section  3  it  ig  now  sought  to  be
 introduced  that  it  would  extend  upto
 a  periog  of  three  years.  The  quali.
 fying  clause  is  “until  the  expiry  of  the
 Defence  of  India  Act,  1971",  And
 further  it  is  salq  ‘whichever  is  later’.
 Now,  the  period  is  extended  upto  three
 years.  So  again  it  does  appear  to  me
 that  it  js  going  to  be  almost  a  kind
 of  indefinite  detention  and  nubodv
 ean  hope  for  any  relief  within  a
 foreseeable  time

 Then  in  Sectlon  I,  it  hag  to  be
 noted,  it  is  said  ‘from  the  point  of
 time  when  reference  is  made’.  Now,
 may  J  ask,  Mr  Speaker,  what  would  be
 the  polnt  of  time  and  who  would
 determine  the  point  of  time  If  the
 feference  is  made?  And  if  no  refe-
 rence  js  made,  what  happens?  Where
 is  the  obligation  that  the  reference
 shall  be  made.  and.  secondly,  if  the
 réference  is  inordinately  delayed,
 then  what  happens?  So.  in  both  the
 cawes  Ht  is  completely  a  vague  picture
 that  the  Parti  is  fronted
 with,  Can  Parliament  be  askeq  to
 pase  a  measure  of  this  vague  and  In-
 definite  nature?  Therefore,  this  point
 of  reference  dy.  again  a  very  serious
 thing,  the  concept  of  polnt  of  reference
 is  8  very  serious  thing,  if  it  is  intro.
 duced.

 Sec.  (Amd¢.)  Bin

 So,  finally,  at  the  very  point  of  the
 introduction  of  this  meagure—I  am  not
 golng  into  the  merits  of  the  measure
 just  now,  I  will  confine  myself  to  the
 objection  that  could  be  raiseg  in  re-
 getq  to  the  introduction  of  this
 measure—I  would  say  that  we  are
 opposing  this  because  we  are  opposed
 to  this  measure  root  and  branch.  We
 now  fing  that  this  is  not  only  a  oreep-
 ing  and  crawling  kind  of  authoritan.
 anism  but  almost  a  surging  absolutism.

 This  ig  double  emergency,  The
 country  has  been  agitating  for  the  lift.
 ing  of  the  emergency,  but  what  we
 are  now  confronted  with  is  almost  a
 king  of  double  emergency,

 This  ts  a  retrograde  measure,  a
 reactionary  measure,  a  fascist  measure
 and  we  cannot  support  il.  We  will
 £0  On  opposing  it  at  every  stage.  Let
 there  be  no  doubt  that  so  far  as  we
 are  concerned,  we  feel  that  this
 measure  should  not  be  passed  and  we
 will  see  to  jt  that  this  is  not  passed.

 SHRI  INDRAJIT  GUPTA  (Alipore):
 Sir,  on  a  pot  of  order,  Rule  690
 says

 “A  Bill  involving  expenditure
 shall be  accompanied by  a  financial
 memorandum  which  shall  invite
 particular  attention  to  the  clauses
 involving  expenditure  and  shall  also
 give  an  estimate  of  the  recurring
 and  non-recurring  expenditure  in-
 volved  in  case  the  Bill  is  passed  into
 law.”

 My  short  point  is.  if  this  Bil  ts  शार
 acted,  it  will  entall  additional  expendl.
 ture  on  the  continued  detention  of
 persons  heyong  the  periog  which  fy
 specified  in  the  parent  Act,  within
 which  their  cases  have  to  be  referred
 to  the  Advisory  Beard.  Under  the
 parent  Act,  it  [8  provided:

 “In  every  case  where  a  detention
 order  has  been  made  under  this  Act,
 the  appropriate  Government  shall,
 within  thirty  days  from  the  ‘date  of
 deténfion  under  the  order,  ‘place
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 before  the  Advisory  Board  constl.
 tuted  by  it  under  section  9  the
 grounds  on  which  the  order  hag  been
 made  and  the  representation,  if  any,
 made  by  the  person  affected  by  the
 order.

 The  Advisory  Board  shall,  after
 considering  the  materials  placed
 before  it...  submit  its  report  to  the
 appropriate  Government  within  ten
 weeks  from  the  date  of  detention.

 In  any  case  where  the  Advisory
 Board  has  reported  that  there  is  in
 its  opinion  sufficient  cause  for  the
 detention  of  a  person,  the  appro
 priate  Government  may  confirm  the
 detention  order  ang  continue  the
 detention  of  the  person  concerned
 for  such  periog  as  it  thinks  fit.”

 Section  12(2)  of  the  parent  Act  says:
 “In  any  case  where  the  Advisory

 Board  hag  reported  that  there  is  In
 its  opinion  no  sufficient  cause  for
 the  detention  of  the  person  concern-
 ed,  the  appropriate  Government
 shall  revoke  the  detention  order  and
 cause  the  person  to  be  released
 forthwith.”

 So,  the  parent  Act  provides  for  the
 intercession  of  the  Advisory  Board
 wilhin  stipulated  thme-limit  whirh
 will  not  exceed  30  days  plus  0  weeks.
 Tt  is,  therefore,  obvious  to  anybody
 that  the  Advisory  Board’s  intercession
 can  and  still  does  in  many  cases  en-
 able  an  unspecified  number  of  detenus
 to  be  released  at  the  end  of  the  period
 of  this  process  on  the  ground  that  the
 Advisory  Board  feels  that  there  is  no
 sufficient  cause  for  continueg  deten-
 tion.  In  the  amending  Bill  before  us,
 the  access  to  the  Advisory  Board  ts
 being  barreg  for  a  period  which  may
 extend  up  to  2  years.  So,  it  wilf  not
 be  necessary  to  place  either  the
 gtounds  of  detention  or  the  detenu's
 application  before  the  Advisory  Board
 for  giving  its  opinion  on  it,  for  a  period of  two  years.  Therefore,  I  submit
 that  the  impact  of  this  amendment,  if
 aecepted,  will  mean  that  a  number
 Of  detenus—of  course,  the  number—ig
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 unspecifiable~for  whom  the  remedy
 was  open  and  who  ०000  have  been
 releaseg  from  detention  at  the  end  of
 the  period  of  30  days  plus  i0  weeks
 by  virtue  of  the  Advisory  Board's
 findings,  will  now  continue  to  be  held
 in  detention  up  to  a  period  of  two
 years.  To  that  extent  that  unspecified
 number  of  detenus  hag  to  be  kept  in
 detention  and  Government  has  to
 incur  additional  expenditure  on  them,
 whatever  it  may  be.  Even  if  it  ls  5
 pause,  it  has  to  be  incurred  because  you
 are  preventing  these  people  from
 having  arcesg  to  the  Advisory  Board.
 Since  this  additional  expenditure  is
 being  introduceg  into  the  Bill  by  virtue
 of  the  provision  for  continued  deten-
 tion  upto  two  years  wifhout  reference
 to  an  Advisory  Board,  I  submit  that
 a  financial  memorandum  must  accom-
 pany  this  Bill  There  is  no  financial
 memorandum  and  therefore,  the  Bill

 is  not  in  order.  I  want  your  ruling  on
 this.

 MR,  SPEAKER:  I  am  not  talking
 to  you,  I  am  talking  to  others,

 क्री  रास  रतन  श्ार्णा,  (वादा)  : मैंने
 सूचना  दी  है--

 प्रत्यक्ष  महोदय  :  दस  बजे  से  पहले  प्रानी
 चाहिए  थी  1  मैंने  मान  लिया  कि  डिस्कशन
 से  पहले  हिलाए।  लेकिन  यहां  बैठे-बैठे
 सूचना  देंगे  तो  इसका  क्‍या  फायदा  है।  मैं
 स्ट्रेच  कर  दिया  था  कि  डीसी_  से  पहले  जि
 की  भाई  है  उनको  मौका  दिया  जाए  ।

 SHRI  P,  हू,  DEO  (Kalahandl);  I  am
 cn  a  point  of  order.  (Interruptions)

 MR.  SPEAKER:  The  [ist  of  speakers
 is  already  over,

 SHRI  INDRAJIT  GUPTA:  Upto  twa
 yearg  they  will  not  be  allowed  to
 appear  before  any  court...  (Interrup-
 tions)  Where  is  the  financial  memoran-
 dum?  (Interruptions)

 MR,  SPEAKER:  The  lat  oe speakers  fy  already  over.
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 SHRI  DINEN  BHATTACHARYYA
 Why  don’t  you  ask  the  Law  Minister
 to  came  bere.  ang  clarify  the  position?
 Many  ‘times  he  comes  over  here  and
 dumps  the  bills.  (Interruptions)

 MR,.  SPEAKER:  I  have  allowed
 maximum  number  of  speakers.  If  this
 is  going  to  be  the  way  of  doing  things.
 then  I.  am  sorry,  there  is  no  time
 for  that,

 SHRI  P,  हू;  DEO:  Point  of  order!

 MR,  SPEAKER;  Point  of  order  on
 what?

 att  मधु  लिमये  :  इन  से  पृष्ठ  ले  कि  वापिस
 में  रहे  हैं  या  नहीं  ?  अगर  वापिस  ले  लें  तो
 कोई  सवाल  नहीं  है  ।

 श्री  शरद  वार्थ  (जबलपुर)  :  मुझे
 वो  साल  तक  झूठे  कैप्स  में  बन्द  करके  रखा  है  t
 यह  पास  नहीं  होगा  ।

 MR.  SPEAKER:  You  hive  raised
 some  points,  Now,  he  has  to  reply  to
 them.

 श्री  शारद  यादव  :  हमको  दो  साल  तक

 जेल  में  बन्द  रखा  गया।.  (ब्वधाम) .....

 श्री  मु  लिये  :  तानाशाहों  नहीं  चलेगी  ।

 SHRI  SAMAR  GUHA:  What  answer
 have  you  got?  Why  dig  you  keep  this
 young  man  in  Jal  for  two  years?
 (Interruptions

 SHRI  SHYAMNANDAN  MISHRA:
 There  should  be  a  clear  and  unequivo.
 cal  declaration  why.....  (interrup-
 tions}

 MR,  SPEAKER:  Members  have
 ralseq  some  points,  The  Minister
 will  have  to  reply  to  them.

 SHRI  FP.  एफ.  MAVALANKAR
 A(Almedabad)  ;  I  rise  on  a  point  of
 हि  .
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 MR,  SPEAKER;  No,  point  of  order:

 until.  the  Minister  is  heard.

 भरी  जनेश्वर  कमि:  हम  लोगों के  रहते
 हुए  यह  बिल  पेश  नहीं  कर  सकते  हैं  ।  जाप
 एड जान  कीजिए  हाउस  को  |  -

 (Interruptions  )  हर

 MR.  SPEAKER:  When.  points  have
 been  rafsed,  the  Minister  hag  to  reply
 to  them.  Why  do  you  not  hear  him?

 UInterruptions)

 MR,  SPEAKER:  Order,.  order.  :
 woulg  request  you  to  please  resume
 your  seats.

 (Interruptions)

 ME.  SPEAKER:  You  are  all  old
 and  mature  Members  of  Parliament,
 all  of  vou.  May  I  request  yoy  to  please
 resume  your  seats?

 (Interruptions)

 प्रत्यक्ष  महोदय  :  आख़िर  इस  हाउस  में
 कुछ  तरीका  है।  जप  लोगों  ने  बोल  जिया,
 उनको  जवाब  देखें  का  मोका  देना  चाहिए  ।

 (व्यवधान)

 प्रत्यक्ष  महोदय  :  ग्राप  पुराने  मेम्बर  हैं
 भले  आदमी  हैं  और  समझदार  हैं  -  भाप:
 बैठिए ।

 प्रखर  आप  एडजानंमेंट  चाहते,  तो
 बह  तो  मेरे  बस  की  बात  है,  लेकिन  जी:
 विद् डाल की की  बात  है  वह  मेरे बस  की  बाते  नहीं.
 #  |

 Tf  you  want,  I  can  adjourn  the  Hévie
 for  one  hour

 We  adjourn  for  lurch  to  meet’  at
 O'Clock
 The:  Lok  Sabha  adjourned:  for  Lunch

 IL  Fifteen,  of  the  Chock
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 The  Lok  Sabha  re-cssembleg  after
 Luneh  at  Fifteen  of  the  Clock

 [Mr  Derury-Sreaxer  in  the  Chair)

 MAINTENANCE  OF  INTERNAL
 SECURITY  (AMENDMENT)  SBILL—

 contd,

 SOME  HON.  MEMBERS  rose—

 (Interruptions)

 MR.  DEPUTY  SPEAKER:  Orde:
 please;  kindly  hear  me.  I  am  not
 shutting  out  anybody.  I  know  the
 mood  of  the  House.  But  let  us  under
 gtand  at  least  what  is  going  on.  Now,
 as  far  as  I  could  gather,  a  number  of
 bon,  Members  had  made  their  submis.
 gion,  against  the  introduction  of  this
 particular  Bill  in  the  House.  I  un-
 derstand  one  or  two  more  Members
 would  like  io  make  their  submissions

 SHRI  JYOTIRMUY  BOSU  (Diamond
 Harbour)-  I  want  to  raise  a  point  of
 order,  Sir.

 SHRI  8.  M.  BANERJEE  (Kanpur):
 have  given  a  motion.

 MR.  DEPUTY  SPEAKER  I  have  not
 seen  if,

 In  a  situution  like  this,  I  do  not
 think  it  is  proper  for  anybody  to  be
 rigid,  Therefore,  I  will  allow  one  or
 two  or  three  more  Members  who  have
 not  already  made  submissions.

 SHRI  S.  M.  BANERJEE:  What  about
 my  motion?

 MR.  DEPUTY  SPEAKER:  I  have  not
 even  finished.  Let  me  also  find  my
 feet,  my  moorings,

 SHRI  DINEN  BHATTACHARYYA

 77७७४
 First  see  the  Bill,  what

 it  is,

 MR.  DEPUTY  SPEAKER:  I  have
 gone  through  the  Bill.

 हमपर  DINEN  BHATTACHARYYA:
 Without  going  through  the  BIT,  you

 VAISAKHA.  1,  887  (SAKA)  Maintenance  of  274
 internal  Security  (Amdt.)  Bill

 are  allowing  that  man  to  imtroduce  it
 !  (Interruptions).

 MR.  DEPUTY  SPEAKER:  There  is
 no  question  of  allowing  or  not  allew-
 ing  at  this  stage.  It  is  not  correct
 Mr.  Dinen  Bhattacharyya  to  say  that
 4  have  not  read  the  BIL

 SHRI  DINEN  BHATTACHARYYA:
 How  can  you  allow  that  Bill?  (Inter-
 ruptions),

 MR.  DEPUTY  SPEAKER:  Let  me
 tell  you  that  whenever  I  come  to  thir
 Chair,  I  go  through  the  business  anc
 also  try  to  go  through  the  Bill,  Don't
 go  under  an  impression  that  I  kmow
 nothing  about  this  Bill.

 SHRI  JYOTIRMOY  BOSU:  We  con-
 vede  that.  You  are  an  unusual  per-
 son

 MR  DEPUTY  SPEAKER:  I  will
 allow  a  few  more  Members  to  speak.

 SHRI  S.  M.  BANERJEE:  What  about
 my  motion”

 MR.  DEPUTY  SPEAKER:  What
 motion?  J  am  not  aware  of  it  just  now,
 There  is  no  question  of  a  motion  at
 this  stage

 =

 From  the  welter  of  noise  and  confu-
 on  and  indignation  and  protests,  and
 a  certain  amount  of  reasoning,  |
 think  some  very  legitimate  questions
 have  arisen;  and,  in  all  fairness,  after
 |  hear  them,  I  will  summarise  and
 put  questions  to  the  Minister.  T  would
 request  him  to  kindly  note  them  down
 very  carefully  because  they  are  in
 connection  with  the  procedure  and
 with  this  very  question  as  to  whether
 this  Bill  should  be  introduced  or  not
 I  would  expect  him  to  satisfy  the
 House  and  to  satisfy  me  that  no  irre.
 gularity  even  in  putting  this  question is  there

 As  for  Hon'ble  Members,  i{  would
 be  in  their  own  interest  if  they  wil! allow  me  to  do  this  instead  of  just
 focteating

 and  showing  their  indigna on
 .

 Now,  Mr  Mavalontar
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 SHRI  FP.  G  MAVALANEAR
 (Ahmedabad):  Mr.  Deputy  Speaker,
 Sir,  this  Bill  should  under  no  circum-
 stances  be  allowed  to  be  introduced—
 muich  less,  be  passed—in  this  House.
 Sir,  you  will  see  that  the  very  manner
 in  which  the  Bill  has  been  brought
 forward  in  the  House  is  itself  indica-
 tive  of  the  Government's  arbitrary  and
 cavalier  fashion  in  which  they  went
 about  the  whole  situation.  First  of
 all,  you  will  see  that  the  Statement  of
 Objects  and  Reasons,  although  It
 canveys  the  fact  that  the  Government
 enjoys  for  thig  purpose,  such  wide  and
 extensive  powers,  it  is  incompfete
 and  inadequate.  If  you  will  read  it
 again,  you  will  find  that  it  is  delibera-
 tely  kept  so.  It  is  deliberately  kept
 inadequate  and  incomplete  so  that,  for
 whatever  is  not  there,  Government
 can  say  that  this  is  what  wag  meant
 and  therefore  we  have  to  use  these
 extraordinary  powers

 So,  as  I  started  by  saying,  the  arbi.
 trary  element  and  cavalier  manner  in
 which  Government  has  been  function-
 ing  is  succintly  iMlustrated  by  the  de-
 Uberate  inadequary  of  the  Statement

 Objects  and  Reasons,

 And.  as  Hon'ble  Members  pointed
 out  before  the  Lunch  Hour,  there  is  no
 Financial  Memorandum  Does  the
 Minister  want  to  convey  by  this  that
 this  Bill  involves  no  further  charge  on
 the  financial  account  of  the  Govern
 ment?  If  the  Government's  argu-
 ment  is  that  there  is  no  financial
 charge  at  all,  then  of  course,
 there  should  be  no  objection.  But  my
 serious  and  strong  objection  is  that
 there  is  a  financial]  charge  attached
 to  it  So  how  is  it  that  this  Bill  con-
 tains  no  Financial  Memorandum?

 Now  thirdly,  when  the  Government
 came  up  with  the  Maintenance  of  In-
 ternal  Security  Act—the  MISA—as  far
 back  as  I97I.  they  skilfully  introduced
 elements  of  preventive  detention.  It
 is,  really  speaking,  nothing  but  preven.
 tive  detention  Now,  this  House  or
 rather  the  Parliament,  has  been,  from
 the  very  beginning  of  our  हज
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 tion,  against  the  whole  business  of
 preventive  detention  because  tt  is  @
 very  negation  of  the  fundamental
 rights  enshrined  in  the  Constitution.
 For  the  main  reason  that  it  was  hated,
 they  later  on  brought  this  Maintenance
 of  Internal  Security  Act.  One  after
 another,  you  will  see  that,  under  the
 excuse  of  holding  the  smugglers,  they
 heve  brought  in  the  Ordinance  and,
 after  the  Ordinance.  the  Act

 (Interruptions)

 SHRI  P  G  MAVALANKAR:  I  am
 not  limiting  myself  only  to  the  con-
 tants  of  the  Bill  but  to  the  Constitu-
 tional  aspect  of  the  matter—whether
 the  Bill  should  be  introduced  or  not
 Now,  what  I  say  i5  that  the  latest  Bill
 which  has  been  brought  up  today  for
 permission  to  be  introduced,  goes  not
 only  one  step  but  several  steps  ahead
 for  making  dictatorship  possible  and
 realisable

 I  want  to  ask  this  Can  this  Parlia-
 ment  or  any  Parliament  in  any  demo-
 cratic  country  in  the  world  be  asked
 to  pass  democratically  or  legally  or
 technically  something  which  ts  in  the
 nature  of  arbitrary  power  of  the  Gov.
 ernment’?  From  three  months  to  two
 years

 MR  DEPUTY  SPEAKER  At  this
 stage  I  am  concerned  only  with  the
 question  of  introduction,

 SHRI  P  G  MAVALANKAR  I  want
 to  take  you  generally  to  the  field  of
 Constitutional  rights  of  the  citizens  of
 this  country  I  want  to  ask  you  whe
 ther  this  Government  or,  for  that
 matter  any  Government  have  a  right to  come  under  the  pretext  of  a  legisla- tive  measure  and  change  any  part  of
 the  fundamenta)  law  of  the  State?  Can
 the  fundamental  law  of  the  State  be
 Subordinated  to  an  Act  of  Parliament?

 MR.  DEPUTY-SPEAKER,  This  ques ton  will  come  later  on,
 SHRI  P.  G  MAVALANKAR:  Tf  &  is

 an  ordinary  law,  they  have  the  majori-
 ty.  But  for  Constitutional  law,  we  re.
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 quire  4  special  majority.  Unfortuna
 tely,  they  have  got  even  that  specia)
 majority.  But  I  want  to  ask  this.  Can
 this  Parliament  be  compelled  to  pass
 something  which  gaes  contrary  to  the
 letter  and  spirit  of  the  Constitution  and
 allow  this  Government  to  have  arbi-
 trary  and  absolute  power?  That  will
 complete  the  process  of  dictatorsn'y.
 We  will  not  allow  this  to  happen,  coma
 what  may!

 MR.  DEPUTY-SPEAKER:  I  wonder
 whether  anybody  from  this  side  of  the
 House  can  help  me.

 SHRI  B.  R.  SHUKLA  (Bahraich)
 rose—

 MR.  DEPUTY-SPEAKER:  Mr.  B.  R
 Shukla.

 SHRI  B.  R.  SHUKLA:  At  the  intro
 duction  stage  of  the  Bill.  the  only  rele.
 vant  point  which  could  be  raised  is
 the  competence  of  Parliament  to  enter-
 tain  such  a  Bill  The  founding  fathers
 of  the  Constitution  themselves  have,  in
 au  many  words,  put  in  the  Con-titu-
 tion  article  22  which  provides  for  on-
 actment  of  legislation  of  a  preventive
 nature.  The  Fundamental  Rights
 themselves  are  subject  to  article  22
 which  imposes  a  reasonable  restriction
 on  the  Fundamental  Rights  of  the  cit
 zens.  So  far  as  the  Maintenance  of
 ths  Internal  Security  Act  {s  concern-
 ed,  it  has  been  upheld  to  be  a  valid
 plece  of  legislation  within  the  compe.
 tence  of  Parliament...

 MR.  DEPUTY-SPEAKER:  You  have
 made  your  point.

 SHRI  8.  R.  SHUKLA:  The  question
 is  whether  the  Fundamental  Rights  ure
 somehow  or  other  curtailed  or  abridg.
 ed  by  the  express  provision  of  this
 amending  Bill,  That  would  relate  to
 the  merits  of  the  Bill  and  this  can  be
 determmed  only  by  moving  the  Sup-
 reme  Court,

 So  far  us  inadequacy  of  the  objects
 and  reasons  {g  concerned,  my  sub.
 mission  ig  ‘that  the  reasons  are  given
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 and  the  ubjects  are  given.  Whether
 they  have  beun  adequately  described
 or  not  is  a  different  question,

 को  राम  रतन  वर्मा  (बादा)  :
 उपाध्यक्ष  जी,  मुझे  ज्ञात  हो  रहा  है  कि
 अरब  यह  सरकार  प्रमोशन्स  से  डिबटेटर्राशप
 की  ओर  जा  रही  है...

 MR.  DEPUTY-SPEAKER:  Let  me
 clarify  the  point.  We  are  not  discus-
 sing  the  merits  of  the  Bill.  We  are
 not  discussing  the  motives  of  the  Gov-
 ernment.  I  am  concerned  only  with
 this,  namely,  whether  this  Bill  can  be
 introduced  or  not  as  it  is.  You  may
 speak  on  that  point,

 SOME  HON.  MEMBERS:  No.
 MR.  DEPUTY-SPEAKER:  ‘No’  or

 ‘Yes’  does  not  matter.  Give  me  rea
 sons.

 श्री  राम  रतन  वर्मा;  मैं  बाप  को
 रिजर्व  बाल  रहा  हू  ।  ज्यादा  हस  में  न
 जा  कर,  श्रीमती,  मैं  हस  के  तीन  कारण
 दे  रहा  है,  जि।  की  वजह  से  मैं  कहता
 हूं  कि  हम  की  इ्ट्रोदकान  इस  स्टेज  में
 नहीं  हो  सकती  है  ।

 पहली  बात  तो  यह  है  कि  संविधान
 की  प्रीत्मा  के  प्रतिकूल  है  |  सिवान  को
 ग्राम  के  प्रतिकूल  जब  मैं  कहता  हूं  तो
 श्राप  नाटिकल  22  के  सब-क्लास  4  और

 5  को  देखिये--जिन्हें  मैं  पढ़  कर  सुनाना
 चाहता  हु--

 Clause;
 “No  law  providing  for  preventive

 detention  shall  authorise  the
 detention  of  a  person  for  a
 longer  period  than  three

 इस  के  बाद  सब-अनाज  5  को  देखिये
 “When  any  person  is  detained  jn

 pursuance  of  an  order  made
 under  any  law  providing  for
 preventive  detention,  the
 authority  making  the  order
 shall,  as  s00n  ag  may  be,  com.
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 [ओ  राम  रखने  शर्मा]
 municate  to  such  person  the
 grounds  on  which  the  order
 hag  been  made  and  shall
 afford  him  the  earliest  oppor
 tunity  of  making  a  represen
 tation  against  the  order’

 we  प्राय  यह  देखिये  कि  इन्होंने
 अपने  स्टेटमेंट  साफ  झाब्जेबट्स  एण्ड
 रिजर्व  से  क्या  लिखा  है  ।  ये  कहते  है--

 *  In  these  cases,  the  inter
 venlion  of  an  adviso:y  Board
 within  three  months  of  deten-
 ton  would  render  necessary
 disclosure  of  vital  information
 at  an  inopportune  time’

 इस  का  मतलब  यही  है  कि  संविधान  ी
 आत्मा  जो  कहती  है,ये  उस  के  प्रतिकूल
 जा  रहे  है--यह  मेरा  पहला  भ्रारोप  है  1

 दूसरी  बात  मैं  यह  कहना  चाहता  हू
 कि  बिहार,  मध्य  प्रदेश  कौर  गुजरात  मे
 राजनीतिक  कार्यकर्ताश्रों  को  उत्तर  मेन्टेमेन्स
 जाप,  इन्टरनल  सिक्‍योरिटी  एक्ट  के  इन्दर
 बन्द  किया  गया  है

 श्री  दिनेश  भट्टा चाप  वेस्ट-अगाल
 में  जी  जल्द  किया  है  ।

 क्रि  राम  रतन  शर्मा  |  जिम  समय
 बह  कानून  यहा  पेश  हमा  भा  उस  समय
 मती  महोदय  ने  आश्वासन  दिया  था
 किं  राजनैतिक  कार्यकर्ताओं  के  खिलाफ
 इस  का  प्रयोग  नहीं  किया  जायेगा,  लेकिन
 उमर  के  बाद  उस  का  प्रयोग  राजनीतिक
 कार्यकर्ताशों  के  खिलाफ  कया  गया  |

 MR  DEPUTY-SPEAKER  Onh  the
 first  point  is  relevant

 wt  राब  रतन  वर्मा  प्री  मेरी
 तीसरी  बात  को  सुन  ले-इस  में  एक
 बड़ी  ही  फैल्टेस्टिक  चीज  दी  हुई  है--
 इन्होंने  (लिखा  है--आप  जरा  (डी)  को
 देखिये--स्टेटमेन्ट  श्राफ  आाम्जैफ्ट्स  .  एण्ड
 ीजस्ज  i
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 any  act  punishable  under  section
 302,  et  M2,  382,  384,  508
 and  506

 श्री मनु,  505  और  506  मे  प्र मर  मैं

 यू  ही  किसी  को  घूसा  दिखला  दू  ा  श्राप
 की  तरफ  शाख  दिखला  कर  खांस  दू
 श्र  यह  कह  कि  मैं  यह  कर  दगा,  वह
 कर  दूगा--तो  इत  दफाझों  के  अन्तर्गत
 मेरे  खिलाफ  कार्यवाही  की  जा  सकती  है।
 इस  छोटे  से  ओटिस  के  लिये  भी  इस

 कानून  के  अन्तर्गत  कारवाही  की  जा  सकती
 7)

 मैं  एक  कोटेशन  श्राप  को  सुनाता
 चाहता  हनज़ा  श्री  पचीस  ने  943  9
 कहा  था--

 Ihe  power,  of  the  executive  to
 cast  a  man  into  prison  without
 formulating  any  charge
 known  to  the  law  and  parti
 cularly  to  denv  him  yudge-
 ment  by  his  peer  for  an
 indefimte  penod  is  in  the
 highest  degree  odious  and  5
 the  foundation  of  all  total-
 {arian  government”

 उस  लिय  मैं  हम  वा  पूर  जोर  से
 किराम  करता  हु  ।

 SHRI  MOHAN  DHARIA  (Poona)  I
 am  standing  here  to  speak  only  on  the
 technical  and  academic  aspects
 whether  at  thi,  stage  the  introduction
 should  be  allowed  or  not  I  would
 hke  to  draw  your  attention  to  the
 Statement  of  Objects  and  Reasons
 wheie  it  has  been  said

 The  uyoderground  insurgent  ele-
 ments  in  the  North-Eastern
 region  ot  the  country  have
 been  indulging  m  activities
 which  are  gravely  prejudicial
 to  the  defence  of  India,  India’s
 relations  with  foreign  powers,
 security  of  the  State,  public
 order  and  maintenance  of  ger-
 vices  and  supplies  exsential  to
 the  life  of  the  commynity  ”
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 If  you  go  through  the  whole  of  at,
 you  will  find  that  this  Bili  is  limited
 to  check  and  control  insurgent  activity
 in  the  North-eastern  region.

 Now,  when  the  Statement  of  Objects
 and  Heasons  is  clear  and
 when  if  limits  the  objective  to  the
 North-eastern  region,  it  is  highly  ob-
 jectionable  to  have  a  Bill  for  the  whole
 of  the  country.  So,  on  this  ground.
 I  feel  that  the  hon.  Minister  should
 kindly  go  through  it  and  if  he  feels
 that  thig  sort  of  a  danger  is  there  fo:
 the  whole  of  the  country,  naturall;,
 he  can  come  before  ithe  House  with
 that  statement,  That  is  my  point
 No.  I.

 My  second  point  r-
 DR.  KAILAS  (Bombay  South).  Is  it

 for  the  whole  country’  Are  you  sure?

 SHRI  MOHAN  DHARIA:  Yes,  the
 Bill  is  for  the  whole  country,

 “HE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  K.  BRAHMANANDA
 REDDY}:  No,  no.

 DR.  KAILAS:  It  is  only  for  the
 North-eastern  region.

 SHRI  MOHAN  DHARIA.  Here,  it  is
 nowhere  mentioned  that  it  is  only  for
 this  area.  It  is  nowhere  mentioned  as
 the  Bill  is  in  my  hand  now.  If  that
 be  so,  let  the  hon,  Minister  clarity  it
 80,  I  have  placed  hefore  you  my  first
 objection...

 SHRI  SHYAMNANDAN  MISHRA:
 May  I,  with  the  permission  of  the  hon
 Member,  draw  your  attention  to  the
 fact  that  we  have  dealt  with  more
 serious  problems  of  insurgency  in
 that  area  in  the  past  without  this  dra.
 conian  measure.  Are  we  now
 announcing  to  the  world  that  we  have
 not  been  able  to  deal  effiectively  with
 these  problems  in  the  past?  The  aree
 is  on  a  much  better  shape  now  and
 when  we  could  cope  with  a  worse
 altuation  the  past  without  such  a
 Measure,  there  ig  no  reason  why  we
 cannot  do  it  now,
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 SHRI  S.  M.  BANERJEE:  With  the
 permission  of  Mr.  Mishra,  may  I  say.
 interruptions),

 SHRI  MOHAN  DHARLA:  I  was  com.
 ing  to  my  second  reason.  The  hen
 Member,  Shri  Mishra,  felt  it  proper  te
 intervene  and  also  felt  that  he  should
 he  allowed  to  intefere  and  so,  yielded.

 My  second  objection  is  this.  There
 is  no  doubt  whatsoever  that  our  Con-
 stitution  allows  us  to  have  enact-
 ments  where  there  are  reasonable
 restrictions,  Now,  it  is  for  your-
 because  you  ure  the  custodian  of  de-
 mocracy—to  sec  whether  the  restric-
 tions  are  reasonable  or  not.  Prima
 facie  it  appears..

 MR.  DEPUTY-SPEAKER:  No,  no.  I
 um  not  concerned.

 SHRI  MOHAN  DHARIA:  Before
 this  Bill  ix  allowed,  as  objections  are
 taken  and  other  criticisms  are  also
 made,  it  is  necessary  for  the  Lok
 Sabha  Secrejariat  also  to  examine  itl
 trom  these  aspects  and  call  for  clarifi-
 cations  whether  it  is  according  to  the
 Constitution  or  not.  This  is  my  ples.
 You  may  differ.  But  you  cannot  pre-
 vent  me  from  talking.  So,  my  sub-
 mission  is  that  it  ig  true  that  the  Con-
 stitution  allows  introduction  of  such
 Bills  and  to  have  enactments  where
 there  coulg  be  reasonable  restrictions
 put  on  the  individual.  But,  here,  un-
 fortunately,  these  are  not  restrictions
 which  could  be  considered  to  be  rea-
 sonsble—to  detain  a  person  from  three
 months  to  two  years  without  consult-
 ing  the  Advisory  Board  which  will  not
 be  a  reasonable  restriction  on  these
 grounds.

 I  would,  therefore,  request  the  hon.
 Home  Minister  to  get  these  aspects
 examined,

 SHRI  JYOTIRMOY  BOSU:  To  add
 to  what  Mr.  Mohan  Dharia  hag  just
 how  stated  that  it  is  not  confined  to
 the  North-eastern  region  only  but  it
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 of  Mizoram  has  said.  The  Develop-
 ment  Minister  of  Mizoram,  Mr.  R.
 Thangliana  said  that  the  security
 forces  there  had  turned  the  people
 against  the  government  and  they  had
 joined  the  rankg  of  the  underground
 with  a  view  to  wreak  vengeance  fot
 these  atrocities,

 “Citing  some  instancés  of  these
 avocities,  the  minister  sad
 that  in  a  village  called  ‘Lung-
 chen’  in  the  Lungleh  district
 consisting  of  only  seven  buts,
 all  the  menfolk  were  chased
 out  and  herded  into  a  hut
 which  was  then  set  on  fire.
 Some  of  them  who  broke
 open  the  doors  and  walls  and
 tried  to  escape  by  running
 were  fired  at  from  a  dis-
 tance  (Interruptions).

 Then  the  report  goes  on  to  say
 “One  of  the  victims  of  the  outrage

 was  Sri  Lianmawal  who  was
 under  treatment  in  the  Serka-
 wan  Mission  Hospital  and  was
 walting  an  amputation,  He
 was  tied  to  a  dried  plaintain
 tree,  socked  in  kerosene,
 which  was  later  set  on  fire,
 ‘was  badly  burnt.”

 On  March  I3  and  i,  one  villager
 wag  shot  dead  by  the  oBrder  Security
 Forces  and  four  others  were  tortur-
 red  This  is  what  they  are  doing  in
 Nagaland  and  Mizoram  and  to  cloak

 Mid
 hide  that,  they  are  bringing  this

 This  Bill  is  un  constitutional.

 ‘MR,  DEPUTY  SPEAKER:  Order
 please  Mr,  Bosu,  order  please.  I  have
 allowed  you  because

 SHRI  JYOTIRMOY  ‘BOSU:  I  am
 oply  saying  that  it  is  outside  the  com-
 petency  of  the  House.

 MR.  TEPUTY-SPEAKER.  We  will
 seg  about  that
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 SHRI  H.  KL,  BHAGAT  (East
 Delhi):  The  question  before  the  House
 is  whether  there  is  any  constiftutional
 or  proceduraj  objection  in  regard  to
 this  Bill  being  introduced  at  this  stage
 in  this  House.

 I  invite  your  attention  to  sub-section
 7  of  Article  22.

 “@)  Parhament  may  by  law  pres-
 cribe—

 {a)  the  circumstances  under
 which,  and  the  class  or  classes
 of  cases  in  which,  a  person
 may  be  detained  for  a  period
 longer  than  three  months
 under  any  law  providing  for
 preventive  detention  without
 oblaiming  the  opinion  of  an
 Advisory  Board  in  according
 with  the  provisions  of  sub-
 clause  (a)  of  clause  @"

 I  may  respectfully  submit  that  the
 Bull  which  has  been  placed  before  this
 House  and  which  i  being  introduced
 in  this  House  is  in  accordance  with
 the  pro  of  sub  7  of  Arti.
 cle  22  of  the  Constitution.  There  is
 absolutely  nothing  unconstitutional
 about  it.  The  Constitution  gives  the
 power  to  thig  Parliament  to  enact  a
 law  without  obtaining  the  opinion  of
 the  Advisory  Board  and  it  can  be
 passed,

 Wilh  respect  [  may  say  that  I  do  not
 agree  with  Mr.  Mohan  Dhara.  He
 wants  you  to  sit  here  and  decide
 whether  this  restriction  would  be
 reasonable  or  not,  whether  the  matter
 ehould  go  to  the  Advisory  Board  er
 not  When  the  Constitution  makes  a
 provision,  the  question  of  thig  restric.
 tion  being  reasonable  or  unreasonable
 does  not  arise,

 Then  again  it  is  the  function  of  the
 court,

 Thirdly,  the  law  which  Mr,  Madhu
 Limaya  quoted,  the  Supreme  Court
 judgement  of  1957,  applied  as  it  exist.
 ed  then  and  that  wag  a  technical
 matter—if  out  of  8  grounds  7  gre
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 fraved  correct  and  ong  is  irrelevant,
 therefore,  the  whole  thing  goes  I
 am  saying  that  the  judgement  quoted
 ig  not  relevant.  In  this  ease,  there  is
 neither  constitution  nor  procedural
 objection.  This  Bill  may,  therefore,
 be  introduced  in  this  House.

 डसना  SURENDRA  MOHANTY
 (Kendrapara):  It  is  a  black  day  in
 the  history  of  our  Parliament

 MR.  DEPUTY  SPEAKER;  Whether
 it  is  black  or  bight  day  I  am  not  con-
 cerned  with  it.  I  am  concerned  at
 the  moments  whether  this  Bill  should
 be  or  can  be  introduced.

 SHRI  SURENDRA  MOHANTY:  I  am
 submitting  only  with  the  preface  that
 it  is  a  black  day  that  the  Home  Minis-
 ter  enters  this  Chamber  as  the  hang.
 man  of  the  remnant  of  freedom  and
 Uberty  in  thi,  country,

 My  first  objection  to  this  Bill  is  as
 has  been  pointed  out  carlier,  its  object
 is  fo  curfml  insurgent  element  in  the
 North  Eastern  region  of  our  country;
 while  I  am  at  one  with  the  Govern-
 ment  that  insurgency  should  be  cur-
 tailed,  I  am  of  the  opinion  that  the
 dranconian  measure  which  is  being
 proposed  in  this  legislation  is  not  co.
 terminus  with  the  extent  of  insurgen-
 cy  that  is  prevailing  in  the  north  eas-
 tern  region  area.  If  the  hon.  Home
 Minister  applies  his  mind  dispassion-
 ately,  he  will  find  the  Statement  of
 objects  and  Reasons  has  no  relevancy
 whatsoever  with  the  provisions  of  the
 Law.  May  I  know  better.  You  will
 be  able  to  contain  the  insurgents,  if
 you  extend  the  perlod  of  detention
 without  referance  to  the  Advisory
 Body,  from  three  months  to  two  years?
 This  is  my  question.  I  maintain  this.

 This  is  my  submission,  The  hon.
 Minister  should  convince  us  how  it  is
 going  tp  enhance  his  power  by  extend-
 ing  the  period  of  detention  without
 acrutiny  by  the  Advisory  Committee
 from  a  period  of  three  months  to  two
 years...
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 MR,  DEPUTY-SPEAKER:  We  are
 not  at  all  concerned  with  those  points,
 What  I  am  concerned  with  here  is
 whether  the  Bill  can  or  cannot  be  in.
 troduced.  That  is  all.

 SHRI  SURENDRA  MOHANTY:  It  is
 not  a  constitutional  objection,  it  is  a
 moral  objection,  I  say,  it  is  a  moral
 objection;  we  dre  moral  dissenters.
 Since  you  have  been  so  very  charita-
 ble,  kindly  allow  me  to  conclude,  just
 after  saying  one  sentence.  That  is  ail.
 There  is  no  moral  compulsion  for  this
 Bill,  although  there  may  be  some  legal
 justification  for  it,  but  we  are  comple-
 tely  opposed  to  if  and  we  are  opposed,
 tooth  and  nail,  to  the  :ntroduction  of
 this  Bill.

 at.  मधु  लिस्सी  (बांका)  :  उपाध्यक्ष
 महोदय,  मेरा  पोस्ट  साफ  बार्डर  है  ।  यह
 चर्चा  भटक  रही  है  ।  मैं  श्राप  से  प्र.र्थना
 करना  चाहता  हूं  कि  इस  को  मूल  मुद्दा
 पर  ले  जाइये  |  इस  वक्‍त  चर्चा  का  विषय
 क्या  है  ?  चर्चा  का  विषय  यह  है  कि  यह
 जो  प्राकार  पेपर  पर  झ्राइटम  4  है  क्‍या
 यह  असरार  पेपर  पर  रह  सकता  है  ?
 उपाध्यक्ष  महोदय,  आप  स्टेज  बाई  स्टेज
 जाइये  ।  पहले  इस  का  फैसला  कीजिये
 कि  क्‍या  यह  अभ्रोर्डर  पेपर  पर  शा  सकता
 है?

 ड्राप  जरा  मुश्ते  समय  दीजियेगा  ।
 इस  के  बारे  में  जो  नियम  है  वह  देखिये ।

 MR,  DEPUTY-SPEAKER:  Will  you
 kindly  sit  down?  I  will  hear  you.
 What  is  the  order  in  the  House?  The
 order  is,  whether  this  Bill  can  be  in.
 troduced  or  not.  The  Bill  has  excited
 a  lot  of  indignation  and  excitement

 and  all  that  and  I  thought  the  least
 the  Chair  could  do  was  to  listen  to
 various  points  of  view.  So  many  sug-
 gestions  have  been  made  from  this
 side  and  in  all  falrnesg  I  feel  I  must
 listen  to  that  side  also.  Your  point
 I  know,  I  can  sense  what  you  are
 golng  to  say.  to
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 SHRI  MADHU  LIMAYE:  You  are
 very  intelligent,  I  don't  dispute  it

 SHRI  MADHU  LIMAYE:  I  am  nol
 under  72;  I  am  drawing  a  distinction
 between  9]  and  72,

 MR.  DEPUTY4SPEAKER:  We  will
 come  to  that  at  that  time.

 SHAI  MADHU  LIMAYE:  This  must
 be  settled  first.

 MR.  DEPUTY-SPEAKER:  When  the
 Minister  replies  you  may  raise  your
 polot  of  order

 SHRI  MADHU  LIMAYE:  The  Muin-
 ister  has  nothing  to  do  with  this.  I
 am  addressing  my  point  of  order  to
 you,  Sir.  This  is  addressed  to  you  and
 sot  to  the  Minister,  You  sald  you
 wanted  to  find  your  moorings!  I  am
 helping  you  in  that

 SHRI  MADHU  LIMAYE:  Now,
 Please  see  rule  72.  It  savs  as  follows

 “If  a  motion  for  leave  to  introduce

 Set,  '(Amdt.)  Bb
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 the
 Speaker  may  permit  a  full  discus.

 Under  this  rule,  if  I  may  submit,  it
 ls  mandatory  on  your  part  to  put  the
 question.  I  am  not  under  72.  If  I
 were  to  raise  a  point  of  order  under
 72,  it  is  mandatory  on  your  part  after
 listening  to  us  all  to  put  the  question,

 MR,  DEPUTY-SPEAKER:  No,  it  is
 not.  mandatory

 SHRI  MADHU  LIMAYE:  You  can
 permit  a  discussion.  But,  you  have
 fo  put  the  question.

 MR.  DEPUTY-SPEAKER:  afte:
 fully  satistyig  myself.  What  is  the
 point  of  order?

 SHRI  MADHU  LIMAYE:  My  pom!
 of  order  relates  to  Order  of  Business.
 Under  Rule  3(l),  a  list  of  business  for
 the  day  shall  be  prepared  by  the
 Secretary,  and  a  copy  thereof  shall  be
 made  available  for  the  use  of  every
 member.

 ae  जो  लिस्ट  तैयार  को  जाती  है
 सब  नियमों  को  पूरा  करने  के  बाद  ।  रहे
 मैक्रटरियट  का  काम  हैं,  बाप  का  काम
 यह  देखना  है  फि  प्रार्डर  पेपर  पर  जो  सवाल
 मे  जाते  है  क्या  नियमों  के  अनुसार  हैं  Al
 क्या  वह  नियम  को  रिक्‍वामरमेंट्स  को
 फल् फिल  करते  है,  यह  आप  का  देखता  है|
 श्री  मैं  ड्राप  से  पूछना  चाहता  हूं  कि  आप
 पहुले  इसका  निर्णय  दीजिए  ।  फिर  डिबेट
 लेजिस्लेटिव  कम् पी टेंस  का  सवाल  बाद  मे
 करायेगा।  पहले  में  यह  कहना  बहुत हूं  कि  जो
 प्री-कंडीशन  है  उन्हीं  को  पूरा  नहीं  किया.
 गया  है  i  कंस  वह  में  बताता  हूं  ।

 MR.  DEPUTY-SPEAKER:  What  is
 the  pre-condition?

 श्री  मधु  लिमये  :-मैं  बताता  हूँ।  एक
 एक  कर  के  लीजिए  |  भाप  सकता की  किताब
 का  पृष्ठ  47  देखिये  ।  प्राय  बहुत  गारद
 हो  रहे  हैं,  उपाध्यक्ष  महोदय  ।
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 44R.  DEPUTY-SPEAKER;  [  am  ask-
 ing  for  the  Book,

 oft  wa  fet  :  मैं  सोच  रहा  हूं  कि
 ड्राप  मेरे  ऊपर  नाराज़  हो  रहे  हैं  ।  प्राय
 470  कौर  47  देखिये  |  पेज  470  में  कहा

 गया  है:

 “Tt  has  been  the  uniform  practice
 since  862  to  append  to  every  Bill  a
 Statement  of  Objects  and  Reasons,
 briefly  explaining  the  purpose  of
 the  proposed  legislation.  The  State-
 ment  is  explanatory  of  the  contents
 and  objects  of  a  Bill  and  helps  In
 understanding  the  necessity  and
 scope  of  the  Bill..  "

 क्या  गृह  मंत्री  महोदय  ने  जो।  बिल  भाप
 के  पास  भेजा  है  ौर  उस  का  यह  जो  स्टेट-

 मंट  है  क्या  इस  रिक्वायरमेंट को  वह  फलफूल
 करता  है  ?  क्‍या  इस  शर्त  के  भ्रनुसार  है  ?
 यह  मेरा  पहला  'पी ईंट  है  t  इन्होंने  स्टेट
 ग्राफ़  भौवजेक्ट्स  भौर  'रिजर्व  में  कहा  है
 किट  यह  तीर्थ  ईस्टरडे  इलाके  के  लिये  है  1
 ग्रुप  बहुत  ही  गहराई  में  जाकर  देखिये  ।
 इसमें  कहा  गया  है  कि  :

 In  these  caseg  ‘for  dealing  eflectively
 with  such  ingurgent  elements’

 मतलब  यह  नार्थ  ईस्टर्न  इलाके  के  बारे.
 लेकिन  नियम  दूसरा  यह  है,  47  में  प्रेशर
 बहुत  ही  काबिले  गौर  है  :

 “Where  certain  sections  of  the
 parent  Act  are  sought  to  be  amend-
 ed—the  Maintenance  of  Internal
 Security  Act  of  I97l—,  the  text
 thereof  is  generally  appended  to
 every  amending  Bill  in  the  form  of
 &@n  annexure.  In  cage  the  number  of
 sections  involved  is  large,  the  sec.
 tions  are  not  reproduced  ag  an
 annexure,  but  coples  of  the  original
 Act  are  supphed  by  the  Minister
 eoncerned  for  distribution  to,  or  use
 of,  members.

 Before  1950,  the  text  of  sections
 of  an  Aet  sought  to  be  amended  by
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 On  August  i4,  1950,  when  the further  to  amend  the  Essential  By Plies  (Temporary  Powers)  Act,  came up  for  consideration  before  the
 House,  8  polnt  was  raised  that with  an  amending  Bill  the  relevant Sections  of  the  original  Act  which are  sought  to  be

 On  this  the  Speaker  directed:
 “In  future  whenever  amending Bills  are  presented  to  amend  origi- Nal  Acts,  a  schedule  of  the  relevant sections  from  the  origimal  Acts should  be  mven  with  the  Bill,
 Such  an  annexure  is,  however, not  added  to  a  secret  Bill,”

 यह  तो  सीक्रेट  है  ही  नहीं  ।

 कब  उपाध्यक्ष  महोदय  आप  एनेक्सी
 देख  लीजिये  ।  कोई  कारेसपोड्डेस  देह  साफ
 श्ौबजक्ट  एण्ड  होटल्स  कौर  एनेक्जर
 मम  नहीं  हैं  |  'एनेक्जर  में
 केवल  सैकाशन्स  दिये  है,  10, 11,  2  ब्रोकर
 I3.  war  यह  नार्थ  ईस्टर्न  रीजन  के  बारे

 में  था,  ता  पेशेन्ट  एक्ट  का  सेक्शन  शौर  2  देता
 चाहिए  ।  मैं  उस  का  सेक्शन  पढ़े  रहा  हू

 This  Act  may  be  called  the  Main-
 tenance  of  Internal  Security  Act,
 i97.

 (2)  It  extends  to  the  whole  of
 India;
 Provided  that  every  person  in  res-
 pect  of  whom  an  order  of  detention
 nade  under  the  Jammu  and  Kash-

 mir  Preventive  Detention  Act  ”

 जम्मू  कश्मीर  का  हैं  ।  यानि  नाथे  ईस्टर्न
 रीजन के  बारे  में  नही  है  ।  प्यार  यह  नार्थ
 ईस्ट ने  रीजन  के  बारे  में  था,  तता  सेक्शन  |  विप्रो-
 डांस  करना  चाहिए  था।  यह  बताना  चाहिए
 था  कि  यह  पूरे  देश के  लिए  तही  हैँ  बल्कि  चार्ज
 स्टर्न  भोजन  को  लिए  है|  इसलिए  मेरा
 पहना  कहना  यह  है  कि  स्वेदमेंड  ere
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 भ्रीवज्ञबदस  एषा  रोजर्स  उद्देश्यों  का  ज्ञापन

 भ्र पूर्ण,  बेचना  करते  वाला,  म  को  गुमराह
 करने  वाला  है,  इतकण्पल  gz,  डिटेक्टिव
 और  सिलाईडिंग है  और  एनेक्स चर  में  दौर
 स्टेंडमेंद  साफ  झोबजेक्ट  एक्ट  रोजर्स  में
 कोई  परस्पर  संबंध  नहीं  हैं  7  यह  मेरा  पहला
 ध्याइन्ट  है  1

 कब,  उपाध्यक्ष  महोदय,  हम  लोगों  के
 लिए  क्या  नियम  है  ?  मैं  यह  जानना  चाहता
 हूं  कि  स्टेटमेंट  पाक  भो जज बट  cee  रिजर्व
 देना  मेनडेट्री  है  या  नहीं  ?  मने  कभी  कहा  कि
 862  से  यानी  जब  पहली  पार  लेजिमलेचर

 बना,  जिस  समय  कोई  अधिकार  नहीं  था,
 उसी  समय  से  यह  परिपाटी  हैं  कि  इस  तरह
 का  स्टेटमेंट  होता  चाहिए  |  झ  रूल  65
 देखिये,  जो  हम  लोगों  के  लिए  हे

 “65(l)  Any  Member,  other  than  a
 Minister,  desiring  to  move  tor  leave
 to  introduce  a  Bill,  shall  give  notice
 of  his  intention,  and  shall,  together
 with  the  notice,  submit  a  copy  of
 the  Bill  and  an  explanatory  State-
 ment  of  Objects  and  Reasons  which
 shall  not  contain  arguments:

 (3)  The  period  of  notice  of  a  mo-
 tion  for  leave  to  introduce  a  Bill
 under  this  rule  shall  be  one  month
 unless  the  Speaker  allows  the  mo-
 tion  to  be  made  at  shorter  notice."

 लेकिन  मिनिस्टर  के  लिए  कपा  है,  इसके
 लिए  स्निकर्स  डाइरेवशन्स  देखिये  ।  i9  (ए)
 मेँ  हम  लोगां  को  एक  महीने  का  नोटिस  देना
 पढ़ता  है.  और  इन  लोगो  के  लिए  क्या  है।
 मैं  iom  (i)  पढ़  रहा हू

 “I9A(l)  A  Minister  deguing  to
 move  for  leave  to  introduce  a  Bill
 shall  give  notice  in  writing  of  his
 inteution  to  do  80.

 (2)  The  period  of  notice  of  a  mo-
 tion  for  leave  to  introduce  a  Bill
 under  this  direction  shall  be  seven
 days  unless  the  Speaker  allows  the
 motion  to  be  made  at  shorter  notice,”

 See,  (Amdt)  Bil

 oe  इतना  ही  हैं  कि  हम  लोगों  के  लिए
 एक  महीने  का  हैं  भौर  इन  लोगों  के  लिए
 7  दिन  का  है,  लेकिन  जहां  तक  स्टेटमेंट
 प्राण प्रो  जैक्स एण्ड  रिजर्व देने  का  प्रवास  हैं
 वह  मेनबेटरी है.  है।  इसलिए  दरें  भाप  मंत्री
 जी  से  कह  सकते हैं  कि  क्योंकि आपका  स्टेंट
 मेट  साफ  भ्रोबजक्ट  एण्ड  रिजर्व  नियमों
 के  प्रसार  नहीं  है,  सारी  बातें  का  स्पष्ट-
 करण  नहीं  है  कौर  कई  बातों  के  बारे  में  गुमराह
 करने  का  प्रयास  किया  गया  है,  इसलिए
 यह  डिटेक्टिव  है  कौर  भ्रार्डर  पेपर  पर  यह
 नहीं  भा  सकता  हैं।  यह  मेरा  एक  ओवजेक्शन
 हमा  ।

 ब  दूसरा  प्रोजर्जकान  मेरा  यार  है।
 श्राप  रूल  70  देखिये,  जिस  को  मेरे  भिन्न  से
 बाप  के  सामने  रखा  हे  ।  यह  भो  मेल डेट री
 है  कौर  69  कौर  70  की  श्राप  तुलना  कीजिए,
 तो  श्राप  को  पता  चलेगा  कि  इसमें  से  कोई
 भागते  का  रास्ता  ही  नहीं  है  स्त  70  इसे
 प्रकार  है  -

 “A  Bill  involving  proposals  for  the
 delegation  of  legislative  power  shall
 further  he  accompanied  by  a  memv-

 @Xp.  Nai  हैं.  such  propo
 and  drawing  attention  to  their  scope
 and  stating  also  whether  they  are
 of  normal  or  exceptional  character.”

 इस  में  शब्द  'शैल'  का  प्रयोग  किया  गया  है  1
 इसलिए  इसमें  एसा  नहीं  है  कि  इन  के
 मन  में  जो  भागा,  नहीं  दिय  ।  यह  बाप  के
 ऊपर भी  नही  है  कि  श्राप  उन  के  लिए  कुछ
 रिलेक्स  कर  सकते  है  क्योंकि  श्राप  रूम  69
 देखिए  ।  ल  69  का  ब-क्लॉज  (2)
 जो  है,  उप  का  जो  प्रववाइजों  है,  उत्त  में
 बाप  फो  पावर  दी  गई  है  —

 “Provided  that  where  a  clause  in
 a  Bill  involving  expenditure  ig  not
 printed  m  thick  type  or  in  italics,
 the  Speuker  may  permit  the  member
 incharge  of  the  Bill  to  bring  such
 clauses  to  the  notice  of  the  Houge.”
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 इसलिए  मेरा  दूसरा  भोज जेक् शन  यह  हैं  कि
 इस  सब  बालों  को  देख  कर  बाप  को  अपनी
 कलिंग  देनी  है  ।  डेलीगेटिड  लेजिस्लेशन  का
 मेमोरेंडम  भी  नहीं  है।  इसलिए  यह  शाइर
 पेपर  पर  नहीं  शा  सकता  ।  मैं  इसके  प्रपोज
 करने  की  बात  प्रभी  नही  कह  रहा  हूं।  मेरा  भी
 तो  यहा  कहना  है  कि  यह  ध्राईर  पेपर  पर  नहीं
 MH  सकता  शर  इस  पर  श्राप  अपनी  रूलिंग
 दीजिए  |
 MR.  DEPUTY-SPEAKER:  Have  you

 finished?  You  have  made  many
 points.

 att  चु  लिमये  :  भ्रमर  बाप  चाहते  हैं
 तो  मैं  बैठ  जाता  हू  ।  मेरा  एक  ही  झोवजेक्शन
 काफी  है  ।

 (Interruptions)
 MR.  DEPUTY-SPEAKER:  Order

 Please.  He  hag  raised  a  point  of  order,
 I  have  to  deal  with  his  point  of  order.
 (Unterruptions)

 SHRI  JYOTIRMOY  BOSU:  Sir,  a
 full-fledged  discussion  should  be  held.

 MR,  DEPUTY-SPEAKER:  Let  us  go
 step  by  step.  Let  me  deal  with  Mr.
 Madhu  Limaye's  point  of  order  Ha
 hag  raised..,.  (Interruptions),  Why
 don't  you  allow  me?  You  speak  at  the
 game  time  when  I  speak.  How  is  it
 Pbssible?  He  has  asked  a  number  of
 questions.  Most  of  those  questions,
 the  Minister  should  reply.  Before  I
 make  up  my  mind,  the  Minister  should
 reply.  The  only  point  that  he  has  put
 to  me  is,  whether  this  item  should  be
 Included  in  the  orde:  paper  ut  all
 because  of  certain  reasons  he  has
 given.  Mow.  Rule  2]  says’

 “A  list  of  business  for  the  day
 shell  be  prepared  by  the  Secretary,
 and  a  copy  thereof  shall  be  made
 available  for  the  use  of  every
 member.”

 fe OD  «  मधु  लिखें  :  इसके  लिए जब  वे
 छड़े  हो  गये  थे  तो  हम  लोगों  ने  कहने  ही  नहीं
 विधा कि  “मैं  लीव  मांग रहा  हूं  1
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 MR.  DEPUTY-SPEAKER:  This  is
 exactly  what  was  done.  The  List  of
 Business  was  prepared  and  the  List  of
 Business  wes  made  available  to  the
 Members.  Now,  whether  this  parti-
 cular  item  should  have  been  included
 or  not,  is  a  much  bigger  question.
 Now,  we  should  not  forget  the  basic
 question,  Who  granis  leave  for  the
 introduction  of  a  Bill?  It  is  the  House
 and  not  the  Speaker.  It  is  the  House
 that  grants  leave.

 SHRI  MADHU  LIMAYE.  If  I  were
 to  give  notice  of  a  Bill,  which  does  not
 contain  any  memorandum,  you  will  not
 put  it  on  the  order  paper.

 MR.  DEPUTY-SPEAKER:  I  am
 coming  to  your  point.  You  have  made
 the  point.

 ‘Now,  the  question  arises  whether
 the  Speaker  should  scrutinise  every
 Bill  and  scrutinise  every...

 SHRI  INDRAJIT  GUPTA  [Allpore):
 It  was  pointed  out  to  the  Chair.  There
 have  been  many  precedents  in  this
 House  where  Bills  were  defectively
 prepared  and  they  hod  no  financial
 memoranda,  It  was  the  Chair  which
 asked  the  Minister  to  take  back  the
 Bill.  You  know  that  very  well.

 MR.  DEPUTY-SPEAKER:  That  is
 a  different  question.  We  have  not
 come  to  that  stage.  That  is  why,  I
 say  again  and  again  that  questions
 have  been  rasied  and  those  questions
 will  be  put  to  the  Minister.  We  are
 guing  to  sec  to  all  that.  His  point  is
 that  he  is  finding  fault  with  the  Chair,
 finding  fault  with  the  Speaker

 SHRI  MADUU  LIMAYE:  No,  with
 the  Secretanat,

 MR  DEPUTY-SPEAKER:  Plea.e  do
 not  bring  in  the  office,

 The  Speaker  takes  the  full  respon-
 sibility.  This  ig  a  very  bad  practice  to
 Say....

 SHRI  MADHU  LIMAYE:  You  mean
 ‘the  Chair’,  You  are  not  concerned
 with  the  Speaker  at  the  moment.
 Then,  I  accept  the  proposition.
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 MR.  DEPUTY-SPEARER:  This  ig  a
 bad  practice.  You  may  heckle  the
 Minister,  take  him  to  task,  but,  never
 bring  in  the  officers.

 4  am  talking  about  Ministers.  Never
 drag  in  the  officers.  It  is  his  duty  to
 take  care  of  his  officers,  If  he  can-
 net  take  care  of  his  officers,  then  he
 hes  to  pay  the  price  in  this  House.
 We  should  not  try  to  elevate  the  offi-
 cers  to  such  an  extent  that  they  be-
 come  more  important  than  the  Minis-
 ter  and  they  become  the  subject  of
 our  discussion.

 In  the  same  way,  I  do  not  want  a
 mention  made  of  the  Secretariat  or
 the  Secretary.  They  work  under  the
 direction  of  the  Speaker.

 SHRI  MADHU  LIMAYE:  Chair,
 MR.  DEPUTY-SPEAKER:  Of  the

 Chair.  Therefore,  do  not  bring  them
 in.

 You  have  raised  a  larger  question
 because  of  what  you  consider  to  be
 certain  shortcomings  and  defects,  be-
 cause  certain  things  have  not  been  in-
 cluded;  according  to  you,  there  should
 be  a  memorandum  of  delegated  legis-
 lation,  as  it  now  turns  out  from  the
 discussion.  Therefore,  this  Bill  should
 not  have  been  put  on  the  order  paper
 at  all,

 SHRI  MADHU  LIMAYE:  Because
 this  is  not  a  Bill  at  all,  This  is  rub-
 bish.  This  is  not  a  Bill,

 MR.  DEPUTY-SPEAKER:  Now  the
 Minister  sends  a  notice  to  the  Speaker,
 ang  prima  facie,  on  the  face  of  it,  he
 has  complieg  with  certain  require-
 ments,

 SHRI  SOMNATH  CHATTERJEE:
 No,  no.

 MR.  DEPUTY-SPEAKER:  That  is
 why  it  is  put  on  the  agenda,  And  be-
 cause  it  is  put  on  the  agenda,  you
 have  this  opportunity  to  point  out
 these  things,  Therefore,  I  do  not  see
 any  point  of  order  in  this,

 MAY  7,  973  Malndéneime  of  Dueraat  26
 Set.  (Arai)  Bt

 About  the  other  questions,  we  shall
 come  to  them  later  on.

 SHRI  MADHU  LEIMAYE:  Why  later
 on?  What  is  a  Bill?  Within  the
 meaning  of  the  Rules  and  the  Con-
 stitution,  this  is  not  a  Bil.  This  ts
 something  like  a  rubbish  put  on  the
 order  paper.  A  Bill  should  comply
 with  all  the  conditions.

 MR,  DEPUTY-SPEAKER;  {  shall
 deal  with  that  after  giving  the  Minis-
 ter  the  right  to  reply  to  these  ques-
 tions.

 SHRI  INDRAJIT  GUPTA:  Who  will
 ultimately  dispose  of  these  points  of
 order?

 MR.  DEPUTY-SPEAKER:  After  the
 Minister's  reply,  we  shall  see,

 SHRI  INDRAJIT  GUPTA:  No,  no.

 SHRI  MADHU  LIMAYE:  First  rule
 on  the  points  of  order  about  Delegat-
 ed  Legislation,  etc,  Then  debate  will
 follow  under  72.

 SHRI  INDRAJII  GUPTA:  After
 hearing  the  Minster,  you  would  put
 it  to  the  House  without  disposing  of
 the  points  of  order?

 MR.  DEPUTY-SPEAKER:  I  shall
 decide  at  that  tume.  You  have  raised
 the  question  that  a  memorandum  of
 delegated  legislation  should  have  been
 there.

 SHRI  INDRAJIT  GUPTA:  There
 should  be  a  financial  memorandum,

 MR.  DEPUTY-SPEAKER:  Your
 pomt  is  that  there  should  have  been
 a  financial  memorandum,

 SHRI  MADHU  LIMAYE.  The
 statement  of  objects  and  reasons  is
 incomplete,  defective  and  misleading.

 MR,  DEPUTY-SPEAKER:  How  am
 I  to  come  to  any  conclusion  even
 about  that  without  giving  the  Minle-
 ter  the  right  to  reply  te  these  pointe?
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 Mr,  Stephen,

 SHRI  SHYAMNANDAN  MISHRA:
 ‘My  submission  is  that  at  the  moment
 we  are  simultaneously  grappling  with
 lapses  both  on  the  part  of  the  Minis-
 ter  and  on  the  part  of  the  Chair.
 Now  should  you  not  get  out  of  the
 way  first  so  far  as  the  comp!aint  about
 lapses  on  the  part  of  the  Chair  is
 concerned?

 MR,  DEPUIY-SPEAKER:  What
 lapses?

 SHRI  SHYAMNANDAN  MISHRA:
 That  the  Bill  suffers  from  the  original
 ain  so  far  as  the  inscription  of  it  on
 the  agenda  is  concerned,  Certain
 conditions  have  not  been  fulfilled.  If
 certain  conditions  have  not  been  ful-
 filled,  then  it  cannot  be  considered  to
 be  a  Bill  in  the  proper  form,  You
 should  deal  with  that  matter  first.

 MR.  DEPUTY-SPEAKER:  I  think  I
 have  already  dealt  with  that.  Certain
 formalities  have  been  complied  with.
 Tt  is  only  now  that  these  things  are
 pointed  out  by  the  members  and,
 therefore,  the  question  is  before  the
 House,  I  do  not  think  there  has
 been  any  lapse  on  the  part  of  the
 Chair.

 SHRI  SHYAMNANDAN  MISHRA:
 Because  it  has  been  inscribed  in  the
 wrong  way.

 MR,  DEPUTY-SPEAKER:  This  has
 yet  to  be  decided.

 SHRI  SHYAMNANDAN  MISHRA:
 Get  It  out  of  the  way  first,

 SHRI  SAMAR  GUHA:  Have  you
 noticed  how  immoral  the  progressives
 on  the  other  side  are?  They  are  off
 their  seats.

 MR,  DEPUTY-SPEAKER:  I  have
 called  Mr.  Stephen.

 जिलाता  SOMNATH  CHATTERJEE
 On  a  point  of  order,  He  will
 more  point  to  meet.  Under  rule rie
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 of  its  publication  should  be,  accom-
 panied  by  a  statement  of  objects  and
 reasons,  The  necessity  of  having  the
 Statement  of  Objects  and  Reasons,  if
 I  may  quote  Kaul  and  Shekdhar,  page
 470...

 SHRI  C.  M.  STEPHEN  (Mubattu-
 puzha):  Mr,  Limaye  had  already  read
 it,

 SHRI  SOMNATH  CHATTERJEE:
 This  ig  another  portion,  It  says:  “the
 statement  is  explanatory  of  the  con-
 tents  and  objects  of  the  Bill  and  helps
 in  understanding  the  necessity  and
 scope  of  the  Bill  Necessity  and
 scope—that  is  important.

 MR.  DEPUTY-SPEAKER:  It  is  the
 same  point

 SHRI  SOMNATH  CHATTERJEE:
 No.  One  main  point  which  has  been
 indicated  here  is  the  intervention  of
 the  advisory  board  within  three
 months  of  detention  would  render
 necessary  disclosure  or  vital  infor-
 mation  at  an  inopportune  time,  There-
 fore  they  are  providing  for  extending
 the  time  for  presenting  the  case  be-
 fore  the  advisory  board  for  two  years
 from  three  months.  This  is  mislead-
 ing  the  House  deliberately,  if  I  may
 say  so  because  the  Constitution  itself
 provides  under  article  22(6)  “Nothing
 in  clause  (5)  shall  require  the  au-
 thority  making  any  such  order  as  is
 referred  to  in  (hat  clause  to  disrlose
 facts  which  such  authority...,  "

 MR.  DEPUTY-SPEAKER:  This  is
 no  point  of  order,  You  are  making  a
 submission.

 SHRI  SOMNATH  CHATTERJEE:
 Can  a  Bill  be  introduced  with  a  state-
 ment  of  objects  and  reasons,  which  is
 incorrect,  misleading  deliberately  so.

 (Interruptions).

 MR,  DEPUTY-SPEAKER:  Kindly
 alt  down.

 SHRI  SHYAMNANDAN  MISHRA;
 What  happens  if  there  is  a  misstate-
 ment  instead  of  a  ‘statement’?
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 MR.  ,DEPUTY-SPEAKER:  These

 ate  submussiong  they  are  not  points
 of  order,

 SHRI  C,  M.  STEPHEN:  You  have
 already  given  a  ruling  on  the  point
 raised  by  Mr,  Madhu  Limaye,

 MR.  DEPUTY-SPEAKER:  Only
 about  inscription  of  the  item  in  the
 agenda.

 SIRI  fom  M,  STEPHEN:  You  have
 given  a  ruling  on  that  the  only  con-
 dition  prescribeg  for  this  House  to
 consider  the  introduction  of  a  Bull
 is  to  see  whether  it  is  in  the  list  of
 business.  If  it  ir  in  the  list  of  busi-
 ness,  the  requirement  is  satisfied,  Ad-
 mittedly  it  is  on  the  list  of  busimess

 MR.  DEPUTY-SPEAKER:  Do  not
 go  into  that  question;  I  have  given  a
 tuling  on  that,

 SHRI  C.  M.  STEPHEN:  That  is  the
 main  thing,  Under  rule  31,  this
 House  :s  under  an  obligation  to  con-
 sider  whatever  is  in  the  list  of  busi-
 ness  in  the  order  in  which  they  are
 stated.  Rule  3]  says:

 “ay  A  list  of  business  for  the
 day  shal)  be  prepared  by  the  Secre-
 tary,  and  a  copy  thereof  shall  be
 made  available  for  the  use  of  every
 member,

 (2)  Save  as  otherwise  provided  in
 these  rules,  no  business  not  includ-
 ed  in  the  list  of  business  for  the
 day  shall  be  transacted  at  any
 sitting  without  the  permission  of
 the  Speaker,

 (3)  Save  as  otherwise  provided in  these  rules,  no  business  requiring
 notice  shall  be  set  down  for  a  day
 earlier  than  the  day....”

 SHRI  C,  M,  STEPHEN:  Yeu  have already  ruled  on  that  about  inscrip-
 tion,

 SHRI  C  M.  STEPHEN:  You  have
 ruled  on  that,  Now  they  say  that  it
 should  not  have  been  put  on  the  list
 of  business  because  the  statement  of

 See,  (Amdt.)  Balt
 objects  and  reasons  is  net  clear  and  is
 irrelevant  and  does  not  reflect  the
 purpose  of  the  Bill,  My  first  gub-
 mission  is  that  there  is  no  rule  in  the
 Rules  of  Procedure  which  says  that
 the  statement  of  objects  and  reasons
 must  be  in  such  and  such  manner,
 Let  us  see  rule  64,  65  relates  to  pri-
 vate  Members’  Bills;  64  deals  with
 general  Bills,  65  has  no  relevance
 here;  this  is  not  a  private  Members’
 Bill.

 6.00  hrs,

 Rule  64  is  about  ‘Introduction  and
 publication  of  Bills’  with  which  we
 are  concerned.  It  says:

 “The  Speaker  may,  on  request
 being  made  to  him,  order  the  pub- lication  of  any  Bill  (together  with
 the  Statement  of  Objects  and  Re-
 asons,  the  memorandum  regarding
 delegation  of  legislative  power  and
 the  financial  memorandum  accom-
 panying  it)  in  the  Gazette...”

 Barring  this  rule,  to  my  knowledge there  is  no  rule  at  all  which  says  that
 every  bil]  must  have  such  and  such
 thing  appended  to  it,.  According  to
 the  rules  there  should  be  a  State-
 ment  of  Objects  and  Reasons.  Here
 there  are  two  things.  05९  is  conven-
 tion  and  the  other  is  the  presumption from  the  rules  that  this  may  also  be
 published.  Therefore,  a  so-calleg  de-
 fect  in  the  Statement  of  Objects  and
 Reasons  cannot  be  a  bar  to  the  pub. heation  of  the  Bill  and  for  the  in-
 troduction  of  the  Bil]  here,  It  must
 be  presumed  that  the  Speaker  con-
 sidered  this  matter  and  considered
 that  this  was  perfectly  okay.  This  is
 also  presumed  from  Rule  68  which
 says:

 “Provided  that  the  Speaker  may,
 if  he  thinks  fit,  revise  the  State-
 ment  of  Objects  and  Reasons,”
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 stated  is  not  that  the  Speaker  may
 teject  the  Bill,  but  that  he  may  re-
 vise  the  Statement  of  Objects  and
 Reasons.  Therefore  it  hag  got  to  be
 assumed  that  the  Statement  of  Ob-
 jects  and  Reasons  as  spelt  out  here  has
 been  scrutinised  by  the  Speaker  and
 has  been  adjudged  as  reflective  of  the
 contents  of  the  Bill  and  therefore,
 there  is  nothing  irregular  at  all.  It  is
 perfectly  okay.

 Now,  Rule  9B  of  the  Direction  by
 :  the  Speaker,  says:

 “19B,  No  Bill  shall  be  included
 for  introduction  in  the  list  of  busi-
 ness  for  a  day  until  after  copies
 thereof  have  been  made  avai'able
 for  the  use  of  the  members  for  at
 least  two  days  before  the  day  on
 which  the  Bill  is  proposed  to  be
 introduced:

 Provided  that  Appropriation  Bills,
 Finance  Bills  and  such  secret  Bills
 as  are  not  pul  down  in  the  list  of
 business  may  be  introduced  with-
 out  prior  circulation  of  copies  to
 Members:

 Provided  further  that  in  other
 eases,  where  the  Minister  desires
 that  the  Bill  may  be  introduced
 earlier  than  two  days  after  the  cir-
 culation  of  copies  or  even  without
 prior  circulation,  he  shall  give  full
 reasons  in  a  memorandum  for  the
 consideration  of  the  Speaker  ex-
 plaining  as  to  whv  the  Bill  is
 sought  to  be  introduced  without
 making  available  to  members  copies
 thereof....."
 Everything  hag  been  complied  with

 and  it  has  been  properly  put  on  the
 list  of  business.  Once  it  has  come  up
 for  the  sanction  of  the  Speaker,  we
 have  got  to  proceed  on  the  basis  of
 the  consideration  thereof.

 MR,  DEPUTY-SPEAKER:  You  are
 /  making  the  job  of  the  Speaker  very

 easy  and  simple.

 SHRI  C.  M.  STEPHEN:  Now,  Sir,
 once  it  comes  to  the  question  of  in-
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 objections,  One  is  the  general  ob-
 jection  which  they  can  raise,  In  this
 tase  no  debate  is  permissible.  The
 other  objection  5  whether  it  has
 legislative  competence  of  this  House,
 To  my  understanding,  an  objection
 has  not  been  raised.

 MR.  DEPUTY-SPEAKER:  It  has
 been  raised,  That  is  exactly  what
 has  taken  place

 SHRI  C,  M.  STEPHEN:  Now  Arti-
 cle  22  sub-clause  7(a)  of  the  Con-
 stitution  says:

 "“(a)  the  circumstances  under
 which,  and  the  clause  or  classes  of
 cases  in  which,  a  person  may  be
 detained  for  a  period  ionger  than
 three  months  under  any  law  pro-
 viding  for  preventive  detention
 without  obtaining  the  opinion  of  un
 Advisory  Board  in  accordance  with
 the  provisions  of  sub-clause  (a)  of
 clause  (4);
 (by  the  maximum  period  for

 which  any  person  may  in  any  class‘
 or  classes  of  cases  be  detained  under
 any  law  providing  for  preventive
 detention  ”

 16
 So,  under  this  article,  Parliament  has
 got  the  competence  to  pass  a  law
 which  may  provide  for  not  referring
 the  matter  to  an  Advisory  Board
 for  a  period  of  more  than  3
 months;  the  only  condition  is,  it  must
 prescribe  a  time-limit  within  which
 no  reference  may  be  made.  This  Bill
 provides  for  a  time-limit  of  2  years.
 Beyond  that  reference  must  be  made,
 This  article  specifically  provides  for
 the  legislative  competence  of  _  this
 House  to  consider  such  a  Bill,  When
 the  Constitution  provides  for  a  contin-
 gency  in  which  detention  may  be  per-
 mitted  without  reference  to  an  Ad-
 visory  Board  for  a  period  of  more
 than  3  months  it  must  be  assumed
 that  the  contingency  can  arise  and  if
 it  arises,  Parliament  must  consider
 such  a  Bill  if  the  Government  con-
 siders  it  necessary.

 I  do  not  really  understand  how  the
 point  made  by  Shrj  Mohan  Dharia
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 arises.  The  Bill  mentions  two  contin-

 api
 in  which  this  provision  may

 invoked,  They  are:

 “(a)  where  the  order  of  detention
 has  been  made  against  such  _per- son  with  a  view  to  preventing  him
 from  acting  in  any  manner  pre-
 judicial  to  any  of  the  matters
 Specified  in  sub-clayses  (i),  a)  and
 (iii)  of  clause  (a)  of  sub-section  (i)
 of  section  3  of  this  Act,  and

 (b)  the  detaining  authority  is
 satisfied,  having  regard  to  all  or
 any  of  the  facts  constituting  all  or
 any  of  the  grounds  on  which  the
 order  has  been  made,  that  such  per-
 son  ig  likely  to  commit  or  attempt to  commit,  or  abet  the  commission
 of,  any  prejudicial  acts  within  the
 meaning  of  sub-section  (2)  of  this
 section  in  an  area  which  is  for  the
 time  being  declared  to  be  a  dis-
 turbed  area  by  notification  under
 section  3  of  the  Armed  Forces
 (Special  Powers)  Act,  958  and
 makes  a  declaration  to  that  effect
 within  five  weeks  of  the  detention
 of  such  person,”

 Therefore,  it  is  not  that  the  Govern-
 ment  can  detain  anybody  anywhere.
 Government  can  resort  to  it  only  with
 respect  to  a  particular  area  which  is
 notified  under  the  Armed  Forces
 (Special  Powers)  Act  as  a  disturbed
 area,

 SHRI  MOHAN  DHARIA:  That  is
 for  the  whole  country,  not  the  north-
 eastern  region  alone.

 SHRI  CG  M  STEPHEN:  At  the
 moment,  it  is  the  north-eastern  re-
 gion  which  has  raised  the  problem
 and  therefore,  Government  highlights
 the  reasons  why  it  is  coming  out  with
 this  Bil),

 भी  wy  लिमये  :  इस  में  जम्मू-काश्मीर
 के  लिये  हो  सकता  है,  तो  उसमें  हैं  क्यों  नहीं  हो
 सकता  ?

 मा).  Maintenance
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 SHRI  C,  M.  STEPHEN:  The  north-
 eastern  area  has  become  a  disturbed
 area  under  this  particular  Act.  It  is
 in  this  ares  that  specia)  circumstances
 have  arisen,  Therefore,  it  is  said  in
 the  statement  of  objects  and  reasons
 that  this  Bill  is  being  brought  because
 auch  a  situation  has  already  arisen  in
 an  area  already  notified  under  the
 Armed  Forces  (Special  Powers)  Act.
 If  there  is  any  other  area  where  a
 similar  situation  arises,  Government
 will  have  to  consider  it.  Nohody  need
 grudge  granting  that  jurisdiction  at
 all.  The  discussion  at  this  stage  is
 extremely  limited,  whether  it  is  with-
 in  the  legislative  competence  of  this
 House  to  consider  this  Bill,  Kindly
 see,  Sir,  that  the  discussion  is  limited
 to  this  one  aspect.

 MR.  DEPUTY-SPEAKER:  I  think
 there  is  a  relation  between  the  length
 of  a  person  anc  the  length  of  his
 speech!

 SHRI  C.  M,  STEPHEN:  You
 acknowledge  I  am  long.  My  submis-
 sion  is,  in  the  light  of  sub-clause  (7)
 of  article  22,  this  House  has  got  the
 legislative  competence  and  Govern-
 ment  must  be  alowed  to  introduce
 this  Bill,  merits  of  the  matter  apart,

 SHRI  DINESH  CHANDRA
 GOSWAMI  (Gauhati):  Mr,  Deputy-
 Speaker,  Sir,  we  are  at  the  present
 moment,  discussing  the  question  of
 introduction  of  the  Bill  and  obvious-
 ly,  we  will  not  go  to  the  question  of
 political  propriety,  which  we  will  dis.
 cuss  at  a  later  stage.

 Now,  two  points  have  been  ralsed.
 Firstly,  that  it  is  beyond  the  legis-
 lative  competence  of  this  Parliament;
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 with  this  Bill  does  not  contain  ail  the
 sections  which  the  Government  direct-
 ly  or  indirectly  want  to  amend,  Mr.
 Somnath  Chatterjee  has  raised  the
 third  objection  that  the  Statement  of
 Objects  and  Reasons  says  that  the
 grounds  should  not  be  given  and  the
 Government  has  power  under  article
 aed,  sub-article  (6)  not  to  give
 grounds  and,  therefore,  this  Bill  is
 not  necessary,  Now,  I  will  reply  to
 these  arguments

 Mr.  Madhu  Limaye’s  first  objection
 is  that  the  Statement  of  Objects  and
 Reasong  says  that  it  has  been  brought
 to  curb  the  insurgency  in  North-East
 area  of  the  country  but  the  Bill  does
 not  say  so  and,  therefore,  the  Bill  is
 defective.  Obviously,  if  the  State-
 ment  of  Objects  and  Reasons  says  that
 it  is  for  North-Eastern  Region  and  if
 it  is  not  confined  to  the  North-Eastern
 Region,  that  may  be  a  valid  objection,
 Now,  the  question  is:  should  this
 Bill  itself  say  in  specific  terms  the
 word  ‘North-Eastern  Region’  or  that
 area  be  defined  in  another  way?  You
 please  see  Armed  Forces  (Special
 Power)  Act,  1058,  section  5(a)  and
 b).  It  says:

 “This  Act  will  be  applicable  only
 to  the  area  in  which  section  3  of  the
 Armed  Forces  (Special  Power)  Act,
 1958......

 SHRI  MADHU  LIMAYE:
 about  (a)?  (Interruptions).

 What

 SHRI  DINESH  CHANDRA  GOS.
 WAMI;  My  submission  will  be  that
 section  5(A)  ig  guided  by  clauses  (a)
 and  (b)  and,  therefore,  the  Act  has
 limited  application  only  to  the  area
 which  is  declared  to  be  a  disturbed
 area  under  Section  3  of  the  Armed
 Forces  (Special  Power)  Act,  Mr.
 Dharia  was  contending  that  it  had
 @pplication  all  over  the  country,  but
 T  say,  it  is  not.  The  Armed  Forces
 (Special  Power)  Act,  958  saya:

 “Tt  extends  to  the  whole  of  Assam,
 Manipur,  Meghalays,  Tripura,
 Dnion  territories  of  Arunachal  Pra-
 desh  ang  Mizoram.”
 (interruptions),
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 SHRI  MOHAN  DHARIA:  The  Gov-

 ernment  has  the  power  to  extend  it;
 why  don't  you  read  that?

 SHRI  DINESH  CHANDRA  GOS-
 WAMI:  Therefore,  it  is  not  correct  to
 say  that  the  Armed  Forces  (Special
 Power)  Act,  1958,  has  an  operation
 throughout  the  whole  country;  it  has
 the  operation  only  in  the  North-
 Eastern  Region,  Obviously,  of  course,
 as  a  Member  from  Assam,  whether  we
 like  this  Act  to  be  operated  in  Assam
 with  the  blanket  power  will  be  a
 matter  which  we  shall  debate  at  the
 consideration  stage.  But  at  this  stage,
 objection  cannot  reasonably  be  taken
 that  the  Statement  of  Objects  and  Re-
 asong  has  no  relationship  with  the
 main  contents  of  the  Bill  because  it
 speaks  about  the  North-Eastern  Re-
 gion.  The  Act  limits  the  application
 only  to  the  areas  in  which  the  Armed
 Forces  (Special  Power)  Act,  958  is
 in  operation.  The  Armed  Forces
 (Special  Powers)  Act,  958  had  opera-
 tion  only  in  the  north.eas{  region.
 Therefore,  in  my  respectful  submis-
 sion,  the  first  objection  which  Shri
 Limaye  has  taker  hag  no  basis.

 SHRI  MOHAN  DHARIA:  What
 happens  to  (a)?

 SHRI  DINESH  CHANDRA  GOS-
 WAMI:  As  I  have  submitted,  section
 25(a)  will  have  operation  only  if  the
 conditions  specifled  in  sub-clauses  (a)
 and  (b)  are  satisfied.  That  is  a  mat-
 ter  on  which  we  shall  have  to  have  a
 debate  at  the  consideration  stage.  It
 there  is  any  defect  in  the  wording,  we
 ahall  have  to  correct  it,  Therefore,
 the  first  objection  which  Shri  Limaye
 hag  taken  that  while  the  Statement  of
 Objects  and  Reasons  has  only  indi-
 cated  the  north-east  region,  the  Act
 does  not  say  80,  is  not  tenable  be-
 cause,  instead  of  saying  the  mnorth-
 east  region,  it  has  sald  that  it  will
 have  effect  in  those  places  where  the
 Armed  Forces  (Special  Powers)  Act
 hag  application,  and  it  has  app'ication
 only  in  the  north-east  region.

 The  second  argument  of  my  learned
 friend  was  that  the  annexute  does  ppt
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 say  about  the  amendment  of  article
 L  Obviously,  if  the  Act  had  been
 applicable  to  the  entire  region,  his
 argument  would  have  been  a  valid
 one.  But  the  Act  has  application  only
 to  the  limited  area  of  the  north.cast
 region,  to  which  the  Armed  Forces
 (Special  Powers)  Act,  l958  is  appli-
 cable,  So,  there  is  no  need  to  amend
 section  1  because  thig  Act  has  appii-
 cation  only  in  9  limited  area.

 SHRI  SOMNATH  CHATTERJEE:  80
 far  ar  the  958  Act  ig  concerned,  it
 may  be  in  effect  only  in  the  north  erst
 region.  But  un  order  of  detention  can
 be  made  anywhere  in  the  whole  of
 India  for  committing  an  allegedly  pre-
 jucheial  act  in  that  area.  I  can  be
 detained  in  West  Bengal,  saying  that
 I  have  committed  an  act,  a  supposedly
 prejudicial  act,  in  Mizoram,  and  I  can
 he  detaineg  in  Delhi,  West  Bengal  or
 Kanpur,  Of  course,  Shri  Goswami  is
 very  much  within  the  ambit  and  he
 need  not  worry.  I  need  not  even  89
 to  Mizoram,  not  to  speak  of  commit-
 ting  any  act  which  Ig  prejudicial,  yet
 I  will  pe,  like  any  other  citizen,  under
 the  mercy  or  this  Minister  and  the
 Government,  and  can  be  detained  for
 committing  an  allegedly  prejudicial
 act  in  Mizoram  or  Arunachal  Pradesh
 and  so  on  and  so  forth.  Therefore.
 to  give  the  impression  that  it  is  ap-
 plicable  only  in  the  north  east  region
 is  not  correct,

 SHRI  DINESH  CHANDRA  GO8-
 WAMI:  Shri  Somnath  Chatterjee’s
 contention  is  that  &  person  can  be
 arrested  in  West  Bengal,  or  any  other
 State  in  India,  on  the  ground  that  he
 has  committed  such  an  offence  in  the
 north  east  region.

 SHRI]  SOMNATH  CHATTERJEE:  I
 need  not  even  go  there.

 SHRI  DINESH  CHANDRA  GOS
 WAMI,  That  is  a  ground  of  political
 propriety.

 SHRI  SOMNATH  CHATTERJEE;  lt
 ig  a  question  of  man’s  liberty,

 ह-1;+:1 ह  DINESH  CHANDRA  GOS
 WAMI:  That  is  not  a  ground  on  which
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 you  can  gay  that  the  Statement  of
 Objects  and  Reasons  and  the  contents
 of  tha  Bill  do  mot  tally.  That  ig  a
 ground  on  which  you  can  say  that
 such  &  Bill  should  not  be  passed  on
 the  groung  of  political  propriety...
 (Interruptions).  I  am  replyirg  to
 Shri  Limaye’s  argument  that  there  is
 to  relationship  between  the  Statement
 of  Objects  and  Reasong  and  the  con-
 tents  of  the  Bill,

 Therefore,  my  respectful  gubmission
 is  that  Shri  Limaye’s  contentions  or
 these  two  grounds  are  untenable,  Ob-
 viously,  the  grounds,  which  he  has
 raged  on  political  propriety  of  passing such  a  Bill  the  House  should  go  into
 and  there  should  be  a  very  serious
 debal;  as  to  whether  such  a  Bill  should be  passed  or  not.  Even  though  I  come
 from  the  ruling  party,  I  do  feel  con-
 cerned  when  it  is  a  question  of  our
 tailing  the  civil  Hbertieg  of  the  people. The  House  should  go  very  deeply  into
 that.  I  want  this  point  to  be  discus-
 sed  with  all  seriousness,  Of  course,
 members  of  the  different  parties  will
 have  their  own  views  on  this  subject. But  this  debate  can  take  place  only
 at  the  consideration  stage.

 The  other  objections  were  regarding
 financial  memorandum  and  delegated
 legislation  under  rules  69  and  70.
 Under  rule  69  it  is  not  as  if  every
 Bill  should  be  accompanied  by  8
 financial  memorandum.  Only  in  those
 cases  where  a  Bill  involves  expendi.
 ture  from  the  Consolidated  Fund  that
 Bill  should  be  accompanied  by  a  Anat

 more  financial  expenditure  in  that  com
 text.  In  this  prima  facig  nothing  ha
 come  out  from  which  we  can  say  that
 the  Financial  Memorandum

 Secondly,  only  where  delegation  of
 legislative  powers  is  proposeg  is  rule
 770  attracted.  There  is  no  such  propo-
 sal  here.  Therefore,  there  is  no  vice
 lation  of  rules  69  and  70  also,
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 SHRI  JAGANNATH  RAO  (Chatrw
 pur):  At  the  introduction  stage,  the
 only  objection  that  is  available  to  the
 House  is  about  the  legislative  compet-
 ence  of  Parliament  to  make  a  law.
 We  are  all  agreed  that  Parliament  has
 power  to  make  a  law  regarding  pre-
 ventive  detention.

 Thi,  ig  an  amending  Bill.  If  you
 go  through  the  Bill,  section  5  of  the
 original  Act  ig  sought  to  be  amended
 by  the  introduction  of  a  new  section
 I5A.  (Interruptions,

 MISA  applies  to  every  Indian  and
 also  foreigners,  who  are  also  liable  to
 be  detained  under  MISA.  So  also
 under  the  amending  law,  a  certain
 atég  can  be  notified  as  a  disturbed
 area.  If  any  of  the  offences  enume-
 rated  in  the  new  section  5A  are  likely
 to  be  committed  Iny  any  person,  cer-
 tainiy  he  is  liable  to  be  detained,

 SHRI  INDRAJIT  GUPTA:  On  8
 point  of  order.  You  are  deliberately
 misinterpreting  the  Bill,

 SHRI  JAGANNATH  RAO;  No,  not
 >  all.

 SHRI  INDRAJIT  GUPTA:  I  can  be
 detained  and  the  area  need  not  have
 been  declared  a  disturbed  area  at  the
 time  of  my  detention.  Even  then  it
 Will  be  valiq  under  this  law,

 SHRI  JAGANNATH  RAO:  Under
 clause  (b)  the  area  has  to  be  declared
 a  disturbed  area.  (Interruptions).

 The  Statement  of  Objects  and  Rea-
 sons  appended  to  the  Bill  has  explain-
 ed  this.  Therefore,  if  any  one  goes
 there  and  is  likely  to  commit  an  off-
 ence,  he  can  be  detained.  The  scope
 of  the  Bill  Is  therefore  Umited.  My
 friends  need  not  be  unnecessarily
 perturbed,

 SHRI  S.  M.  BANERJEE:  I  have  a
 motion,

 MR.  DEPUTY-SPEAKER;  There  is
 Ho  question  of  any  motion.  I  cannot
 admit  motions  like  this.

 Maintenance  of  3I0
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 SIRI  INDRAJIT  GUPTA:  You
 were  not  in  the  Chair  when  I  raised
 @  point  of  order  about  the  Financial
 Memorandum.  That  is  essential,

 MR  DEPUTY-SPEAKER:  I  am
 seed  of  everything.

 SHRI  s.  M.  BANERJEE;  Please
 reserve  your  judgement  for  tomorrow.

 MR  DEPUTY-SPEAKER:  First  listen
 to  me,  Don't  pressurise,  I  have  said
 80  Many  times  before.  You  can  give
 me  reasons  and  convince  me,  but  do
 not  try  to  pressurise  me,  saying,  do
 this  and  do  that.  I  will  never
 anything  under  that.

 I  had  said  that  in  all  fairness  we
 must  hear  the  Minister  ualsc.hui  we
 would  like  also  a  full  reply,

 SHRI  SAMAR  GUHA:  Do  not  allow
 him  to  use  the  words  “Let  leave  be
 granted".

 MR.  DEPUTY-SPEAKER:  Again
 you  are  pressurising  me.

 ही  समर  गृह  :  यह  गला  काटने  का
 बिल  है  प्रैशर इज़  नहीं  होगा  तो  क्‍या  होगा  ?

 MR,  DEPUTY-SPEAKER:  It  is  what
 the  Americans  say  “jumping  the  gun"

 SHRI  JYOTIRMOY  BOSU:  My  only
 submission  to  the  hon,  Minister  is
 that  he  should  reply  to  all  the  objec-
 tions  that  have  been  raised  to  keep
 the  House  in  order.

 MR.  DEPUTY-SPEAKER:  Now,  the
 least  that  the  Chair  can  do  is  to  re-
 gulate  the  proceedings  of  the  House
 ang  to  regulate  them  in  a  manner  to
 make  the  discussion  responsible  and
 meaningful  80  that  whatever  we  do,
 we  do  with  the  full  knowledge  of  the
 thing,

 SHRI  SOMNATH  CHATTERJEE:
 Those  principles  do  not  apply  in  such
 Cases,

 MR.  DEPUTY-SPEAKER:  4  do  not
 know.
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 Therefore,  in  order  to  help  the
 Miruster.....

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  To  arrest  us.

 MR.  DEPUTY-SPEAKER:  If  neces-
 sary;  I  do  not  know.

 Therefore,  fn  order  to  help  the
 Minister,  to  help  me  to  come  to  some
 kind  of  a  decision  and  to  help  the
 House  also  to  come  to  some  kind  of
 a  decision,  I  think,  in  all  fairness,
 certain  objections  which  the  Members
 have  raised  and  which  algo  have
 raised  some  doubts  in  my  own  mind,  as
 the  person  sitting  in  the  Chair.,...

 SHR]  INDRAJIT  GUPTA:  Why
 don't  you  express  those  duubts  before
 he  replies?

 MR,  DEPUTY-SPEAKER;  Yes,  |
 must,  But  allow  me  to  do  so,  The
 Chair  cannot  just  discharge  its  duty
 unless  it  is  clear  in  its  mind  that  it
 is  doing  the  correct  thing.  Therefore,
 I  woulg  try  to  summarise  some  of  the
 questions  raised  and  put  them  across
 to  the  Minister  in  as  simple  a  langu-
 age  as  I  can,  in  g  slow  and  dehierate
 manner  as  I  can.  I  would  earnestly
 requert  him  to  kindly  note  them
 down  and  answer  them,  not  to  just
 give  an  omnibug  answer  which  only
 Will  arouse  passions—I  do  not  want
 dharna  or  anything  iike  that,

 Let  me  clarify  what  is  the  quertion
 before  us.  Let  me  repeat  it.  The
 question  is,  whether  this  Bill  can  and
 should  be  introduceg  as  it  is,  as  it  has
 been  circulated  to  the  Members,  as
 it  is  before  the  House.  There  are
 two  aspects  of  this  Question,  ag  far
 Os  I  Can  see  from  what  the  objections
 the  Members  have  raised,  One  ib,
 whether  the  Bill  has  complied  fully
 with  the  formalities  which  the  con-
 tents  of  the  Bill  require.  The  cther
 is,  whether  this  Bill,  38  it  is,  is  within
 the  legislative  competence  of  this
 House.  These  are  the  two  broad
 questions,

 In  regard  io  the  first  aspect,  there
 are  a  number  of  objections  raised.
 Ong  ig  that  the  Statement  of  Objects

 Sec.  (Amdp.)  Bt

 and  Reasong  dees  not  truly  and  fully
 explain  the  scope  of  the  Bill  as  set
 out  in  the  body  of  the  Bill  itself,  In
 other  words,  the  Statement  of  Objects
 and  Reasong  fs  misleading.

 SHRI  SHYAMNANDAN  MISHRA:
 It  is  a  ‘mis-statement’,

 MR.  DEPUTY  SPEAKER:  Now,  our
 rules  in  this  regard  provide  that  the
 Speaker  may  revise  the  Statement  of
 Objects  and  Reasons,  and  Mr.  Stephen
 has  pointed  out  that  since  the  Speaker
 has  allowed  this  Bill  to  come  before
 the  House  it  is  presumed  that  he  him-
 self  is  satisfied  with  the  Statement  ot
 Object;  and  Reasons.  That  ig  what
 you  have  said?

 SHRI  C.  M.  STEPHEN;  Yes,

 MR.  DEPUTY  SPEAKER;  But,  the
 Speaker  is  a  human  being.

 AN  HON'’BLE  MEMBER;  That  is  a
 discovery!

 (Interruptions).

 MR,  DEPUTY  SPEAKER:  You  have
 to  moke-a  distinction  between  the
 Speaker  and  the  Deputy  Speaker—
 at  whal  time  the  Speaker  sits  in  the
 Chair  and  at  what  time  the  Doputy
 Speaker  sits  in  the  Chair.

 Now,  I  say  that  he  is  a  human
 being:  he  is  not  superman,  he  ig  not
 a  robot,  but  a  human  being.  There-
 fore,  with  all  sincerity,  he  might  hay®
 overlooked  certain  things;  he  may
 not  have  seen  the  aspects  from  other
 angles,  But  it  is  a  common  practice
 in  this  House  that  the  Bpeaker  even
 comes  here  and  says  “I  would  like
 the  Members  to  help  me”.  He  has
 done  it,  and  nothing  has  prevented
 him  from  changing  big  decision  after
 he  has  heard  the  Members.
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 fixied  only  to  these  areag  and  so,  the
 Btatement  of  Objects  and  Reasong  has
 got  to  be  revised.  That  was  the  point.

 New,  in  thig  regard,  I  would  like
 the  Minister  to  have  a  close  look  at
 the  Bill  because,  after  reading  and
 re-reading  the  Bili  and  after  hearing
 thé  Members,  I  am  not  clear  in  my
 own  mind.  If  you  look  at  this  Sec-
 tion  I5A  in  the  Bill,  it  reads  85
 follows;

 “I5A.  (l)  Notwithstanding  any-
 thing  containeg  in  thig  Act,  any  per-
 son  (including  a  foreigner)  in  res-
 pect  of  whom  an  order  of  detention
 has  been  made  under  this  Act  may
 te  detained  without  obtaining  the
 epinion  of  the  Advisory  Board  itor
 a  period  longer  than  three  months
 but  not  exceeding  two  years  from
 the  date  of  hig  detention,—

 (a)  where  the  order  of  detention
 has  been  made  against  such  person
 with  a  view  to  preventing  him  from
 acting  in  any  manner  prejudicial  to
 any  of  the  matters  specified  in  sub
 clauses  (i),  (ii)  and  (iii)  of  clause
 (a)  of  sub-section  w  of  Section  3
 of  this  Act.”

 Now,  if  you  read  only  that  portion,
 would  this  not  apply  to  anybody  in
 the  country?  That  is  the  first  ques-
 tion.  You  may  kindly  look  into  that.

 SHRI  C.  M  STEPHEN;  Can  you
 read  it  in  isolation?

 MR,  DEPUTY  SPEAKER:  I  am
 not  reading  it  in  isolation;  I  am  only
 posing  a  question  because  I  feel  per-
 sonally  that  even  if  this  is  not  the
 intention,  there  is  a  lot  to  be  desired
 in  the  drafting,  It  is  80  confusing—
 full  of  loopholes  and  full  of  all  kinds
 of  possible  Interpretations.  If  you
 agree  with  him,  perhaps  the  whole
 thing  hag  to  be  re-drafted,

 Now,  you  may  argue  about  ‘and—
 md  perhaps  the  whole  thing  hinges

 found  that  little  word  ‘and’.  It  has
 really  no  meaning  of  its  own,  except
 to  join  two  meetings.
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 SHR]  JYOTIRMOY  BOSU:  In  so

 many  cases  ‘and’  hag  been  read  as
 ‘or’.

 SHRI  INDRAJIT  GUPTA;  Ig  it  8
 conjunctive  or  a  disjunctive?

 MR.  DEPUTY  SPEAKER:  So,  this
 little,  innocent  word,  which  hag  90
 substantive  meaning  by  itself  other
 than  joining  two  meanings  and  so  on,
 seems  to  be  ihe  fulcrum,  the  turning-
 punt.

 MR,  STEPHEN;  I  woulg  request
 your  attention.  Let  us  say  ‘and'—it
 shoul}  not  be  read  in  isolation;  it
 should  be  read  along  with  that;  that
 ln  your  point;

 “and  (b)  the  detaining  authority
 ig  seltsfied,  having  regard  to  all  oF
 any  of  the  facts  constituting  al]  or
 any  of  the  grounds  on  which  the
 order  has  been  made,  that  such
 person  is  likely  to  commit  or  at
 tempt  to  commit,  or  abet  the  com-
 mission  of,  any  prejudicial  acta
 within  the  meaning  of  sub-section
 (2)  of  this  section  in  an  area  which
 ig  for  the  time  being  declared  to  be
 a  disturbed  area  by  notification
 under  section  3  of  ‘he  Armed  Forces
 (Special  Powers)  Act,  958  and
 makes  a  declaration  to  that  effect
 within  five  weeks  of  the  detention
 of  such  person,”

 Now  I  would  like  the  Minister  to
 clarify  this.

 SHRI  MADHU  LIMAYE:  (b)  should
 be  spl  up  into  two.

 MR  DEPUTY-SPEAKER:  If  the
 meaning  {s  that  this  ig  confined  only
 to  (hose  areas  mentioned  in  the  Armed
 Forces  (Special  Powers)  Act,  and  this
 Act,  I  see,  is  confined  only  to  the
 areas  in  the  North  Eastern  Reguor..

 SHRI  MADHU  LIMAYE:.  It  con  be
 changed  by  an  Ordinance.  (Inter-
 ruptions).

 MR,  DEPUTY-SPEAKER:  If  that  i9
 the  meaning—I  must  congratulate  Mr,
 Goswami  that  occasionally  he  really
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 makes  some  new  points—{f  that  is
 really  the  meaning,  then  I  should  say
 that  the  whole  thing  has  to  be  drafted
 as  to  make  the  meaning  very  very
 clear...  (Interruptions)

 SIIRI  MADHU  LIMAYE;  If  you
 change  it  by  Ordinance,  what  happens?

 MR,  DEPUTY-SPEAKER;  The  ques-
 tion  that  arises  is  what  special  virtue
 is  there  in  splitting  up  the  whole
 thing  into  (a)  and  (b),  This  is  the
 point,

 SHRI  MADHU  LIMAYE;  (b)  should
 be  split  up  into  b(i)  ang  b(ii).

 MR.  DEPUTY-SPEAKER;  The  next
 question  which  has  been  pointed  cut
 by  Mr.  Somnath  Chatterjee  is  this.  If
 a  person  of  Bengal  or  Delhi  or  Madras
 is  alleged  to  have  committed  or  to  be
 likely  to  commit  an  offence  in  North-
 Eastern  India  or  if  I  sitting  here  im
 Delhi  and  because  I  come  from
 Meghalaya...

 SHRI  S.  A,  SHAMIM  (Srinagar):
 You  are  likely  to  commit  also.

 MR.  DEPUTY-SPEAKER:  If  my
 friend,  Mr,  Brahmananda  Reddy,  at
 f  certain  moment  decides  that  this
 Man  is  likely  to  commit  an  offence
 and,  therefore,  he  should  be  detained
 bere,  is  this  possible,  permissible  or
 quite  fully  within  the  meaning  of
 this?  This  is  the  point.  That  ig  one
 question  which  arises  ang  J  would
 like  him  to  satisfy  us  on  that.

 SHRI  MADHU  LIMAYE:  There  is
 another  aspect.  Let  me  make  it  clear.
 l  beg  to  draw  your  attention  to  this:
 aay  having  regard  to  all  or  any  of  the
 facts  constituting  all  or  any  of
 srorvnds  on  which  the  order  has  been
 nade....”  secks  to  nullify  all  the  de-
 cisions  of  the  Supreme  Court,  which
 tact  hag  not  peen  brought  out  in  the
 Statement  of  Objects  and  Reasons.

 MR.  DEPUTY-SPEAKER:;  There  i8
 another  phrase  in  thig  very  section
 whick  ntrigueg  me.  Here  it  is  said:
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 “....an  area  which  is  for  the
 time  being  declared  to  be  a  disturb-
 ed  area...”

 That  is  it  has  been  already  declared,
 And  then  towards  the  end  it  says:

 “and  makes  a  declaration  to
 that  effect  within  five  weeks  of  the
 detention  of  such  person.”

 Will  the  meaning  of  this  be  that  a
 man  is  anticipated  to  have  commutted
 something  there,  he  is  detained  and
 then  you  declare  that  area  88  a  dif
 turbed  area  within  thia  particular
 Act—after  detaining  him?

 SHRI  SHYAMNANDAN  MISHRA:
 The  only  thing  that  ihe  Government
 has  to  do  after  passing  this  Act  is  to
 amend  the  Arms  Act,  Section  2,  by
 an  ordinance.  They  can  add  any
 area  to  those  areas  which  are  already
 enumerated  in  the  Arms  Act.

 SHRI  SAMAR  GUHA;  Thig  ig  a
 most  dangerous  aspect.

 MR,  DEPUTY-SPEAKER:  On  ac
 count  of  these  doubts  which  arise
 from  the  body  of  ihe  Bill  itself,  from
 certain  words  in  the  Bil)  itself,  could
 we  say  that  the  Statement  of  Objects
 and  Reasons  has  given  a  clear  indica-
 tion  of  the  full  scope  of  the  Bill?  It
 It  has  not,  then  there  is  a  ground  for
 revising  the  Statement  of  Objects  and
 Rearons.  Thig  ig  number  one,

 SHRI  SOMNATH  CHATTERJEE:
 They  want  power  to  extend  the  period
 of  detention  without  bringing  the
 detenu  for  two  years  before  the  Board
 because  according  to  them  they  can~
 not  pass  on  the  information,  but  the
 Constitution  itself  say  that  it  can  be
 done,  Why  do  they  want  this  power?

 MR.  DEPUTY-SPEAKER:  Let  me
 make  ij  clear  that  at  the  moment,  I
 am  not  concerned  with  the  constltu-
 tionality  of  the  Bill  I  am  concerned
 with  the  procedure  whether  it  can  be
 introduced  or  not.

 There  is  another  aspect  which  Shri
 Madhu  Limaye  has  raised  and  I  think,

 in  all  fairness  to  him,  I  must  put  it
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 to  the  Minister.  He  has  contended
 that  thix  BiIN—I  do  not  know,  I  am
 not  a  lrwyer-—will  have  the  effect  of
 nullifying  certain  judgements,

 SHRI  MADHU  LIMAYE:  Twenty-
 one,

 MR.  DEPUTY-SPEAKER:  The
 number  may  not  matter.

 SHRI  MADHU  LIMAYE:  a  will
 read  from  All  India  Reporter  Vol.
 62,  January  ‘1975,  page  138:

 ‘If  there  is  one  principle  more
 firmly  established  than  any  other
 in  this  field  of  jurisprudence,  it  is
 that  even  if  one  of  the  gruunds
 or  reasons  which  lead  to  the  sub-
 jective  satisfaction  of  ihe  de-
 taining  authority  is  non-existent,
 or  misconceived  or  irrelevant,  the
 order  of  detention  would  be
 invalid,

 The  decisions  relate  to  2l  years.

 SHRI  A.  KE,  SEN  Calcutta—
 North-East):  I  would  like  to
 point  out  one  thing  for  the  clarifica-
 tion  of  my  esteemed  friend,  the
 Home  Minister,  It  is  true  that  sub-
 clause  (b)  of  Clause  5A(l)  is  a
 very  important  clause,  because  it
 gives  the  detaining  authority  the
 power  to  detain  a  person  on  his
 satisfaction  that  somebody  is  likely
 to  commit  an  act  in  the  future  in
 this  so-called  area.  One  need  not
 be  a  resident  there,  or  an  accused
 having  committed  that  act.  This  is
 a  very  serious  thing,  which  I  want
 the  Home  Minister  to  remember.
 Tt  is  rather  Draconian.

 MR.  DEPUTY-SPEAKER:  At  the
 moment,  I  am  concerned  with  the
 Statement  of  Objects  and  Reasons
 and  I  have  pointed  that  out  and  have
 posed  certain  questions.

 Mr,  Madhu  Limaye  had  also  made
 a  submission  that  this  Bill,  if  passed
 into  a  law,  will  have  the  effect  of
 nullifying  certain  pronouncements
 ef  the  Supreme  Court,  I  would  re-
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 quest  the  Home  Minister  to  satisfy
 the  House.  He  can  say  ‘yes’,  or  ‘no’
 to  this,  with  reasons,  of  course,

 SHRI  SHYAMNANDAN  MISHRA:
 A  submission  had  been  made  by  me
 carlicr  in  the  morning  that  if  the
 object  is  to  grapple  with  the  pro-
 blems  created  by  certain  judgments
 of  the  court,  then  it  should  have
 been  clearly  stated  in  the  Statement
 of  Objects  and  Reasons,  Techni-
 cally  speaking,  one  may  not  have
 much  objection  to  their  nullifying
 all  the  judgments  of  the  Courts.
 Although  I  have  all  the  reasons  to
 oppose  such  a  move,  but,  techni-
 cally,  one  may  not  take  any  objec-
 tion  to  that  But  the  whole  point
 is  that  they  have  to  state  it  clearly
 that  it  is  only  with  a  view  to  grap-
 pling  with  the  problems  which  they
 are  encountering  because  of  certain
 judgments  delivered  by  the  Courts,
 But  that  point  is  not  made  here  in
 this  Statement  of  Objects  and
 Reasons.  In  other  cases,  where  the
 judgments  and  so  on  had  come  in
 the  way,  this  fact  was  made  clear  in
 the  Statement  of  Objects  and  Rea-
 sons.  Why  has  this  not  been  done
 here?

 MR.  DEPUTY  SPEAKER:  That
 is  what  I  was  putting  to  the  Min-
 ister  after  hearing  Mr.  Madhu
 Limeye,  He  can  satisfy  us  with  his
 reason.  If  his  contention  is  that  it
 would  have  no  effect  of  nullifying
 these  pronouncements  of  the  Sup-
 treme  Court,  let  him  give  us  rea-
 sons  and  satisfy  us.  If  it  has  not,  it
 006९  not  arise  If  it  has,  then  per-
 haps  this  should  be  explained  very
 clearly  and  I  put  it  to  him  whether
 this  should  have  been  a  part  of  the
 Statement  of  Objects  and  Reasons.

 Then,  there  is  another  sub-
 mission...

 SHRI  JYOTIRMOY  BOSU:  What
 about  mine?

 MR.  DEPUTY  SPEAKER:  I  am
 coming  to  that,  T  am  dealing  with
 it  step  by  step.
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 Now,  another  objection  raised  is
 that  the  Bill  should  have  contained
 a  Memorandum  on  delegation  of
 legislation.  Now,  in  this  connec-
 tion,  I  would  request  the  Minister
 also  to  kindly  look  to  the  Bill  and

 SHRI  JYOTIRMOY  BOSU:  He  is
 not  noting  down  anything.  How
 will  he  then  reply  to  us?

 MR,  DEPUTY-SPEAKER:  In  this
 sub-section,  a  public  servant  means:

 ‘any  public  servant  as  defined
 in  the  Indian  Penal  Code,  and  in-
 cludes  any  member  of  Parha-
 ment...Of  course,  you  can  declare
 us  as  Members  of  Parliament.
 All  of  us  are  protected....  (Inter-
 ruptions)  Order  please,  I  am
 dealing  with  the  Memorandum  of
 delegation  of  Tegislation  (Ins
 terruptions)  Please,  don't  inter-
 rupt  me,  In  this  sub-section,  a
 ‘public  servant'  is  defined

 A  ‘public  servant’  means:

 “any  public  servant  as  defined
 in  the  Indian  Penal  Code  and  in-
 eludes  any  Member  of  Parliament
 or  of  the  Legislature  of  a  State...
 (Interruptions)  I  shall  come  to

 that  later,

 “.,.or  of  a  Union  Territory  or
 ‘any  member  of  any  Districts  or
 Local  Council

 SHRI  8.  A.  SHAMIM:
 peon  of  the  place

 MR.  DEPUTY  SPEAKER;

 Or  even

 4  constituted  under  any  law
 for  the  time  being  in  force  any
 employee  engaged  in  such  em-
 ployment  or  class  of  employment
 as  may  be  declared  by  the  Central
 or  the  State  Government  to  be
 essential  for  securing  the  defence
 of  India,  the  civil  defence,  the
 public  safety,  the  maintemance  of
 public  order.  wa

 Set.  {Anddt.)  Bit
 So,  this  पिय  give  power  to  the

 Central  of  the  State  Government  to
 declare  that  certain  cutegdries  of
 people  are  puble  servants.

 Now,  the  question  arises:  how
 are  you  going  to  do  that?  चा  you
 have  some  guidelines,  some  direc-
 tion,  some  kind  of  Rules  or  regula-
 tion  which  will  lay  down  as  to  how
 a  person  should  be  declared  a  ‘pub-
 lic  servant’?  Or  you  just  do  it  like
 that?  This  is  the  question,

 (Interruptions)  If  you  are
 going  to  have  some  guidelines,  some
 rules  and  regulations  in  order  to  do
 this,  then  I  think  honestly  it  seems
 to  me  that  it  attracts  a  certain  dele-
 gation  of  legislation...

 SHRI  MADHU  LIMAYA:  Will
 the  candidates  standing  for  elections
 be  public  servants’?

 MR  DEPUTY  SPEAKER:  That
 is  what  I  am  saying.

 AN  HON.  MEMBER:  They  may
 do  that.

 AN  HON.  MEMBER:  Let  them
 define  who  is  not  a  public  servant,

 SHRI  MADHU  LIMAYE:  De
 they  propose  to  do  that  in  Gujarat?

 MR,  DEPUTY-SPEAKER:  Obvi-
 ously,  it  cannot  be  the  rule  of  the
 thumb  or  anybody's  sweet  will.
 There  has  to  be  some  guideline  and
 if  it  attracts  this,  then  those  guide-
 lines  should  be  framed  and  placed
 on  the  Table  of  the  House  and  we
 should  satisfy  ourselves.  He  should
 satisfy  us  on  this  toa.

 SHRI  8  A,  SHAMIM:  Provided
 he  is  satisfied  himself.

 MR,  DEPUTY  SPEAKER:  Wow,
 with  regard  to  thé  third  point  Mr.
 Indrajit  Gupta  has  raised,  it  is  for
 him  to  answer.  First,  you  were
 empowered  to  detain  people  only
 for  three  months  and  then  release
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 them  if  lt  was  found  that  it  wat  not
 necessary,  Now,  you  can  detain
 them  fer  two  years  end  more.  if
 you  have  more  people  to  be  detain-
 ed  for  two  years,  that  means  you
 have  to  spent  more  on  them,

 SHRI  SHYAMNANDAN  MISHRA:
 The  bill  ig  not  to  be  paid  them,  it
 would  be  paid  by  the  Btate  Govern-
 ments,

 MR,  DEPUTY-SPEAKER:  What
 about  the  Union  Territories?  If  you
 say  that  the  Stafe  Government  will
 do  it,  we  do  not  come  in.  But  there
 are  union  territories.  If  they  are
 detained  in  Tihar  Jail,  who  will
 bear  the  expenses—obviously,  the
 Central  Government.  If  this  is
 passed  into  law,  would  it  involve
 additional  expenditure,  more  than
 what  is  provided?  That  is  the  ques-
 tion.  If  it  involvef  more  expendi.
 ture  then,  I  think,  a  Financial
 Memorandum  seems  to  be  called  for.

 The  third  point  is  about  the  legis-
 lative  competence,

 SHRI  MADHU  LIMAYE:  We
 shal]  take  it  up  later,

 MR.  DEPUTY-SPEAKER:  This
 point  has  been  raised  and,  therefore,
 let  me  put  it  to  him.  I  am  only
 summarising  all  the  pomts.  I  will
 put  the  question.  I  must  satisfy
 myself  at  Teast  on  a  point  that  has
 been  made,  My  good  friend  Shri
 Fyotitmoy  Bosu.,....

 SHRI  8,  A.  SHAMIM:  He  is  8
 bad  friend  of  Mr.  Speaker  but  a
 good  friend  of  your's.

 MR,  DEPUTY-SPEAKER:  My
 good  friend  Mr,  Jyotirmoy  Bosu

 drew  my  attention  to  entry  No.  39
 of  the  State  List  given  in  the
 Seventh  Schedule,  This  is  within
 ‘the  jurisdiction  of  the  State  Legis-
 Yeture—

 38  LS.  —23,
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 “Powers,  privileges  and  immu-

 nities  of  the  Legislative  Assembly
 and  of  the  members  and  tha  com-
 mittees  thereof,  and,  if  there  is  हम
 Legislative  Council,  of  that  Coun-
 cil  and  of  the  members  and  the
 committees  thereof;  enforcement
 of  attendance  of  persons  for  giv-
 ing  evidence  or  producing  docu-
 ments  before  committees  of  tha
 Legislature  of  the  State”,

 Here,  I  would  request  the  Minister
 to  kindly  look  to  the  explanation
 given  at  page  2,  Here,  we  are  pro-
 posing  to  give  certain  categories  of
 people,  Members  of  Parliament,
 protection  of  this  “Bill,  or  the  Act,
 if  it  is  passed,  Members  of  the
 Territorial  Council,  or  even,  I  am
 not  quite  sure,  the  M.L.As,  or  mem-
 bers  of  the  Union  Territories  Legis-
 lative  Assemblies.  May  be,  I  do
 not  know.

 SHRI  MADHU  LIMAYE:  You  are
 from  that  area,

 MR  DEPUTY-SPEAKER  I  am
 a  full  State,  Iam  not  a  Union
 Territory.

 SHRI  MADHU  LIMAYE:  But
 you  are  covered  by  this.  I  want  to
 know  whether  you  have  asked  for
 protection?

 MR,  DEPUTY-SPEAKER;  I  have
 not,

 SHRI  MADHU  LIMAYE:
 we  have  not,

 Because

 MR.  DEPUTY-SPEAKER:  That
 is  a  different  question.

 Order,  please,
 But  here  by  this  Bill,  we  are  pro-

 posing  also  to  extend  the  same  facility
 to  the  Members  of  the  legislature  of  a
 State.  Are  we  competent  to  legislate
 about  the  members  of  the  Legislative
 of  a  State?  For  Members  of  Parlla-
 ment  we  can,  Parliamen;  is  competent.
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 [Mr.  Deputy-Speaker]
 [  am  talking  about  this.  Can  we

 do  that  for  the  state  Iegislature?  If
 it  is  an  amendment  of  the  Constitu-
 tion,  of  course,  we  can  amend  it,
 But  this  is  an  ordinary  law,  Can  we
 legislate  something  which  effects
 the  Members  of  the  legislature  of  a
 State?  Is  it  within  your  com-
 petence?  This  is  where  the  qués-
 tion  of  legislative  competence  comes
 in.

 Now  I  would  request  the  Minister
 to  kindly........

 SHRI  MADHU  LIMAYE:  It  is
 violation  of  Article  105.

 हम  लोगो  की  डिगनिटी,  इम्यूनिटी
 और  प्रिविलेजेंज  का  यहां  सवाल  हूँ  ।

 MR.  DEPUTY-SPEAKER:  Let
 him  answer.

 aft  wa लिये  :  श्राप  इसको  प्रति  कर
 दीजिए  ।  कास्टीट्यूशनेलिटी  पर  बाद  में
 सुनिये  |

 MR,  DEPUTY-SPEAKER  :  I  have
 tried  to  summarise  and  put  all  these
 questions.

 SHRI  MADHU  LIMAYE:  This  is
 subject  to  my  right  lo  argue  aout
 Article  05

 SHRI  SHYAMNANDAN  MISHRA:
 With  all  respect  to  you,  the  points
 with  regard  to  legislative  compe-
 tence  have  not  been  summarised  by
 you.  They  should  come  later  ond
 Foy  may  kindly  separate  them;  they
 have  not  been  summarised  by  you,
 This  is  my  point.

 SHRI  8,  M.  BANERJEE:  Most  of
 the  points  raised  by  us  here  have
 been  clearly  put  by  you  in  a  nut-
 shell.

 SHRI  JYOTIRMOY  BOSU:  Most
 brilliantly,  I  should  say.
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 SHRI  8.  M.  BANERJEE:  You  in
 your  wisdom  have  raised  these

 ‘points  and  what  I  feel  is  that  the
 Home  Minister  may  consider  and
 study  these  polnts  and  then  cime
 prepared  temorrow.

 MR,  DEPUTY-SPEAKER:  Let  us
 hear  him,

 SHRI  8  M.  BANERJEE:  It  is
 not  only  a  constitutional  question.
 It  is  a  political  and  a  constitutional
 question.

 MR,  DEPUTY-SPEAKER  ;  Tt  is
 your  opinion.

 SHRI  8,  M.  BANERJEE:  I  have
 given  two  motions,

 MR,  DEPUTY-SPEAKER  Motion
 will  not  come  in  here,

 SHRI  8,  M.  BANERJEE:  Kindly
 hear  me  for  a  minute  I  have  given
 two  motions.

 MR.  DEPUTY-SPEAKER.:  Order
 please  There  is  no  debate,

 SHRI  S.  M.  BANERJEE:  The
 Attorney-General  ‘must  be  called

 शी मधु  लिमये :  मेरा  सुझाव  है  कि
 सालिसिटर  जनरल  झोर  एडिशनल
 सालिसिटर  जनरल  को  भी  चलाया  जाए  ।

 THE  MINISTER  OF  HOME  AF.
 FAIRS  (SHRI  K.  BRAHMANANDA
 REDDY):  Mr,  Deputy  Speaker,  Sir,
 it  is  unfortunate  that  a  lot  of  noise
 has  been  unnecessarily  mude,..

 (Interruptions)
 SHRI  K.  LAKKAPPA  (Tumkur):

 Are  you  permitting  him  to  reply  to
 the  points  raised  or  not?

 MR  DEPUTY-SPEAKER:  Let  us
 hear  him.

 SHRI  K.  LAKKAPPA:  He  is
 making  a  sumbission.  He  has  not
 finished  one  sentence,  {Interrwp.
 tions)
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 MR.  DEPUTY-SPEAKER:  Order
 please;  why  are  you  getting  excited?

 SHRI  FP.  G.  MAVALANKAR
 (AhmedaBad):  After  the  whole

 discussion  Which  hes  taken  place  so
 far,  and  when  you  were  gvod
 enough  to  formulate  the  points  at
 issue,  is  ft  right  or  is  it  open  for  the
 Home  Ministér to  say  that  thre  was
 so  much  noise?

 MR.  DEPUTY-SPEAKER:  All
 that  I  heard  the  Minister  say  was
 that  it  is  Onfortunate  that  so  much
 noise  Rad  been  made.  He  has  only
 said  that—may  be  that  is  his  epinion,
 Many  of  us  say  many  things  here;
 we  should  not  take  too  much  objec-
 tion  to  these  things.  I  see  nothing
 unparliamentary  or  anything  of
 this  sort;  let  us  hear  him.

 77.00  hrs.

 SHRI  K,  BRAHMANANDA  REDDY:
 Sir,  the  pity  is  they  do  not  listen  to
 the  completion  of  the  sentence,  That
 ls  the  whole  trouble.  I  have  been
 submittiny  that  a  lot  of  unnecessary
 noise  has  been  made  in  the  morning.
 (Interruptions)

 SHRI  C.  M.  STEPHEN:  Why  is
 this  running  commentary?  We  were
 patiently  listening  to  them,  Why
 don't  they  allow  him  to  speak?
 (Interruptions)

 DR.  KAILAS  (Bombay  South):
 Shouting  does  not  help  at  all.

 SHRI  हू,  BRAHMANANDA  REDDY:
 If  the  hon.  Members  Opposite  had
 cared  to  understand  or  appreciate
 the  limited  scope  of  this  Bill,  pro-
 bably  there  would  not  have  been
 these  questions  raised  and  absolute-
 ly  _  politically-motivated  speeches
 would  mot  have  been  made,  (In-
 ह...

 SHRI  MADHU  LIMAYE:  Sir,  I
 ‘tise  on  a  point  of  order,  (Interrup-
 tions)
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 Why  don't  you  answer  the  ques-
 tions?

 SHRI  MOHAN  DHARIA:  Mr.
 Deputy-Speaker,  Sir,  I  have  partl-
 cipated  here,  There  was  no  political
 motivation  whatsoever.  If  the  noise
 is  unfortunate,  the  remarks  made  by
 the  Home  Minister  are  a  calamity.
 (Interruptions)

 SHRI  K.  BRAHMANANDA  REDDY:
 If  all  of  you  are  depending  upon  the
 support  of  Mr.  Dharia,  you  can  do  80,
 I  have  no  objection.  But,  I  have  got
 to  make  my  points.

 SHRI  MOHAN  DHARIA:  What  is
 the  political  motivation?  (Interrup-
 tions)

 SHRI  JYOTIRMOY  BOSU:  The
 Chair  has  posed  questions  to  the
 Home  Minister.  He  js  casting  asper-
 sions  on  the  Chair,  (interrupnong)

 SHRI  SAMAR  GUHA;  Sir,  I  rise
 on  a  point  of  order.

 MR,  DEPUTY-SPEAKER:  Just  a
 minute,  Will  you  kindly  sit  down?
 (Interruptions)

 SHRI  हू,  LAKKAPPA:  Ultimately
 they  have  political  motivations...
 (Interruptions)

 SHRI  C.  M.  STEPHEN:  Is  he  not
 free  to  state  it?  (Interruptrons)

 SHRI  K.  LAKKAPPA:  Everytime
 they  are  disturbing  him,

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  Mr.  Lakkappa,  you
 better  sit  down,  (Interruptions)

 MR,  DEPUTY-SPEAKER:  All  of
 ug  here  from  certain  opinion  of  each
 other  and  we  react  to  each  other  in
 the  course  of  the  debate.  I  think  it
 {s  quite  parliamentary  if  anybody  says
 that  you  are  politically  motivated,  1
 do  not  see  any  objection  in  that  but
 what  I  would  like,
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 SHRI  हू.  LAKKAPPA:  He  is  within
 hig  right  to  make  his  speech  but  they
 should  not  prevent,  Do  you  allow
 them  to  prevent  his  speech?

 MR,  DEPUTY-SPEAKER:  I  say  they
 bave  taken  exception  to  certain  words
 which  the  Home  Minister  has  said
 and  I  have  upheld  that  it  is  within
 hig  right  to  use  those  words,  But  the
 point  here  is  we  have  had  enough  heat
 throughout  the  day.  Let  us  have
 gome  light.  If  the  Home  Minister
 agrees  with  me  and  if  he  were  to  deal
 with  only  those  questions  which  have
 been  raised  and  satisfy  the  House,
 then  the  House  will  listen  to  him  be-
 cause  everybody  ls  excited  and  a
 little  innocent  word  gives  rise  to
 objections  and  it  is  difficult  to  get  any-
 where.

 AN  HON,  MEMBER:  It  is  not  a
 matter  of  ‘question’  and  ‘answer’.  He
 will  reply  in  the  manner  he  likes,

 MR.  DEPUTY-SPEAKER:  Excite
 ment  is  contagious,  It  is  mutual

 SHRI  SAMAR  GUHA:  Sir,  as  you
 have  rightly  said  the  words  ‘political-
 ly  motivated’  are  not  wrong  words
 provided  they  are  in  the  proper  con-
 text.  If  it  was  a  general  debate  then
 the  Home  Minister  has  right—as  any
 other  member—-to  say  that  it  is  pobti-
 cally  motivated.  Now,  what  is  the
 context?  The  context  here  is  not
 general  debate  but  certain  rules  and
 procedures  which  have  been  quoted
 verbatim,

 Secondly,  not  only  the  Opposition
 Members  have  formulated  certain
 points,  but,  you  have  also  added
 certain  points.

 MR.  DEPUTY-SPEAKER:  I  have
 not  added,  (Interruptions)

 SHRI  SAMAR  GUHA:  I  would  like
 to  know  whether  the  Home  Minister
 bas  the  right  to  use  the  words  ‘politi-
 cally  motivated’  in  this  context?  What
 T  say  is,  in  a  debate,  he  can  use  the
 words  ‘politically  motivated’.  But,  he
 cannot  use  the  words  ‘politically  mowl-

 Irvernal
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 vated’  when  procedures  and  rules  are
 brought  in  and  when  the  Speaker  ig
 alto  involved.  Me  should  withdraw
 these  words  ‘politically  motivated’,  He
 should  not  have  used  these  बाछा एंड,
 This  ig  not  a  general  débate.  Here,
 procedural  issues  have  been  raised,
 How  can  he  use  the  words  ‘politically
 motivated’?  He  can  use  it  in  the  con-
 text  of  a  debate.  This  is  not  in  the
 context  of  a  debate,  It  is  only  o
 Procedural  matter.  Deputy.
 Speaker  is  also  involved  in  this.
 You  have  yourself  formulated  certain
 points.  You  were  involved  in  this.
 That  means,  you  have  made  politically
 motivated  formulations.

 MR,  DEPUTY-SPEAKER:  Even  if
 anybody  tella  me  that  I  am  politically
 motivated,  I  do  not  take  any  objection.
 I  have  come.

 SHRI  SAMAR  GUHA:  It  is  not  a
 question  of  the  Chair,  The  whole
 House  will  take  objection,

 st  मधु  लिस वे  :  उनको  गाली  देती  है
 हों  गाली  दें  दे,  लेकिन  फिलहाल  आपके
 प्रश्नों  का  उत्तर  दे और  बाद  म  गाली  देनी  हूं
 तो  गाली  दें  ।

 MR.  DEPUTY-SPEAKER:  I  do  not
 take  any  objection  because  I  have
 come  to  this  House  through  a  polifi-
 cal  process,  I  am  very  much  a  politi-
 cal  being  although  certain  sections  of
 the  people  raise  objections  to  my  poli-
 tics  In  my  home  State.  I  am  very
 much  a  political  being.  I  do  not  take
 any  objection.

 SHRI  8,  A.  SHAMIM:  Mr,  Deputy.
 Speaker,  Sir,  may  I  make  a  submission?

 MR.  DEPUTY-SPEAKER:  The  dia
 cussion  ig  about  the  objection  to  a
 statement  that  people  are  more  politi-
 cally  motivated,  We  ere  all  here
 politically  motivated.  Who  is  not
 politically  motivated?

 SHRI  8  A,  SHAMIM:  May  I  mele
 a  submission?
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 MR.  DEPUTY-SPEAKER:  No,  Let
 me  hear  him.  (Interruptions)

 SHRI  K,  BRAHMANANDA  REDDY:
 Bir,  I  only  said  that  ordinarily,  what-
 ever  may  be  the  provocation,  I  am  not
 easily  provoked,  But,  all  the  same,  if
 you  kindly  peruse  what  has  been  said
 in  the  morning  you  will  know  what
 sorts  of  statements  have  been  made.
 That  is  all  my  reference.  Now,  I  would
 request  hon.  Members  to  ©)  p.exiate
 calmly  without  going  into  other  matters,
 the  absolutely  limited  scope  of  this  Bill,
 Thig  Bill  only  seeks  to  provide  that
 in  certain  cases,  where  a  prejudicial
 act  has  been  done  in  a  disturbed
 area,....

 SHRI  JYOTIRMOY  BOSU:  To  be
 declared.

 SHRI  K.  BRAHMANANDA  REDDY:
 The  reference  to  the  advisory  Board
 becomes  unnecessary.  This  is  the
 limited  scope  of  this  Bill.

 SHRI  JYOTIRMOY  BOSU:  No,  not
 at  all.

 3HRI  छू,  BRAHMANANDA  REDDY:
 You  have  rightly  pointed  out  whether
 the  Bill  complies  with  the  formalities
 and  the  Statement  of  Objects  and
 Reasons  fully  reflects  the  intention  of
 the  Bill.  You  have  yourself  read
 from  5A(I)  and  the  entire  settion.  It
 clearly  restricts  it  to.a  prejudical  act
 in  a  disturbed  area.

 SHRI  JYOTIRMOY  BOSU:  Com.
 mitteg  or  likely  to  commit.

 SHRI  K.  BRAHMANANDA  REDDY:
 Of  course,  what  is  the  doubt  about
 that?

 I  need  not  again  read  the  section
 and  trouble  you.  New,  I5A(l)  (a)
 ways  :
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 (a)  of  sub-section  (l)  of  section  3  of
 this  Act,  and

 Unless  the  serond  one  is  also  there,
 the  mischief  of  the  ‘Bit  does  not  come
 in.  It  is  very  clear.  If  you  think
 that  this  section  needs  a  re-wording,
 if  you  so  want  as  to  convey  the  inten-
 tion  of  the  Bill,  I  will  have  no  objec- tion,

 MR,  DEPUTY-SPEAKER:  Then
 think  the  mutter  is  simple,

 SHRI  K.  BRAHMANANDA  REDDY:
 T  have  no  objection,  After  all,  the
 intention  is  that  in  the  north-eastern
 region  there  is  insurgent  activity  and
 there  is  likelihood  of  its  continuance
 and  you  must  give  sufficient  opportu-
 nity  to  the  security  forces  to  apprehend
 those  insurgent  activities,

 SHRI  JYOTIRMOY  BOSU:  More
 atrocities,

 SHRI  K,  BRAHMANANDA  REDDY:
 It  is  limited  to  that.

 MR.  DEPUTY-SPEAKER:  I  think
 We  must  be  thankful  to  the  Home
 Minister  for  being  very  straightfor-
 ward  and  very  generous.  We  must
 appreciate  it.  He  has  stated  and
 accepteg  that  perhaps  this  particular
 clause  should  be  re-drafted  to  make
 the  intention  clear,

 SHRI  K.  BRAHMANANDA  REDDY:
 If  you  think  necessary.

 MR.  DEPUTY-SPEAKER:  Well,  if
 that  is  the  intention,  I  think  we  must
 appreciate  this  gesture.  The  conse.
 quence  of  it  is  that  perhaps  we  must
 postpone  consideration  of  this  Bill  un-
 til  it  is  re-drafted,  /

 SHRI  K.  BRAHMANANDA  REDDY:
 This  is  only  introduction.  The  Bill
 will  come  later.

 SHRI  K.  LAKKAPPA:  How  can  we  न postpone  it?

 AN  HON.  MEMBER:  Why  not?
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 SHHRI  K,  BRAHMANANDA  REDDY:
 This  is  only  introduction.  The  Bill
 will  come  later,  in  the  next  session.

 Then  if  it  becomes  necessary,
 certain...  (Interruptions).

 MR.  DEPUTY-SPEAKER:  Jum  2
 minute,  Order  please.  Now,  the
 point  is  that  we  are  expected  to  do
 things  with  the  utmost  responsibility,
 {it  the  members  have  a  doubt,  if  the
 House  has  a  doubt,  and  in  this  case,
 even  Government  also  seems  to  have
 some  doubt—otherwise  they  would
 not  volunteer  to  say  this...

 SHRI  DINEN  BHATTACHARYYA:
 wt.

 MR.  DEPUTY-SPEAKER:  It  seems
 there  is  something  in  it.  Then  I
 think  in  all  responsibility,  even  the
 introduction  is  an  important  stage.
 Wf  they  would  respond,  I  would  appeal
 to  them.  There  is  no  hurry  about  it.
 They  can  come  again,  When  you
 have  some  doubt,  why  not  come  with
 a  fresh  Bill?  (Interruptions).

 SHRI  INDRAJIT  GUPTA:  Would
 you  not  also  hear  him  question  of  the
 two  Memoranda.

 MR.  DEPUTY-SPEAKER:  ll  that
 becomes  infructuous.  If  this  75
 accepted,  that  the  wording  has  not
 been  quite  happy,  than  everything
 else  becomes  academic.

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order.  7  want  an  assurance
 that  they  will  not  show  contempt  to
 the  House  by  premulgating  an  Ordi-
 nance  during  the  inter-session  period,
 I  want  your  good  offices  to  be  used  to
 @et  the  assurance  that  they  will  not
 promulgate  an  Ordinance.

 SHRI  K.  LAKKAPPA:  How  can
 you  give  an  assurance?

 SHRI  DINEN  BHATTACHARYYA: What  is  the  value  of  that  assurance?
 it  is  Uke  go  many  other  assurances,
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 SHRI  MADHU  LIMAYE:  This  ig  an
 attempt  to  circumvent  Parliament.
 Let  them  not  try  to  bypass  Parlia-
 ment.

 SHRI  JYOTIRMOY  BOSU:  I  r-
 quire  your  good  offices  and  your  help.
 We  want  an  assurance  that  they  will
 not  promulgate  an  Ordinance.  ,  ,

 MR,  DEPUTY-SPEAKER:  That  is  a
 different  question,  I  am  not  concern-
 ed  with  that,

 SHRI  JYOTIRMOY  BOSU:  I  want
 this  assurance  because  they  might  do
 it  to  defeat  the  very  purpose  of  Parlia-
 ment.

 MR.  DEPUTY-SPEAKER:  Promulga-
 tion  of  Ordinance  is  within  the  pur-
 view  of  the  President.  If  he  thinks
 it  necessary,  he  can  do  it.

 SHRI  SHYAMNANDAN  MISHRA:
 The  brief  submission  that  I  want  to
 Make  with  your  permission  is  this,  If
 the  hon.  Home  Munister,  by  saying that  it  is  restricted  to  a  limited  area, wants  to  win  the  support  of  the  entire
 House,  Jet  me  say  on  behalf  of  many of  the  elements  in  the  oppostion  here
 that  we  would  not  be  in  favour  of
 having  it  even  for  that  limited  area,

 श्री  साधु  लिये  :  इस  को  फिलहाल  साइ
 दीजिए,  दफना  दीजिए  ।  भागे  देखा  जाएगा  1

 SHRI  SHYAMNANDAN  MISHRA.
 We  are  Members  for  the  entire  coun-
 try  and  we  stand  for  the  freedom  and
 liberties  of  the  people  in  all  parts  of
 the  country.  And  ihe  question  ig,
 Have  we  not  dealt  with  the  serious
 Problem  of  insurgency  in  that  area
 without  this  draconian  measure?  We have  done  5७  in  the  past  and  we  can do  it  now.

 MR.  DEPUTY-SPEAKER:  [It  hat
 nothing  to  do  with  procedure.

 SHRI  MADHU  LIMAYE:  We  are
 Opposed  to  all  such  repressive  mea.

 rea
 There  are  other  question  like tt.
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 SHRI  SHYAMNANDAN  MISHRA:
 He  made  only  a  political  point.  He
 has  not  made  any  other  point  so  far.
 Even  if  it  is  limited  to  only  Assam,
 Manipur,  Nagaland,  Meghalaya,  Tri-
 pura  and  Mizoram,  the  list  is  for-
 midable,  Let  it  be  made  quite  clear
 fhat  we  want  insurgency  to  be  dealt
 with  effectively.  But  if  this  worthless
 Government  cannot  deal  with  it  with
 the  existing  laws,  let  them  thank
 themselves.  What  point  has  he  made
 —it  is  restricted  to  a  limited  area’
 What  we  want  to  tell  him  again  and
 again  here  is  that  we  have  been  deal-
 ing  with  this  problem  of  insurgency  in
 the  past  very  effectively,  even  with.
 out  such  a  draconian  measure.

 MR.  DEPUTY-SPEAKER:  Order
 please.  All  these  are  arguments.  You
 may  take  a  certain  attitude;  they  can
 take  a  certain  attitude,  you  can  al-
 ways  discuss  this  point  when  it  is
 taken  up.

 SHRI  8.  M.  BANERJEE:  I  want  to
 say  one  thing.

 MR.  DEPUTY-SPEAKER:  Please
 resume  your  seat.  You  have  always
 the  habit  of  interrupting  me  when  I
 am  speaking.  I  am  saying  that  all
 those  points,  You  can  make  when
 the  Bill  is  take  into  consideration.

 SHRI  SHYAMNANDAN  MISHRA:
 No.  We  had  raised  objections  about
 introduction  on  certain  other  grounds
 also;  it  is  not  only  on  the  basis  of  the
 stalement  of  objects  and  reasons,

 MR.  DEPUTY-SPEAKER:  I  am  con.
 cerned  with  the  procedure  about  intro-
 ducifion....  (Interruptions).

 SHRI  SHYAMNANDAN  MISHRA:
 Let  me  make  it  absolutely  clear  that
 what  could  have  been  a  uniting  fac-
 tor  for  the  entire  House,  they  have
 made  it  a  disuniting  factor  because
 they  do  not  take  into  account  the  basic
 freedoms  of  the  people,

 SHRI  S.  M.  BANERJEE:  After  what
 the  hon.  Home  Minister  has  said,  I
 take  it  that  the  same  Bill  is  not  going to  ba  introduced,
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 MR.  DEPUTY-SPEAKER:  I  do  not
 know  anything;  do  not  anticipate  any-
 thing;  I  do  not  want  to  anticipafe  any-
 thing.

 SHRI  MOHAN  DHARIA:  If  the  Bill
 is  not  to  be  idered  in  this  i
 we  should  like  to  know  what  is  the
 haste  for  introducing  the  Bill?  Why
 should  we  be  charged  that  the  whole
 Government  is  dealing  in  an  authort-
 tarian  way?

 SHRI  F.  BRAHMANANDA  REDDY:
 As  you  all  know  this  ig  only  introdue-
 ing  the  Bill.  That  obviously  comes
 during  the  next  session  of  the  House.
 My  submission  is:  let  this  be  introduc-
 ed.

 SOME  HON.  MEMBERS;  No.

 SHRI  K.  BRAHMANANDA  REDDY:

 MR.  DEPUTY-SPEAKER:  Order,
 please.  What  I  say  is  this.

 SHRI  S.  M.  BANERJEE:  I  rise  on  a
 point  of  order.

 MR.  DEPUTY-SPEAKER:  I  am  on
 my  legs,  Please  sit  down.  There  ts
 something  that  arises  from  what  the
 Home  Minister  has  said.  (Interrup-
 tions)  Kindly  sit  down,  I  am  concern-
 ed  with  the  more  fundamental  question
 whether  this  Bill  as  it  is  drafted  can
 or  should  be  introduced.  This  is  the
 question.  Other  points  of  pleading  are:
 let  it  be  introduced;  we  can  change  it
 later  on.  What  difference  does  if
 make—it  is  not—even  if  you  introduce
 now?  Suppose  we  act  In  a  little  irres-
 ponsible  manner  and  say:  Well,  it  does
 not  matter,  let  us  overlook  it,  iet  it
 be  introduced;  you  will  pags  it  only  at
 fhe  next  session;  it  is  not  going  to  be-
 come  a  law  in  this  session,  and  you  la-
 troduced  it.  What  do  you  gain  by  tt?
 On  the  other  hand  when  it  is  brought
 to  the  attention  of  the  Chair  and  the
 Government  itself  has  some  doubts
 about  the  drafting  of  the  Bill,  why  not
 do  go?....  (Interruptions)
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 SHR]  K.  BRAHMANANDA  REDDY:
 So  far  as  we  are  concerned,  we  have
 no  doubt,  Sir.

 MR.  DEPUTY-SPEAKER:  I  think
 this  is  rather  an  unfortunate  postion
 where  the  Chair  ig  placed  When  |
 formulated  certain  questions  which  the
 Members  have  raised,  I  have  only
 pointed  them  out.  I  had  only  raised
 the  question.  I  have  not  expressed
 my  opinon.  But  those  questions  have
 provoked  the  Minister  to  say  that  “if
 you  have  some  doubts  about  the  draf-
 ting,  we  are  prepared  to  recast  the
 draft.”  That  is  to  say—this  is  volun-
 tary—that  it  has  raised  some  doubts
 even  in  their  minds  and  that  is  what
 I  say  that  xf  you  had  some  doubts  be-
 cause  the  full  meaning  is  not  brought
 out.  In  view  of  thoge  questions  ~ais-
 ed,  there  ig  some  doubt  about  the
 dralt,  then  why  not  bring  a  draft
 which  jg  so  clear  that  there  is  no  dis-
 pute.  What  do  you  gain  by  saying
 ‘introduce  it  now’.  We  can  take  it
 up  later  because  it  is  not  going  to
 become  a  law  at  all,  because  it  is  not
 going  to  be  taken  up  for  considera-
 tion  in  this  Session.

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  If  the
 matter  ig  so  urgent  that  the  Bill  must
 be  passed  tomorrow,  then  I  can  see
 that  but  when  you  have  stated  that  it
 will  be  taken  up  in  the  next  session,
 what  do  you  gain  now.  Why  not
 come  with  a  Bill  in  which  you  are
 satisfied  about  the  drafting  yourself.

 SHRI  c  M.  STEPHEN:  Sir,  I  am
 on  a  point  of  order.

 (Interruptions)

 SHRI  C.  M.  STEPHEN:  Sir,  by  rais-
 ing  this  point  of  order,  I  am  seeking
 some  clarification,  There  are  two
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 permit  the  Government  to  inireduce
 the  Bill  is  a  differen,  thing.

 Now,  coming  to  the  other  question,
 here  is  a  Bill  which  he,  been  placed
 on  the  order  paper  which  hag  been
 sought  to  be  introduced,  to  which
 objection  is  being  raised.  Now,  who
 fs  the  authority  to  decide  the  objec-
 tion?  My  submission  is  that  now  all
 the  aspects  have  been  heard  and  ac-
 cording  to  me,  going  through  the
 rule  J  find  that  it  is  this  Houge  which
 must  decide  whether  this  Bill  must  be
 introduced  or  not.  Nobody  else  couid
 question  its  legislative  competency.
 It  is  for  the  House  to  decide  whether
 the  Bil]  framed  with  the  Objects  and
 Reasons  thereto  is  in  conformity  and
 in  absolute  propriety  and  it  ig  this
 House  has  got  to  decide  it,  (Interrup-
 tions),  Particularly  after  Speaker
 has  decided  in  his  judgment,  that  the
 Bill,  along  with  the  statement  of  ob-
 jects  and  reasons,  has  been  framed  in
 8  manner  which  ig  appropriate  en
 ough  fo  entitle  it  to  be  put  on  the
 Order  Paper,  after  the  matter  has
 come  before  the  House  and  after  the
 minister  has  moved  for  leave  to  in-
 troduce  the  Bull,  the  Chair  has  no  al-
 ternative  but  to  put  the  question  to
 the  House,  (Interruptuns),

 MR.  DEPUTY-SPEAKER:  Order,
 please.  I  am  dealing  with  the  point
 of  order  raised  by  Mr.  Stephen.  Let
 me  explain  the  procedure,  because
 you  have  raised  the  point  that  once
 a  motion  has  been  moved,  the  Chair
 has  no  alternative  but  to  put  the  ques-
 tion  to  the  House.  TI  gay  that  the
 House  will  decide,  not  the  Chair,  But
 if  the  Chair  has  doubts  that  certain
 requirements  have  not  been  complied
 with,  after  discussion,  the  Chair  may
 refuse  to  put  the  question.

 SHRI  C.  M.  STEPHEN:  T  take  it
 |  ‘finally,  "
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 got  a  remedy.  The  remedy  is  open,
 You  know  {t.  The  will  of  the  House
 will  prevail,  The  Chair  cannot  refuse
 to  put  the  question.  The  House  will
 decide.  The  majority  of  the  Mem-
 bers  will  decide.  You  must  also  know
 the  consequences.  The  Chair  will  also
 know  the  consequences,  (Interrup-
 tions).  We  are  giuded  by  the  rules
 of  procedure.  You  cannot  hold  a
 threat.  You  cannot  pressurise  the
 Speaker  to  come  to  a  wrong  or  erro-
 neous  conclusion.

 SHRI  KARTIK  ORAON  (Lohard-
 aga):  On  a  point  of  order,  Sir.  With
 all  the  humility  at  my  command,  I
 would  like  to  submit  the  following
 points.  The  point  is,  this  is  mot  a
 new  thing  that  a  Bill  is  introduced
 and  after  the  bill  ig  introduced,  am-
 endment  is  brought.  The  next  point
 is,  whem  there  is  no  opposition,  it  does
 not  go  with  it  that  there  shall  be  no
 amendment.  Third  point  is  that  when
 the  Bill  is  introduced,  there  is  nothing
 to  suggest  that  there  will  be  no  am-
 endment.  Therefore,  I  personally  feel
 that  there  is  no  difficulty  in  introduc-
 ing  the  Bill,

 There  is  no  reason  ‘behind  what  they
 are  trying  to  say,  namely,  that  the
 Bill  cannot  be  introduced.  My  sub-
 mission  ig  that  if  the  Bill  is  introduc-
 ed,  they  can  come  forward  with  the
 amendments  later  on.  Therefore,  this
 Bill,can  be  introduced  In  the  Howse
 without  any  difficulty.

 SHRI  8,  M.  BANERJEE:  My  point
 of  order  arises  out  of  the  observations
 made  by  my  hon.  friend,  Shri  Step-

 If  I  heard  you  correctly,  you
 said  that  the  introduction  of  the  Bill
 should  be  postponed.

 MR  DEPUTY-SPEAKER:  I  have
 not  given  ruling  or  postponement.

 MR.  DEPUTY-SPEAKER:  I  do  not
 ह...  I  only  put  2  question  to  them
 whether  it  should  be  postponed?  I  did
 not  say  that  it  should  be  postponed.
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 SHRI  8,  M,  BANERJEE:  After  that
 the  question  endeq  there  and  there
 Was  no  question  to  re-start  the  dis-
 cussion  on  this.  When  the  Ruling
 Party  has  lost  in  argument,  in  logic
 and  reasoning,  they  now  want  to  take
 advantage  of  their  majority  to  defoat
 the  valid  argument  of  the  Opposition.
 Thig  Bil  ig  no  more  on  the  Order
 Paper  and  no  discussion  should  take
 Place.  I  hope,  my  friends  will  ac-
 cept  this  potponement.  Moreover,
 according  to  the  Home  Minister,  it
 contains  certain  faulty  sections  and,
 therefore,  i,  cannot  be  introduced.
 Heavens  are  not  going  to  fall  ff  this
 is  considereg  in  the  next  session.

 SHRI  C.  M.  STEPHEN:  To  me  it  is
 a  very  academic  question.  Now,  the
 point  is,  once  a  Bill  hag  been  brought
 before  the  House  and  the  Jeave  has
 been  sought,  whether  this  House  has
 or  has  not  exclusive  jurisdiction  to
 decide  whether  the  leave  should  be
 granted  or  not.  It  is  a  vital  question
 on  which  a  very  considered  decision
 is  necessary,  ]  take  it  that  your  rul-
 ing  is  not  final  in  ¢he  matter.  Now,
 may  I  refer  to  Rule  72  ang  certain
 passages  from  May's  Parliamentary
 Practice?  Rule  72  says:

 “If  a  motion  for  leave  to  intro-
 duce  g  Bill  ig  opposed,  the  Speaker,
 after  permitting,  if  he  thinks  fit,  a
 brief  explanatory  statement  from
 the  member  who  moves  and  from
 the  member  who  opposes  the  mo-
 tion,  may,  without  further  debate,
 put  the  question:

 Provided  that  where  a  motion
 {s  opposed  on  the  ground  that  the
 Bill  initiates  legislation  outside
 the  legislative  competence  of  the
 House,  The  Speaker  may  permit  a
 full  discussion  thereon.”

 Along  with  this,  I  would  read  g  pas-
 Pol

 from  May  Parliamentary  Prac-
 ce:

 “At  the  Stage  of  Leave  to  in-
 troduce  a  Bill,  Motions  for  leave  to
 bring  any  Bills  and  for  the  nomi-
 nation  of  Select  Committees  may
 be  set  down  at  the  commencement
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 of  public  business....when  such
 motions  are  opposed  ,the  Speaker,
 after  permitting  if  he  thinks  fit  a
 brief  explanatory  statement  from
 the  member  who  moves  and  from
 the  member  who  opposes  the  mo-
 tion,  puts  the  question  thereon
 without  further  debate,  or  else  the
 question  that  ‘the  debate  be  now
 adjourned’.”

 My  submission  is  that  there  are  two
 or  three  stages.  The  first  stage  ia  a
 notice  by  the  Government  that  they
 want  to  introduce  a  Bill.  The  second
 stage  38  when  the  Speaker  considers
 whether  it  should  be  put  on  the  order
 paper  or  not.  He  puta  it  on  the
 Order  Paper.  In  the  third  stage  the
 Minister  seeks  the  leave  of  the  House.
 You  permit  him  to  seek  leave  and,
 after  your  permission,  he  seeks  leave.
 On  the  basis  of  the  entry  in  the  Order
 Paper,  once  he  seeks  the  leave  of  the
 House,  the  House  is  seized  of  the
 matter,  Then  an  objection  is  raised
 and  debate  takes  place.  How  jg  it  to
 end  is  the  question.  My  submission
 is  that  it  can  only  and  under  rule  72,
 according  to  May's  Parliamentary
 Practice  and  according  to  Kaul  and
 Shakdher.  You  have  got  two  alter-
 natives—either  you  can  put  the  ques-
 tion  ag  to  whether  leave  must  he
 granted,  or  you  can  put  the  question
 as  to  whether  a  consideration  of  the
 debate  must  be  adjourned.

 These  differen;  stages  have  to  be
 gone  through.  If  the  Speaker,  after
 considering  the  whole  matter,  deem-
 ed  it  fit  to  feel  that  the  Bill  as  draft-
 ted  duly  complied  with  al]  the  re-
 quirements  and  was  entitled  to  be
 put  on  the  Order  Paper,  and  after  he
 permitted  him  to  seek  the  leave  of  the
 House,  when  an  opposition  takes
 place  and  a  debate  takes  place,  the
 question  is  whether  you  can  take
 back  the  matter  and  say  “T  will  not
 grant  you  leave”.  I  submit  that  it
 is  entirely  wrong  to  take  the  matter
 away  from  the  House  and  you  have
 no  authority  to  decide  whether  the

 oo
 should  be  permitted  to  decide
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 MR.  DEPUTY-SPEAKER:  Since  he
 has  put  this  question,  let  me  make
 the  point  very  clear  to  my  friend,
 whose  legal  acumen,  whose  command
 of  language,  whose  poise  and  energy
 we  all  admire.  Mow  what  you  are
 saying  amounts  to  feopening  of  my
 tuling.  Even  so,  since  he  feels  strong-
 ly  about  it,  I  am  orepared  to  listen  to
 him  again.  What  was  his  first  point?

 SHRI  MADHU  LIMAYE:  Sir,  I
 want  to  raise  a  point  of  order.

 MR.  DEPUTY-SPEAKER:  Let  me
 deal  with  this  point  first.

 SHRI  MADHU  LIMAYE:  Sir,  I
 want  to  demolish  his  argument,

 MR,  DEPUTY-SPEAKER:  I  do  not
 want  any  chumpion  in  this.  I  can
 take  care  of  myself.

 In  the  first  point  of  order  on  which
 I  had  ruled  you  had  said  the  moment
 leave  is  sought,  the  Chair  has  no  other
 alternative  but  to  put  the  question,

 and  I  had  said  if  certain  doubts  had
 arisen

 AN.  HON,
 stamp

 MR  DEPUTY-SPEAKER:  This
 word  has  become  too  common  now-a-
 days.  I  for  one  will  never  be  a
 rubber  stamp,  I  will  be  a  comrade,
 I  will  stand  by  the  side  of  everybody,
 I  will  never  betray  anybody,  but  I
 will  not  be  a  rubber  stamp.  You  can
 depend  more  on  me  that  way,

 MEMBER:  Rubber

 I  have  said  i:  is  true  that  the
 Speaker  had  allowed  this  to  be  put
 on  the  Order  Paper,  and  to  that  ob-
 jection  was  raised  by  Mr,  Madhu
 Limaye.  I  had  over-ruleq  that,  I  had
 said  the  Speaker  is  a  human  being,
 he  is  not  a  super  star,  a  super  man.
 Neither  is  he  a  robot  who  must  do
 certain  things  rechanically.  He  might
 have  considered  this  ig  all  right,  but
 when  certain  points  are  raised  by
 Members,  the  least  the  Speaker  can
 do  is  to  be  responsive,  to  go  along
 with  the  mood  of  the  House.  You
 want  that  from  me.
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 SHRI  C,  M.  STEPHEN:  The  ques-

 tion  is  whether  the  Chair  can  over-
 rule  the  Speake.  He  made  a  distine-
 tion  between  the  Chair  and  the
 Speaker.

 MR.  DEPUTY-SPEAKER:  At  the
 moment  it  is  the  Chair.  All  right,
 leave  that  out.

 I  had  said  when  Members  raise  cer-
 tain  points  and  certain  doubts  arise
 in  the  House  and  also  in  the  mind  of
 the  Chair,  then  the  Chair  must  res-
 pond  to  that.  And  in  that  connection
 I  had  told  you  that  the  Chair  haa  the
 right  to  put  or  not  to  put  the  ques-
 tion.  Now  you  are  re-opening  this
 question,

 SHRI  प्र.  हू,  P.  SALVE  (Betul):
 Under  which  rule?

 MR,  DEPUTY-SPEAKER:  I  will
 come  to  that.  Don't  be  in  a  hurry,
 My  brain  waves  do  not  travel  at  a
 satellite  speed  like  yours.  I  am  com-
 ing  to  that.  Let  me  give  this  as  a
 final  ruling  and  the  question  need  not
 be  raised  again.

 SHRI  C,  M.  STEPHEN:  It  is  a  very
 vital  matter,

 MR.  DEPUTY-SPEAKER:  Mr.
 Stephen,  this  concerns  the  procedure
 of  the  House  and  the  functioning  of
 the  Chair.  It  has  nothing  to  do  with
 this  Bill,  You  are  raising  a  more
 fundamental  question  about  the  func-
 tioning  of  the  Chair.  Therefore,  I
 will  give  a  ruling,  but  as  my  hon.
 friends  want  to  make  submission—
 Mr.  Bhagat  is  one  of  them—beforg  I
 give  a  ruling,  I  must  hear  them  and
 I  must  hear  Mr.  Madhu  Limaye  also
 since  he  thinks  it  is  important.

 att  साधु  लिमये  (बाक़ी)  :  उपाध्यक्ष
 महोदय,  भाप  ने  जो  निर्णय  दिया  है  वह  यतीम
 निर्णय  है  कौर  इस  को  कोई  चुनौती  नहीं  दे
 सकता  है  ।  इस  लिए  अरब  यह  तिल  गया,  तब
 इसका  सवाल  नही  है  ।  एक  एकाडिमिक  सालव
 इन्होंने  उठाया  है  कौर  खुद  कहा  कि  मेरा  इन-
 फर्स्ट  एकेडमिक  है,  इस  लिए  भ्रम  एकेडेमिक
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 बात  शल  रही  है  ।  जहा  तक  इस  बिल  का  सवाल
 है  उसका  निर्णय  हो  चुका  है.  (ध्यवबात) ,
 बिलकुल  हो  चुका  है  |  .  .

 बाप  अपना  निर्णय  देते  से  पहले  ग्रसने  सूची-
 बालक  से  इस  बात  की  जानकारी  स्वयं  कक  5
 कीजिए  शर  हम  लोगो  को  यह  जानकारी  दी-
 जिए  कि  कितनी  बार  जो  बिल  लोग  इंट्रोड्यूस
 करना  चाहते  थे,  मिनिस्टर  या  दूसरे  लोग,  चुंकि
 नियम  शौर  कन्हीशन्म  को  वे  बिल  पूरा  नहीं
 करते  थे,  इस  लिए  कितनी  बार  लौटा  दिए
 गये  ny  पहले  हमे  इसकी  जानकारी  मिलनी
 न्राहिए  ।  मैं  आपसे  कहना  चाहता  हूं  कि  यह
 पहना  उदाहरण  नहीं  है  ।

 कई  बार  हुआ  है  इस  लिए। , . .

 SHRI  C  M.  STEPHEN:  That  is  a
 matter  of  accommodation  and  ex-
 pediency,

 शनी  मघ  लिये  :  उपाध्यक्ष  महोदय,
 यह  यों  गरम  हो  रहे  है  ।  इत  को  मेने  सुना ।
 इन्होंने  कहा  मैं  एकेडेमिक बहस  उठाना  चाहता
 हूं  ।  इसका  फैसला  होना  चाहिए  ।  मै  भी  इस  राय

 का  हू  कि  एक  डेरिक  सावल  है,  इसका  फैसला
 होना  चाहिए।  इस  लिए  भाप  सचिवालय
 की  मदद  से  रात  भर  महनत  करके  ,  ग्रोवर-
 टाइम  ग्रलाउन्स  दिया  cue  स्टाफ  को  कौर
 कल  हमको  एक  स्टेटमेंट  मिले  कौर  कल  इसका
 एक  बयान  ,  एक  ज्ञापन  #म  लोगों  के  सामने
 जाएं  व  कितनी  बार  इस  तरह  के  विधेयक
 वापस  भेजें  गए  है।

 MR,  DEPUTY-SPEAKER:  The
 question  is,  whether  the  Chair  can
 refuse  to  put  the  question,

 क्रि  मधु  लिमये  :  शुरू  से  श्राप  नही  सुनना
 चाहते  है  जरा  धीरे  धीरे  मुझे  चलने  दीजिए  ।
 इस  लिए  इसकी  पहले  जानकारी  होनी  चाहिए  ।
 यह  बिल  वापस  किया  गया  इसका  मतलब  है
 कि  बनेश्वर  पद  नहीं  हुमा  ।

 (व्यवधान)
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 शी  भू  लिमये  :  मैं  विल  कुल  ठीक  बोल
 रहा  हूं  7  विधेयक  वापस  किया  उसका  मतलब
 है  कि  चेयर  द्वारा  बयेश्वन  पुट  नहीं  हुमा  ।

 पेट्रोलियम  कौर  रसायन  मंत्र,  ी  हेल
 बो  मालवीय)  किसने  कहाँ  ?

 (Interruptions).

 sit  भु  लिये  :
 If  the  Bill  does  not  comply  with  the
 rules,  it  is  sent  back,

 हम  लोगों का  कहना  है  |  प्री  स्टेटमेन्ट
 साफ़  भौवजेक्ट्स  कौर  रिज सन्स  के  बारे  में
 तहीं  बोल  रहा  हूं  ,  क्यों  कि  उसका  निर्णय  प्रा पने
 दे  दिया  है  1

 (व्यवधान  )

 शौ  ory  लार्वे  :  मसा  निर्णय  दिया  है
 प्राय  उ  से  पृष्ठ  लीजिए  1  कौर  शाप  बहरे  हैं  तो  मैं
 क्या  करूं  |

 MR.  DEPUTY-SPEAKER;:  The
 limited  question  is,  whether  the  Chair
 can  refuse  to  put  the  question.

 SHRI  MADHU  LIMAYE:  Before
 the  question  is  rut,  you  have  to  satisfy
 yourself  whether  al)  the  conditions
 and  requirements  of  the  rules  have
 been  fulfilled,  If  you  are  satisfied,
 then  only  you  can  put  the  question,

 ae  vite  था  कि  72  का  स्टेज  कब
 जाताहै  ?

 After  the  Chair  has  satisfied  itself
 that  all  the  requirements  of  the  rules
 have  been  fulfilled,  then  only  the

 question  can  be  put.

 wa  इसमें  हमा  क्या  है  ?  मैं  स्टेटमेंट
 साफ  भ्रोवजक्ट्स  कौर  रिजर्व  पर  प्रभी  नहीं
 हूं  ।  एक  कौर  रिक्वायरमेंट  फलफूल  नहीं
 हुई  है।

 MR,  DEPUTY-SPEAKER:  Why  go
 into  all  thote  things  again?
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 भी  भु  खींचते  :  उसका  .  तजिंदर  नहीं
 सभा  है  ।  में  उस  पर  झपकी  हिलेरी
 चाहता  हूं

 MR.  DEPUTY-SPEAKER:  I  am
 concerned  now  with  tha  point  of  order
 raised  by  Mr,  Stephen.  Don't  go  into
 all  these  things  now  about  the  Bill.

 sit  मू  लिमये  :  इसका  निर्णय  होने  के
 वाद  ही  क्वेश्चन  पुट  करते  का  सवाल  , प्राता  है  ।

 MR.  DEPUTY-SPEAKER:  You
 have  already  made  your  submissions
 about  many  things  relating  to  the
 Bill.  I  had  already  posed  these  ques-
 tions  to  the  Minister.

 श्री  मधु  लिपे  :  मैं  मैरियट  पर  नहीं  बोल
 रहा  हूं  ,  कांस्टीट्यूजनेलिटी  पर  नहीं  बोल  रहा
 हूँ,  कमपीटेन्स  पर  नहीं  बोल  रहा  हूं  7  मैं  इस
 पर  हूं  कि  क्वेश्चन  कब  पुट  किया  जाता  है  ।
 हम् होंने  कहा  कि  बाप  को  करता  हो  पड़ेगा,
 ताईर  पेपर  पर  पाया  तो  श्राप  को  करना  पड़े-
 गा।  इन  का  यह  कहना  है  कि  धंगर  प्रायर  पेपर
 पर  ा  गया  बिल  झा  गया  तो  श्राप  को  परमीशन
 देनी  ही  है  झर  क्वेश्चन  पुट  करना  ही  है।

 MR,  DEPUTY-SPEAKER:  You
 have  made  your  point.

 SHRI  C,  M.  STEPHEN:  It  is  not  a
 question  of  merely  om  the  Order
 Paper.  It  is  afler  he  permitted  him
 to  ask  for  the  leave  of  the  House,
 (Interruptions),

 sit  मधु  लिये  बाप  इपपेशंट  क्‍यों  हो
 रहे  हैं।

 (स्थान  )

 SHRI  MADHU  LIMAYE:  Please
 issue  a  supplementary  direction  to  the.
 Minister  that  he  complies  with  the  re-
 quirements  of  rule  70.  Please  issue
 another  direction  to  him  that  he  com-  —
 ply  with  the  requirements  of  rule  68.

 भभोर  इसके  कद  बिल  जावेगा,  sae
 पहले नहं  आपेंगां।
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 MR,  DEPUTY-SPEAKER:  Mr,

 Bhagat.

 SHRI  N.  K.  P.  SALVE:  Before  Mr.
 Bhagat  makes  his  submission,  I  want
 to  seek  ong  clarification.

 I  believe  that  whatever  ruling  you
 are  giving,  you  are  giving  that  ruling
 8s  the  custodian  of  the  rights  of  all  of
 us,  whether  sitting  on  this  side  or  on
 that  side....

 MR.  DEPUTY-SPEAKER:  Definite-

 SHRI  N.  K,  P.  SALVE:  Such  cus-
 tody  can  only  be  maintained  if  the
 Tules  are  considered  so  rosanct.
 Therefore,  I  fervently  beg  of  you  to
 tell  ug  what  is  the  rationale  of  your
 ruling.  a

 MR.  DEPUTY-SPEAKER:  That  was
 the  stage  at  which  I  was  interrupted,
 You  will  get  my  rationabl:  (Interrup-
 tions).  Order,  please  I  was  going
 to  say  that  when  I  was  prevented  by
 Mr,  Bhagat.  I  shall  give  the  ration-
 ale,

 SHRI  N.  K.  P,  SALVE:  Rationale
 शांडिन्यनएाह  rule  72.  Let  me  complete  it,
 Sir,  I  heard  you  with  rapt  attention.
 If  I  was  able  to  understand  you  cor-
 rectly,  your  ruling  was  that,  at  the
 introduction  stage,  if  a  Bill  is  oppos-
 ed,  it  is  not  only  the  House,  but  it  is
 also  the  Speaker  who  is  entitled  to
 exercise  his  discretion...

 MR.  DEPUTY-SPEAKER:  No,  You
 have  misunderstood  me  completely.  I
 had  said—I  am  not  very  good  =  in
 English,  but  kindly  listen  to  me;  do
 hot  argue  from  what  I  have  not  said—
 I  had  said,  the  right‘to  decide  to
 grant  leave  or  not  is  the  right  of  the
 House,  I  think,  it  is  very  clear.  I
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 that  the  Bill  is  not  in  order,  the  Chair
 has  the  right  to  refuse  to  put  the
 question,

 हता  N.  हू,  P.  SALVE:  This  ts  what
 I  was  submitting,  I  am  grateful  to
 you,  You  have  ruled  that  it  js  the
 right  of  the  House  to  decide,  but
 before  the  House  decides  it  is  the
 right  of  the  Chair  to  decide...

 SHRI  JYOTIRMOY  BOSU:  On  a
 Point  of  order,  Sir.  It  is  past  6  O
 Clock.  The  House  should  be  adjourn-
 ed,

 MR.  DEPUTY-SPEAKER:  It  may
 be  6  O°  Clock,  it  may  be  7  O  Clock.
 The  House  adjourns  only  when  the
 Chair  adjourns  it.

 SHRI  प्र,  K,  P.  SALVE:  You  have
 ruled  that  it  is  the  right  of  the  Chair
 to  decide  under  certain  circumstances
 whether  or  not  to  put  the  motion  or
 the  question  to  the  House,  This
 power  has  been  spelt  out  by  you  to-
 day.  It  is  for  that  purpose  I  was  sub-
 mitting.  I  have  not  been  able  to  find
 out  any  rule,  and  this  does  not  fall
 under  the  residuary  power  because
 residuary  power  is  exercisable  only
 if  there  is  no  specific  provision,  If
 you  read  rule  72,  from  which  the
 power  can  be  spelt  out  for  the
 Chair,  I  am  sure  you  will  take  a  de-
 cision  which  will  be  in  consonance
 with  the  rules.  It  is  in  that  light  I
 am  making  this  preliminary  point.  In
 the  light  of  rule  72,  how  is  it  possible
 to  spell  out  this  power  for  the  Chair?

 MR,  DEPUTY-SPEAKER:  I  will
 come  to  that,  Mi.  Bhagat.

 SHRI  H.  K.  L.  BHAGAT:  [  have  the
 greatest  respect  for  the  Chair  and
 for  you,  Sir.  I  wish  to  bring  to  your
 kind  notice  one  or  two  aspecta  of  the
 question  because  they  are  important.

 If  you  read  Rule  72  along  with  its
 proviso,  ag  also  Rule  400...(Interrup-
 tions).
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 8.00  hrs,

 MR.  DEPUTY-SPEAKER:  Let  me
 hear  him,  I  am  hearing  him,

 SHRI  H.  K.  L,  BHAGAT:  Rule  72
 says:

 “If  a  motion  for  leave  to  intro-
 duce  a  Bill  is  opposed,  the  Speaker,
 after  permitting,  if  he  thinks  fit,  a
 brief  explanatory  statement  from
 the  member  who  moves  and  from
 the  member  who  opprscs  the  motion,
 may,  without  further  debate,  put
 the  question:

 Provided  that  where  a  motion  is
 opposed  on  the  ground  that  the  Bull
 initiates  legislation  outside  the  legis-
 lative  competence  of  the  House,  the
 Speaker  may  permit  a  full  discus-
 sion  thereon,”

 In  this  cause,  you  have  permitted  the
 Members  to  speak  at  this  stage,  This
 could  be  on  the  ground  that  this  75
 outside  the  legislative  competence  of
 this  House  This  was  one  of  the
 ground  raised.  You  permitted  a  dis-
 cussion  and  a  number  of  Members
 have  participated  When  you  earlier
 gave  your  ruling,  Sir,  you  said  that
 you  are  suggesting  that  this  matter
 and  discussion  on  the  Bill  may  be
 postponed,  Once  a  discussion  starts
 on  a  Bill,  kindly  see  what  Rule  09
 says.  You  have  allowed  a  discussion
 before  introduction  because  the  legis-
 lative  competence  of  this  House  has
 been  challenged  Rule  09  says:

 “At  any  stege  of  a  Bill  which  is
 under  discussion  in  the  House,  a
 motion  that  the  debate  on  the  Bill
 be  adjourned  may  be  moved  with
 the  consent  of  the  Speaker.”

 There  are  two  things,  Sir.  Sup-
 ‘posing  you  have  a  doubt  and  a  certain
 ruling  is  wanted  from  you,  whether
 this  Bill  is  outside  the  competence  of
 this  House  or  there  are  certain  other
 fundamental  procedural  defects,  it  is

 ‘pen  to  you  to  give  a  ruling  right  now
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 and  not  to  postpone  it,  or  you  can  Te-
 serve  your  ruling.  It  is  open  to  the
 Speaker.  It  is  for  you  to  decide,
 whether  you  agree  with  these  objec-
 tions  or  you  do  pot  agree.  The  Minis-
 ter  has  already  said  that  he  has  no
 doubt.  If  it  were  a  question  of  dratt-
 ing,  the  drafting  can  be  corrected  at
 the  stage  of  amendments  also  But
 whether  you  agree  with  the  funda-
 mental  question,  it  is  for  you  to  give
 a  ruling  now  or  reserve  it  and  give  it
 later

 But  the  discussion  as  such  can  be
 postponed  only  by  a  motion  of  the
 House,  That  is  what  the  Rule  says,
 You  can  say,  ‘I  reserve  my  ruling’.
 There  is  absolutely  clear  distinction
 between  the  two  things  One  ts  that
 you  do  not  find  yourself  in  a  position
 to  give  a  ruling  on  the  fundamental
 point  raised  and  you  say,  ‘I  will  con-
 sider  it  and  give  a  ruling’,  Then
 the  discussion  will  be  automatically
 postponed,  but  to  say  that  the  discus-
 sion  should  be  postponed,  my  sub-
 mission  is  that  the  right  of  postpone-
 ment  in  these  circumstances  is  only
 with  the  House,  This  is  my  submis-
 sion

 MR  DEPUTY-SPEAKER:  There  is
 some  point  in  what  Mr.  Bhagat  says,
 but  IT  am  afraid  he  has  misunder-
 stood  certain  things  I  had  at  no
 stage  said  thit  the  discussion  should
 be  postponed  I  have  never  said
 that;  I  have  never  given  a  ruling.  I,
 did  not  say  thet  this  question  should
 be  postponed  or  the  Bill  should  be
 redrafted.  I  have  never  said  that.

 (Interruptions)

 MR  DEPUTY-SPEAKER:  Please
 understand  me.  Certoin  questions
 and  certain  doubts  arose  and  I  had
 formulated  those  questions  and  “had
 requested  the  Minister  to  satisfy  me
 and  tle  House  on  those  questions
 which  were  raised.  In  the  questions
 that  T  had  framed,  I  had  referred  to
 certain  provisions  of  the  Bill.  In  the
 course  of  his  reply,  the  Minister  went
 on  record  and  had  said,  that  if  there
 is  a  doubt....



 349  Maintenance  of  VAISARHA  MW  789  (SAKA)  Maintenance  of  350
 Internat  Sec.  (Amdt.)  Bill

 SHRI  SHYAMNANDAN  MISHRA:
 That  js  the  most  important  thing.

 MR.  DEPUTY-SPEAKER:  ...then,
 ‘we  are  prepared  to  redraft  this.’  That
 is  what  he  said.  ‘This  is  not  the  in-
 tention,  but  if  it  is  not  clear,  we  are
 Prepared  to  redraft  this  Bill.’  It  is
 the  Minister  who  said  it.  I  did  not
 say  that.  At  that  stage,  I  intervened
 that  ‘before  you  go  further..."  (Inter-
 fuptions).  Why  don't  you  allow  me?
 I  said,  ‘Before  you  go  further  with
 the  other  questions  that  were  made,
 even  at  this  preliminary  stage,  when
 you  yourself  say  that  you  are  pre-
 pared  to  redraft  and  recast  the  whole
 thing,  then  why  not  do  it  in  a  more
 responsible  way  and  come  with  an-
 other  Bill?  I  had  also  appreciated  his
 gesture.  I  said,  ‘Why  now?’  I  am  only
 putting  the  suggestion  to  him,  I  have
 not  said  that  the  Bill  should  be  post-
 poned.  I  never  saiq  that.  That  was  a
 misunderstanding

 Now,  there  is  a  wonderful  thing  be-
 cause  the  language  in  which  Mr.
 Stephen  tried  to  put  it  to  me  J  did  not
 like.  But,  whether  I  like  it  or  not,
 if  it  is  correct,  I  will  accept  it.  The
 question  of  liking  or  disliking  does
 not  arise.  He  seems  to  suggest  that
 the  man  sitting  ir  this  Chair  must  be
 a  robot  und  that  if  something  is  done,
 he  must  just  do  a  certain  thing  even
 when  there  is  a  doubt.  It  is  there
 that  I  said...

 AN  HON.  MEMBER:  He  is  himself
 8  rubber  stamp.

 MR.  DEPUTY-SPEAKER:  That
 when  certain  doubts  arise  in  the
 mind  of  the  Chair  after  submissions—
 it  ja  there  that  I  said  that,  when  cer-
 tain  doubts  arise  in  the  ming  of  the
 Chair  after  submissions,  he  posed  this
 question:  who  should  decide  whether
 this  Bill  should  be  introduced  or  not
 T  said,  ‘The  House  will  decide  it...’

 SHRI  N.  K.  P.  SALVE;  Rule  72.

 MR.  DEPUTY-SPEAKER:  I  said,
 ‘The  House  will  decide  it.’,...  (Inter.
 ruptions).  He  raised  this  question  as

 to  who  will  decide  and  I  ssid,  ‘The
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 House  will  decide’,  but  the  House  will
 decide  on  a  question  put  by  the
 Chair...

 SHRI  Ss.  M.  BANERJEE:  Exactly.
 MR.  DEPUTY-SPEAKER:  If  the

 question  is  not  put  by  the  ‘Chair...

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Order

 SHRI  MADHU  LIMAYE:  It  is  now
 6  O'clock.  You  adjourn  the  House.

 (Unterruptions)

 MR.  DEPUTY-SPEAKER:  Order,
 please.  I  said,  ‘The  House  will  de-
 cide’,  The  Chair  does  not  decide  but
 the  House  will  decide  only  on  8  qu¢s-
 tion  put  by  the  Chair....

 SHRI  VASANT  SATHE  (Akola):
 But,  as  long  as  you  are  in  doubt,  you
 wil]  not  put  it  to  the  House.

 MR.  DEPUTY-SPEAKER:  There-
 fore,  I  said...  (Interruptions),  Order,
 please.  Let  me  finish.  I  am  dealing
 with  this  now...  (Interruptions).  Mr.
 Lakkappa,  kindly  listen  I  said  that
 the  right  to  put  or  not  to  put  the
 question  is  a  right  of  the  Chair....

 (Interruptions)

 SHRI  C.  M.  STEPHEN:  Under  what
 rule?

 MR.  DEPUTY-SPEAKER:  Now,  I
 will  come  to  your  point--whether  the
 Chair  has  or  has  not  got  thig  discre-
 tlonary  power  to  put  or  not  to  put  the
 question.  That  is  the  question....

 SHRI  ©.  M.  STEPHEN:  Once  you
 have  allowed  him  to  physically...

 (Interruptions)
 MR.  DEPUTY-SPEAKER:  Order

 please.  My  good  friend,  Mr,
 Stephen...

 AN  HON.  MEMBER:  Mr.  _  Salve
 also.
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 MR,  DEPUTY-SPEAKER:  Yes,  Mr.
 Salve  and  Mr,  Stephen  also  ag  aleo
 Mr,  H,  K,  L,  Bhagat—I  will  come  to
 Mr,  Bhagat  a  little  later—relied  on
 Rule  72.  That  is  what  you  rely  on?
 I  will  read  the  rule....

 SHRI  N.  हू,  P.  SALVE:  I  thought
 the  debate  has  taken  place  under  Rule
 72,

 MR,  DEPUTY-SPEAKER:  The  diffi-
 culty  is  that  it  seems  you  have  not
 followed  the  discussion  right  through
 the  day  and  that  you  have  come  only
 towards  the  end

 SHRI  INDRAJIT  GUPTA;  He  was
 not  here  most  of  the  time...  (Inter-
 ruptions),

 MR.  JJEPUTY-SPEAKER:  Will  you
 allow  me?  I  will  reag  Rule  TR

 AN  HON,  MEMBER:  Rule  372.

 MR.  DEPUTY-SPEAKER:  I  am
 dealing  with  this  point  of  order,  whe-
 ther  the  Chair  has  the  discretion  io
 put  or  not  to  put  the  question.  This
 is  the  point.

 Now  I  will  read  Rule  72,  kindly
 Tread  with  me:

 “It  a  motion  for  leave  {o  intro-
 duce  a  Bill  is  opposed,  the  Speaker,
 after  permitting,  if  he  thinks  fit,  a
 brief  explanatory  statement  from
 the  member  who  moves  and  from
 the  member  who  opposes  the
 motion,  may,  without  further
 debate,  put  the  question:”

 ‘may,  without  further  debate
 put  the  question’,
 You  catch  hold  of  th  word  ‘may’.

 (Interruptions)
 MR.  DEPUTY-SPEAKER;  I  would

 like  you  to  catch  hold  of  that  word
 ‘may’  very  strongly.

 (Interruptions)
 AN  HON.  MEMBER:  You  put  the

 question.

 See.  (Amdt)  Beit
 MR.  DEPUTY-SPEAKER:

 reading  the  whole  rule—

 “Provided  that  where  a  motion
 ig  opposed  on  the  ground  that  the
 Bill  initiates  legislation  outside  the
 legistative  competence  of  the  House,
 the  Speaker  may  permit  a  full
 discussion  thereon.”

 Then  read  ‘on’,

 Providcl  further  that  the  Speaker
 shall  forthwith  put  to  vote  the  motion
 for  leave  to  the  introduction  of  the
 Finance  Bill  and  the  Appropriation
 Bill.

 If  there  ig  no  difference  between
 ‘may’  and  ‘shall'  in  thig  very  rule,
 why  these  two  words  have  been  used.
 In  the  case  of  Finance  Bill  he  has
 to  put  there  is  no  option.  In  the
 case  of  Appropriation  Bill,  there
 is  no  option,  he  has  to  put.
 But  in  the  case  of  other  Bills,  it  is
 ‘may'  and,  therefore,  it  is  his  option.
 (Interruptions).  No  more  discussion.

 O'clock.  Now,  adjourn  the  House.
 SHRI  MADHU  LIMAYE:  It  ig  sis
 MR.  DEPUTY-SPEAKER:  No  mote

 discussion.

 (Interruptions)

 MR.  DEPUTY-SPEAKER;
 given  the  ruling.

 SHRI  N.  छू,  P.  SALVE:  Whether
 he  may  allow  further  debate  or  may
 not  allow  the  debate  we  may  qualify
 ‘may’.

 I  have

 MR.  DEPUTY-SPEAKER:  I  have
 given  the  ruling.  Let  us  go  on  with
 the  business  (Interruptions).

 I  am  not  concerned  with  tint,

 What  does  the  House  want  to  do?
 Where  we  are.  We  are  on  the  point
 when  the  Minister  was  giving  a
 reply.  He  was  giving  a  reply,  now  it

 is  up  to  them.  \
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 Now,  I  concede  what  Mr,  Bhagat
 has  said.  I  may  refuse  to  put  the
 question  and  the  matter  endg  there.
 It  does  not  end  there.  Then  one  way
 out  is,  I  refuse  and  we  discuss  it  to-
 morrow  again,  or  a  motion  is  brought
 that  discussion  on  this  may  be  ad-
 journed.  Whatever  it  is,  a  way  out
 has  to  be  found.

 The  motion  is  that  the  Bill  is  to
 be  introduced  or  not.

 SHRI  MADHU  LIMAYE;  It  is  deed,
 It  is  dead  and  gone.

 MR.  DEPUTY-SPEAKER:  It  is
 there.  These  are  only  procedures.
 (Interruptions).

 These  are  only  procedures  ang  un-
 legs  I  am  satisfled  that  no  irregularity
 is  committed,  we  cannot  put  this
 question  On  this  I  must  be  very
 clear.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RAMA.
 IAH):  Minister  wants  to  reply.

 SHRI  ४४,  BRAHMANANDA  RED-
 DY:  Mr,  Deputy-Speaker,  Sir,....

 SHRI  MADHU  LIMAYE.  We  do
 not  want  to  Usten.  He  cannot  con-
 tinue.

 SHRI  INDRAJIT  GUPTA:  The
 House  has  not  deciddd  yet  how  long
 it  is  going  ३०  ait.

 SHRI  JYOTIRMOY  BOSU:  We  can
 wait  till  tomorrow.

 भी  सभी  सीसों  :  यह॑  बिल  खत्म  हो  गया
 है।  हम  हु  ,ना  नही  चाहते  हैं।  हाउस  एडजोर्न
 होना  चाहिए  ।

 (Interruprions)

 stfky  SAMAR  GUHA:  ‘his  is  8
 very  bad  precedent.  (Interruptions)

 786  L5—I4
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 SHRI  VASANT  SATHE:  Let  the

 Members  go  to  their  seats;  we  want
 your  decision  whether  we  shoulg  ad-
 Journ  or  not.

 SHRI  हू,  LAKKAPPA;  Can  the
 Members  walk  up  to  the  dais?

 SHRI  VASANT  SATHE:  Are  you
 allowing  these  Members  to  walk  up to  the  dais?

 श्री  नेवर  मिश्र  (इलाहबाद)  :  वहां
 कराना  जुमे  नही  है।  हम  यहां  कई  बार  था  च  के  हैं
 एक्शन  ले  लो  हमारे  खिलाफ  |  यहां  से  मीसा
 चालू कर  वी  ।

 SHRI  K.  LAKKAPPA:  You  should
 protect  the  rights  of  the  House  and
 the  rules  of  procedure.  You  cannot
 allow  thém  +o  prevent  the  function-
 ing  of  the  Houxt  Please  see  the
 rule.  How  do  you  allow  them?  They
 are  preventing  the  functioning  of  the
 House;  they  are  physically  prevent-
 ing  you  pow.  Do  you  allow  this,

 not  given  any  ruling  on  the  Bill,
 it

 (स्थान  )
 af  जनेश्वर  सिर  :  हम  लोग  देप  सुनेंगे  ।

 MR,  DEPUTY-SPEAKER.  You
 heer  the  tape.  Earlier  I  had  said  it.

 T  had  only,  posed  the  question  to  the
 Minister.  In  view  of  this.  (Interrup.
 tions)  Let  me  finish,  There  was  no
 ruling.,  +f

 SHRI  JYOTIRMOY  BOSU:  You
 congratulated  the  Minister!
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 MR.  DEPUTY-SPEAKER:  I  have
 congratulated  the  Minister,  yes,  be-
 cause,  I  thought  thet  perhaps....
 (Interruptions)  All  right,  you  shout:

 I  will  sit.

 SHRI  K.  LAKKAPPA:  You  should
 take  action  against  the  Member.

 MR.  DEPUTY-SPEAKER:  Order,
 Please.  Give  me  two  minutes.  You
 may  do  anything.  (Interruptions)  I
 had  congratulated  (Interruptions)
 Order  Please.  Give  me  two  minutes
 I  cannot  do.  (interruptions).

 SHRI  NOORUL  HUDA  (Cachar):
 Please  adjourn  the  House  (Inter-
 ruptions).

 MR.  DEPUTY-SPEAKER:  Order
 please.  I  had  said,  I  had  congratu-
 lated  the  Minister,  if  he,  on  hig  own,
 in  view  of  the  re-drafting  withdraws
 the  Bill  and  comes  with  another  Bill
 —but  that  is  not  my  ruling—(Inter-
 ruptions)  Order  please.  There  is  no
 ruling.  I  also  go  on  record  that  even
 ig  the  Minister  has  given  his  full
 reply,  if  he  cannot  satisfy  me  on
 those  questions  that  I  have  put  to
 him,  I  reserve  the  right  whether  to
 put  or  not  to  put  the  question
 {Interruptions).
 *  SHRI  JYOTIRMOY  BOSU:  Mr.
 Deputy-Speakar,  Sir,  you  must  hear
 the  tape.  What  you  have  said  is
 surely  wrong.  You  gave  the  ruling
 at  nce  and  you  hear  the  tape  to-
 night  (Interruptions).

 SHRI  NOORUL  HUDA,  You  please
 adjourn  the  House.  You  can  adjourn
 the  House.

 MR  DEPUTY-SPEAKFR:  That
 ean  be  done  only  with  the  consent
 of  the  House.

 SHRI  VASANT  SATHE:  At  least
 let  us  Listen  to  him  What  fs  this
 pullying  going  on?  This  is  an  un-
 worthy  thing  that  the  Members  are
 doing.  And  don’t  allow  these  things

 Sec.  (Amdt,)  Bilt
 and  undignified  of  a  Member  of  any
 House.  Please  go  back  to  your  seat

 SHRI  JYOTIRMOY  BOSU:  Bring
 CRP.  here  inside  or  anybody  you
 like.

 SHRI  VASANT  SATHE.  Even
 after  that,  they  do  not  want  to  ¢o-
 operate  with  you.  They  must  go
 back  to  their  seats.

 SHRI  MADHU  LIMAYE:  You  try
 to  browbeat  him;  you  try  to  get  a
 ruling  from  him.

 SHRI  K.  LAKKAPPA:  Mr.  Deputy-
 Speaker,  Sir,  they  are  defying  the
 Chair;  they  are|  physically  preventing
 the  House  (Interruptions).

 SHRI  JYOTIRMOY  BOSU  They
 are  challenging  your  ruling

 MR.  DEPUTY-SPEAKER:
 not  given  my  ruling.

 SHRI  NOORUL  HUDA:  You  please
 adjourn  the  House  to-day.

 SHRI  JYOTIRMOY  BOSU.  At  Six
 of  the  clock,  what  is  the  business?

 SHRI  VASANT  SATHE:  I¢  they
 browbeat  lke  this,  it  is  impossible
 to  conduct  the  business.  This  is  the
 second  time  that  Shri  Limaye  ts
 standing  lke  this,  They  have  no
 business  to  go  there.

 I  have

 SHRI  C.  M.  STEPHEN:  Unless
 they  go  back  there  would  be  no
 reply  from  him.  It  is  shameless;  this
 is  downright  goondaism  in  this  House.
 (Interruptions).

 SHRI  IYOTIRMOY  BOSU:  You
 are  bringing  in  a  detention  Bill  and
 talking  about  democracy!  {Interrup-
 tlons).

 SHRI  K.  LAKEAPPA:  They  are
 subverting  democracy.  Please  apply
 your  rule.  They  are  defying  your
 authority.  These  are  the  symptoms
 of  the  total  revolution.  Kindly  apply

 to  be  done,  This  is  unbecoming  =  rules,
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 SHRI  K.  BRAHMANANDA  RED-

 DY:  Sir,  3  wag  gubmitting....

 SOME  HON.  MEMBERS:  No,  no.
 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Let  me
 go  On  record.  In  maintaming  and
 upholding  the  rights  of  this  House,  if
 I  am  cut  out  bf  this  Office,  mo
 greater  honour  will  be  done  to  me
 because  I  will  go  on  upholding  the
 rights  of  this  House.

 (Interruprions)

 SHRI  SHYAMNANDAN  MISHRA:
 How  long  are  We  going  to  be  here!

 AN  HON.  MEMBER;  Why  wants
 you  here?  You  get  out.

 SHRI  SHYAMNANDAN  MISHRA:
 Why  don’t  you  adjourn  the  House?

 (Interruptions)

 SHRI  C.  M.  STEPHEN.  No.  Let
 them  hold  the  House  to  ransom.  We
 have  been  listening  to  you  and  you
 Woulg  not  listen  tp  the  reply.

 (Interruptions)

 SHRI  SHYAMNANDAN  MISHRA.
 Under  what  Rule  are  you  continuing
 the  House?

 MR,  DEPUTY-SPEAKER,  I  will
 give  you  the  Rule.  He  has  asked
 me  under  what  Rule...,  (Interrup-
 tions).  Order  please.

 Shri  Shyamnandan  Mishra  has  ask.
 @d  me  the  quegtion,  under  what  Rule,
 1  am  continuing  to  sit.  I  will  read
 out  the  Rule.  Rule  5  says:

 “The  Speaker  shall  determine  the
 time  when  a  sitting  of  the  House
 shal]  be  adjourned  sine  die  or  to
 8  particular  dey,  or  to  an  hour  or
 part  of  the  same  day.”

 I  will  determine  when  the  House
 should  be  adjourned.  (Interruptions)

 Interna,  Sec.  (Amdt.)  Bul
 SHRI  SHYAMNANDAN  MISHRA:

 The  Speaker  had  already  determined
 that  the  House  should  go  up  to  6
 O'clock,  That  is  covered  by  that.

 SHRI  MADHU  LIMAYE:  Rule  l4
 ‘Says:

 “Unless  the  Speaker  otherwise
 directs,  sitting  of  the  Howie  on  any
 day  ghall  ordinarily  eonclude  at
 7.00  hours.”

 are  भवर  को  मिला  कर  6  बजे  तक  हो
 जाता  है  ।

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Order,
 Please.  I  accept  what  Mr.  Madhu
 Limaye  hag  said  under  Rule  14  ‘But,
 I  also  say,  having  regard  to  the  hap-
 penings  in  the  House,  I  direct  that
 the  House  shall  git  until  this  matter
 is  decided.

 (Interruptions)

 SHRI  SHYAMNANDAN  MISHRA:
 You  want  the  Memberg  to  be  called
 goondas?  (Interruptions).

 यह  समझ  में  बात  नहीं थ्रा  खो  है
 कि  पाप  हाउस  को  क्यों  चला  रहे  है।

 when  you  are  not  able  to  control
 the  House  (Interruptions),

 MR.  DEPUTY-SPEAKER:;  1  am
 thankful  to  Shri  Shyamnandan  Mishra
 for  asking  me  to  control  the  House.
 I  can  control  if  you  all,  gentlemen,
 fo  to  your  seats.  Secondly,  when
 the  Minister  was  on  his  legs  giving

 a  reply,  I  must  hear  him  to  the  very
 end.

 SHRI  MADHU  LIMAYE:  Hear  him
 tomorrow.

 MR.  DEPUTY-SPEAKER:  duct  a
 minute.  I  have  also  said  that  after
 I  hear  him,  if  I  am  not  satistied  on
 these  questions  (Interruptions),
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 SHRI  MADHU  LIMAYE;  You  al-
 lowed  Mr.  Stephen  ६0  reopen  it  after
 ax  (Interruptions).  This  was  irre-

 MR.  DEPUTY-SPEAEER:  Do  not
 bermick  me  in  this  way.

 SHRI  SHYAMNANDAN  MISHRA
 question  now  is  not  of  your

 wabjective  satisfaction,  The  question
 fs  whether  your  ruling  that  had  been
 given  eatlier  is  being  observed.

 SOME  HON  MEMBERS:  No,  no

 MR,  DEPUTY-SPEAKER:  No  rul-
 ing.

 SHRI  com  M  STEPHEN:  No  ruling
 Wag  given.

 SHRI  SHYAMNANDAN  MISHRA:
 Tt  is  not  for’them  to  say  that.

 MR.  DEPUTY-SPEAKER:  Which
 ruling  are  You  réferring  to?

 SHEI  JYOTIRMOY  BOSU:  We
 want  to  hear  the  tape.

 MR.  DEPUTY-SPEAKER:  You  may
 hear  later,  Let  me  clanfy  your
 doubt.

 SHRI  SHYAMNANDAN  MISHRA:
 There  is  no  more  this  item  on  the
 agenda  on  which  the  hon,  Miunister
 can  speak.

 MR.  DEPUTY-SPEAKER:  Kindly
 listen  to  me.  This  amountg  to..

 बी  मधु  लिमये  :  एनी  मे,  धाप को  चेंज
 करनी  है  लीग  तो  करिए  ।  प्रभी  एडजोर्न
 कीजिए  ।  6  बज  गये  हैं.  (ग्य वध  ने)  ,
 पाप ते  लाख  दफा  लिंग  बदलों  है।
 (sree).

 MR.  DEPUTY-SPEAKER:  There
 fg  no  question  of  changing.  Let  me
 go  on  record

 SHRI  NOORUL  HUDA:  You  can-
 not  sit  wfter  six.

 Sec,  (Amdt.)  Biv
 MR.  DEPUTY-SPEAKER:  Le:  me

 go  on  recerd....

 थी  भु  लिमये  :  भाप  रेकाबब  पर  धार
 बार  जा  रहे  हैं।

 MR.  DEPUTY-SPEAKER:  You  inay
 object.

 SHRI  MADHU  LIMAYE;
 not  want  to  hear  you.

 We  do

 MR  DEPUTY-SPEAKER:  Order.
 please

 SHRI  MADHO  LIMAYE:  No
 “Oider’  This  is  all  illegal.

 कप  को  जितना  बोलना  हो  बह  रेकार्ड
 प*  रखिये  ।  सब  रोका  पर  लाइए  ।  यह  भी  रेकार्ड
 पर  लाइए  कि  6  के  पहले  मोशन  पास  हा  था
 कि  रात  को  L2  बजे  सक  हाउस  बढेगा  t

 MR  DEPUTY-SPEAKER:  Please

 SHRI  MADHU  LIMAYE:  No,  no

 MR.  DEPUTY-SPEAKER'  If  you
 do  not  want  to  hear  me,  I  will  sit
 down.  I  am  not  going  to  adjourn
 the  Housqy  (Interruptions.

 SHRI  NOORUL  HUDA:  After  ६७,
 it  8  irregular  and  illegal  to  sut.

 SHRI  BHYAMNANDAN  MISHRA:
 Is  the  Chair  to  be  pressurised  by
 them?

 SHRI  MADHU  LIMAYE:  The
 Mouse  cannot  sit  after  six  unless
 there  :s  g  ptior  motion.

 SHRI  JYOTIRMOY  BOSU:  Kindly
 enlighten  us.  Did  you  give  a  prior
 directive  before  sit?  Was  there  a
 motion  before  six?

 MR.  DEPUTY-SPEAKER:  Yes,  |
 did.

 SHRI  JYOTIRMOY  BOSU:  You
 are  not  telling  the  truth,
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 MR.  DEPUTY-SPEAKER:  Mr.  Bosu
 has  refreshed  my  memory.  At  the
 dot of  six....

 SHRI  MADHU  LIMAYE:  He  is
 creating  a  new  record.

 नया  रेकार्ड  तैयार  कर  रहे  हैं  1

 Change  the  record.
 MR.  DEPUTY-SPEAKER:  This

 only  showg  your  weakness.

 SHRI  MADHU  LIMAYE:  What  is
 the  weakness?  (Interruptions).

 MR.  DEPUTY-SPEAKER:  Order,
 please.

 SHRI  SOMNATH  CHATTERJEE:
 Your  ialing  is  being  challenged.
 They  want  to  get  away  with  their
 majority  on  this.  When  they  cannot
 answer  a  point,  they  want  to  rely
 on  their  majority  ang  they  have
 brow-beaten  you.

 SHRI  SHYAMNANDAN  MISHRA:
 Mr.  Lakkappa  has  given  an  open
 threat  that  you  will  loge  your  job
 (Interruptions).

 SHRI  हू.  LAKKAPPA:  |  nive
 said  that.  What  are  you  talking?

 (Interruptions)

 ॥  SHRI  MADHU  LIMAYE:  Let  the
 world  know

 कि  लक प्पा  की  धमकी  की  वजह  से  यह  सब
 हो  रहा  है  y

 SHRI  VASANT  SATHE:  He  never
 said  that.

 SHRI  हू,  LAKKAPPA:  He  is  sub-
 verting  democracy  from  inside.

 SHRI  VASANT  SATHE:  S:nior

 Fer

 ike  Shyam  Babu  should
 frevail  on  the  Members  to  go  back

 their  seats....  (Interruptions).
 SHRI  €..M.  STEPHEN:  Do  you

 ipprove  of  this?
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 att  इदमिगस्दम  सिर  :  यों  कह  दिय।
 मुण्डा.,  (व्यवधान)

 SHRI  0.  M.  STEPHEN:  This  is
 goondaism.

 भरी  जनेश्वर  सिर  :  हम  गुण्डे  है  तो  तुम
 चोर  हो  a
 SHRI  K.  LAKKAPPA:  Are  they

 conducting  themselves  with  dignity?
 They  are  derogating  the  Chair.  I
 is  against  rules,  against  principles,
 against  the  decency  of  this  House..

 AN  HON.  MEMBER:  There  was  no
 direction  from  the  Chair  and  the
 House  should  have  adjourned  at  6.

 SHRI  K.  LAKKAPPA:  You  please
 Go  to  your  seats  and  then  you  talk.

 SHRI  VASANT  SATHE:  I  think
 this  cheap  stunt  only  with  an  eye
 on  the  Press  and  for  omorrow  and
 last  two  days,  some  stunt  they  want
 to  do.  Otherwise  what  is  the  ratio-
 nale?  The  Chair  ig  willing  to  listen
 to  you.  Go  back  to  your  seats  and
 say  what  you  want  to,  Why  do  you
 stand  there?  Go  back  to  your  Chairs.
 All  this  you  can  say  from  the  seats
 What  is  the  idea  of  gheracing  the
 Deputy-Speaker....  (Interruptions).
 Under  what  rule  are  they  standing
 there?  This  is  the  first  question.

 SHRI  SHYAMNANDAN  MISHRA:
 Because  the  House  does  not  exist.

 श्री  मधु  लिये  :  क्‍या  साढ़े  पांच  बजे
 शापने  डायरेक्शन  दे  दी  थी  कि  हाउस  लम्बा
 चले--कोई  मैटिनी  रिकार्ड  की  नहीं  रह  गई
 है।

 MR.  DEPUTY-SPEAKER;  Will  you
 kindly  allow  me  also,  sometimes?  A
 question  hax  been  raised  that  I  had  not
 given  a  direction  that  the  House  should
 sit  after  6.  What  happened?  Right  at
 6  O'clock,  when  the  Minister  was  re-

 ‘ying,  Mr.  Jyotirmoy  Bosu  did  rise
 and  said  it  is  six  O'clock,  we  must  rise
 now.  Y  dismissed  him  and  said  no..,.
 (Interruptions)
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 श्री  मधु  लिखने  :  काल  कोरम  का  सवाल
 उठाया  जायगा  और  पाप  शिमित  कर  देंगे
 (व्यवधान)

 MR.  DEPUTY-SPEAKER:  Order,
 order.  I  said,  no;  I  must  hear  the
 Minister  today,  I  yaid  it,  After  that
 the  whole  thiig  goes  on....

 SHRI  MADHU  LIMAYE:  No,  no;
 nothing  goes  on.

 MR.  DEFUTY-SPEAKER:  The
 whole  thing  goes  on;  many  Members
 raised  points  of  order  and  they  parti-
 cipted  fn  the  debate.  If  they  were
 so  final  about  6  O'clock,  they  should
 have  got  up  and  walked  out  at  6  O'-
 tlock  but  they  participated  {in  the
 debate  and  therefore  they  have  given
 their  consent  that  the  House  should
 continue  and  it  has  continued  (In-
 terruptiona).

 SHRI  JYOTIRMOY  BOSU;  No.

 SHRI  SHYAMNANDAN  MISHRA.
 The  momen,  you  said  that  the  Bill
 had  to  be  redrafted,  the  Bill  did  not
 exist  any  more.  We  cannot  put  up
 with  this  kind  of  thing.  What  are  you
 continuing  the  House  for?  Are  you
 going  to  conduct  the  proceeding  in
 these  circumstances?  Do  you  expect
 that  you  would  be  able  to  conduct  the
 proceedings?  What  are  you  continu-
 ing  the  House  for?  Let  it  come  in  the
 modified  form,

 SOME  HON.  MEMBERS:  No,  Sir.
 MR.  DEPUTY-SPEAKER:  I  have

 already  directed  the  House  will  con-
 tinue  to  sit....

 SHRI  SHYAMNANDAN  MISHRA:
 No,  Sir

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  That  the
 House  will  continue  to  sit  until  the
 House  decides  otherwise,  I  am  sorry,
 on  this  matter  the  House  does  not
 decide  but  I  take  the  pleasure  of  the
 House.  The  right  to  adjourn  the
 House  is  the  exclusive  right  of  the
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 Chair.  Even  the  House  oannot  decide
 on  this,  But  I  can  only  take  the  plea-
 sure  of  the  House.

 (Interruptions)
 SHRI  SAMAR  GUHA:  Sir,  you  can

 start  a  new  business  of  the  House  but
 the  Home  Minister  cannot  utter  a
 single  word  after  you  have  given  your
 ruling.

 MR.  DEPUTY-SPEAKER:  No,  ne.
 I  have  pot  given  my  ruling.

 (Interruptions)

 SHRI  P.  G.  MAVALANKAR:  &tr,
 may  |  make  a  submission?  Sir,  you
 had  formulated,  at  the  end  of  various
 points  of  order  submitted  by  Mem-
 bers  from  both  the  sides,  certain  ques-
 long  specifically  to  be  replied  to  your
 satisfaction  by  the  Home  Mumster.
 Now,  Sur,  when  the  Home  Muster  got
 up  to  reply,  as  s00n  85  he  made  one
 puint,  you  interrupteg  him  from  the
 Char  by  saymg  that  that  point  is
 sufficient  for  you,  the  Chair  to  say  that
 uo  further  discussion  jg  necessary  at
 all

 MH  DEPUTY-SPEAKER:  I  did  not
 say  that.  You  are  putting  things
 wrong.  When  he  wag  replying  and
 he  said  that  they  were  prepared  to
 recast  the  Bill,  then  I  said:  ‘In  that
 case  the  matter  has  become  very  sim-
 ple,  if  the  Government  itself  feels  that
 the  Bill  needs  to  be  recast  in  order  to
 bring  the  meaning  fully,  would  it  not
 be  better  to  stop  the  discussion  here
 and  take  back  the  Bill  for  recasting?’

 (/aterruptions)
 MR.  DEPUTY-SPEAKER:  I  want  put-

 ting  a  question,  not  a  ruling.  I  have
 never  8४0  that  I  gave  a  ruling.

 (Interruptions)

 SHRI  P.  G.  MAVALANKAR:  Sir,  I
 have  not  completed  my  submission.  2
 was  saying  that  when  the  Minister
 Wag  making  a  speech

 (Interruptions)
 SHRI  INDRAJIT  GUPTA:  Sir,  this

 was  not  all  thet  you  said  with  all  due
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 respect  to  you.  After  the  hon.  Minis-
 ter  suggested  that  the  changes  in  the
 draft  and  all  that  can  be  made  in  due
 course,  he  said  ‘Allow  the  Bill  to  be
 introduced.  Now  it  won't  be  passed.
 Tt  will  be  taken  in  the  next  Session.’
 That  suggestion  made  by  him  was
 also  rejected  by  you.  You  said:  “What
 is  the  point?  Since  this  is  not  going
 to  be  passed,  would  it  not  be  much
 better  to  redraft  the  whole  thing.”
 There  ig  no  point  in  introducing  it.
 (Interruptions)

 MR.  DEPUTY-SPEAKER:  I  accept
 what  Mr.  Indrajit  Gupta  has  said,  but
 this  is  an  opinion  ang  not  8  ruling.

 (interrtptions)

 SHRI  SHYAMNANDAN  MISHRA:
 The  Home  Minister  had  sald  that,  if
 necessary  it  can  be  modified.  Then  we
 got  wind  from  that  side  that  they
 were  going  to  make  change  here  and
 now.  But  we  took  objection  to  that.
 We  said,  if  changes  have  to  be  made,
 they  have  to  be  formally  circulated  to
 us  and  a  fresh  Bill  has  to  be  brought.

 MR.  DEPUTY-SPEAKER:  The  point
 is,  I  never  gave  any  ruling.  I  gave
 my  opinion.

 SHRI  P.  G.  MAVALANKAR:  Sir,  as
 T  wag  saying,  when  the  Home  Minister
 himself  said  in  reply  to  your  point
 that  this  is  not  their  intention  and  if
 there  are  any  reservation  in  the  minds
 of  some  hon.  members,  there  could  be
 certain  changes  made  or  a  redraft
 made  making  it  amply  clear  that  the
 scope  of  the  Bill  is  for  limited  area
 and  not  for  the  whole  country,  at  that
 point  of  time,  you  said  “Come  again.
 T  cannot  allow  the  introduction  of  a
 defective  Bil]  and  then  leave  it  to  the
 next  session.”  That  means  you  have
 already  completed  hearing  the  Home
 Minister.  If  you  wanted  to  hear  the
 Home  Minister  fully,  you  could  have
 done  it,  but  you  interrupted  him  and
 made  this  observation.  You  do  not
 call  it  a  ruling.  But  we  thought  it  was
 your  ruling.  The  point  at  Issue  is  that
 the  observations  from  fhe  Chalr  came
 at  the  end  of  the  first  point  of  the
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 Home  Minister  wherein  he  gave  in  to
 the  point  of  view  of  the  opposition.
 So,  where  is  the  need  for  the  Chair  to
 spend  more  time  in  listening  to  the
 Home  Minister?  You  have  already
 heard  him  and  come  to  a  decision.
 So,  we  request  you  to  adjourn  the
 House.

 MR.  DEPUTY-SPEAKER:  I  have
 not  come  to  any  decision.

 SHRI  हू.  GOPAL  (Karur):  If  my
 memory  gerves  me  right,  the  Home
 Minister  did  say  that  we  can  make
 certain  changes.  But  it  ts  not  neces~
 sary  that  we  have  to  make  the  changes
 now.  It  can  be  done  through  amend-
 ments  later.  So,  he  can  introduce  the
 Bill.

 SHRI  SOMNATH  CHATTERJEE:
 Will  you  change  your  decision  to  hear
 the  Home  Minister's  rigmarcles  for
 another  half  an  holr  or  one  hour  or
 not?

 tt  मधु  लिये  हैलीगेटड  लैजिस्लेशन
 का  इन्होंने  कोई  जवाब  नहीं  दिया,  चाहने-
 शियल  मेमोरेंडम  का  इन्होंने  कोई  जवाब

 नहीं  दिया  ।  डेलीगेटों  लेजिस्लेशन  पर  हम
 जीत  सकते  थे,  फाइनेन्शियल  मेमोरेंडम  पर

 हम  जीत  सकते  थे  |

 MR.  DEPUTY-SPEAKER:  He  was
 never  allowed  to  speak.

 SHRI  SHYAMNANDAN  MISHRA:
 Would  you  kindly  enlighten  us  in  how
 many  categories  are  we  to  divide  your
 obeervations—in  the  category  of  ad-
 vice,  in  the  category  of  opinion,  in  the
 category  of  observation,  in  the  cate-
 gory  of  direction  and  in  the  category
 of  ruling?  (Interruptions)

 MR.  DEPUTY-SPEAKER;  You  may
 say  ‘opinion’,  you  may  say  ‘observa-
 tion’,  you  may  say  anything  but  not
 direction  and  ruling.
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 SHRI  SHYAMNANDAN  MISHRA.
 Making  this  distinction  between  rul-
 ing  and  opinion,  you  are  under-min-
 ing  the  authority  of  the  Chair  (jn-
 ferruptions  )

 SHRI  VASANT  SATHE  You  shoulg
 give  due  respect  to  the  Chair

 (Interruptions)

 SHRI  SHYAMNANDAN  MISHRA
 Why  do  you  want  us  to  starve?  For
 what  purpose  are  you  asking  us  to
 continue?

 MR  DEPUTY-SPEAKER  I  have
 been  here  since  3  O'clock  I  am  ra-
 ther  more  starved  I  can’t  leave  the
 Chair;  you  can  go  and  have  8  cup  of
 tea  and  then  refresh  yourself

 SHRI  SHYAMNANDAN  MISHRA
 This  is  lughly  irregular  The  Chair
 must  give  second  thought  to  it

 (Interruptions)

 49  #४  bee
 SHRI  NOORUL  HUDA:  Adjourn

 the  House  (Interruptions)

 SHRI  C  M.  STEPHEN:  Not  under
 threats;  under  persuasion,  may  be.

 (Interruptions)

 SHRI  K  RAGHU  RAMAIAH  If
 they  listen  to  me,  I  want  to  tell  them
 one  thing.  They  are  so  particular  of
 respecting  the  ruling  of  the  Chair,  a8
 we  are  When  the  Chair  has  sald  "it
 shall  go  on”,  should  we  not  ablde  by
 it  (Interruptions)  He  has  said  it

 SHRI  VASANT  SATHE:  You  are
 not  showing  respect  to  the  Chair  You
 are  resorting  to  coercion.  This  5
 physical  coercion.  You  must  go  back
 to  your  seats.  ,..(Interruptions).

 MR.  DEPUTY-SPEAKER:  In  order
 to  decide  whether  to  put  the  question
 or  net  to  pat  she  question,  I  mtst  hear
 the  Mirtster.  The  Minister  was  a

 Sec.  (Amdt)  Bilt
 unddie  of  hus  speech  Unf?  he  finishes,
 T  have  got  to  hear  him,  before  I  make
 up  my  mind

 SHRI  TRIDIB  CHAUDHURI  (Be-
 rhampore)  May  I  make  a  submission?

 MR  DEPUTY-SPEAKER:  Wil]  you
 all  go  to  your  seats?  We  will  hear
 the  senior  and  respected  Member,
 Let  me  hear  him.

 SHRI  TRIDIB  CHAUDHURI:  I  want
 to  make  a  humble  appeal  to  the  whole
 House  and  algo  to  you.  If  I  heard  you
 aright,  you  want  to  hear  the  Minister
 before  deciduag  whether  you  should
 put  the  question  or  not.  That  means
 that  you  warit  to  hear  ang  you  want
 the  House  also  to  hear  him.  We  may
 agree  with  you,  we  may  riot  agree  with
 you  Some  of  us  think  that  you  have
 already  ruled,  and  there  is  no  point  in
 hearing  the  Minister,  but  that  is  a
 separate  question,  But  at  least  you
 want  that  the  House  should  hear  the
 Minister,  and  if  that  js  the  purpose,
 to  enable  you  to  make  up  your  mind
 after  hearing  the  Minter,  then  can'nt
 we  do  it  tomorrow?

 MR  DEPUTY-SPEAKER:  With  the
 pleasure  of  the  House.

 st  sta  सराय  पांडे  (रज नव गांव)  :
 उपाध्यक्ष  जी,  मानतीय  ति दिय  चौधरी  की
 बात  को  बाप ने  सुता  ।  वह  इस  सदन  के  एक
 सम्मानित  सदस्य  हैं,  उन्होने  धाप  का  ध्यान
 आकर्षित  किया  कौर  कप  से  जी  बात  कही,  मैं
 एक  बात  कहता  चाहता  हैं  कि  वह  विरोधी
 दलो  की  तरफ  से  राष्ट्रपति  पद  के  लिए  उम्मीद
 वार  में,  वह  यह  क्यों नहीं  पील  करते  हैं.  कि
 सह  लोग  भ्र पने  स्थान  परकार  बैठें  भौर
 सदन  की  कार्यवाही चलने  दें।  माननीय  चौधरी
 को  बात  को  इस  लोगों  को  मात  लेता  चाहिए  ।

 (व्यवधान)

 ready  on  his  legs  He  was  in  the  ‘+  position,  May  I  add  my  voice  to  hit,
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 In  view  of  the  fact  that  you  have  al-
 way,  the  right  to  hear  any  Member,
 you  can  call  upon  the  Minister  05
 morrow  to  speak  on  this,  That  gu-
 thority  of  the  Chair  does  not  end.
 You  can  draw  upon  that  authority  to-
 morrow.  But  today  you  should  be
 pleased  to  adjourn  the  House.  Since
 all  the  Members  are  now  in  their
 seats,  I  think,  it  would  be  your  plea-
 sure  to  adjourn  the  House  and  to
 listen  to  the  Home  Minister  tomorrow
 if  you  30  like.

 श्री  एल०  एम०  बनी  :  मैं  तमाम  सदस्यों
 से  निम्न  निवेदन  करना  चाहता  हूं  कौर  श्री--
 रघ्रमेया  जी  का  ध्यान  भी  भ्रातृ  करना
 चाह  वह  कि  जब  जब  उन  को  जरूरत  हुई,  हम
 ने  रात  के  io  बजे  तक  बैठ  कर  जौर  कोरम
 रख  कर  जिस  बिन  को  उन्होंने  कहा  कि  इस  का
 पास  करना  जरूरी  है,  हम  लोगों  ने.  पास
 करवाया  है,  लेकिन  राज  कौन  सी  मुसीबत
 झा  गई  जो  es  बिल  को  पास  करने  की  इतनी
 जल्दी  है  जबकि  गृह  मंत्र।  जी  खुद  कहते  हैं  कि
 इस  बिल  में  जो  खामियां  है,  उन  को  ठीक  करने

 के  लिए  वे  तैयार  हैं।  इसलिए  मेरा  कहता
 यह  है  कि  राज  हाउस  को  एबोर्ट  किया
 जाए  t

 t  hope  they  will  gracefully  agree  to
 that.  You  take  the  pleasure  of  the
 House.  ;

 SHRI  SHYAMNANDAN  MISHRA:
 It  entirely  rests  with  you.

 MR.  DEPUTY-SPEAKER:  I  had
 said  that  adjourning  the  House  is  the
 sole  prerogative  and  responsibility  of
 the  Chair.  But  the  Chair  must  take
 note  of  the  mood  of  the  House.  There
 ts  one  section  of  the  House  whom  I
 respect  who  want  that  the  House
 should  be  adjourned.  I  would  like  to
 hear  the  other  side  of  the  House  and
 their  spokesman  is  the  Minister  of
 Parliamentary  Affairs.  What  has  he
 got  to  say?

 GMGIPND—-M  NS—T726  LS—  978.
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 SHRI  K.  RAGHU  RAMAIAH;  Nor-

 mally,  all  this  would  not  have  hap-
 pened.  But  certain  abnormal  situation
 has  arisen  joday  because  the  hon.
 Members  from  the  other  side  moved
 towards  the  Chair,  moved  towards
 your  side,  Sir.  They  always  talk  of
 bruce  majority.  What  has  happened
 now?  The  vast  majority  of  the  Mem-
 bers  have  to  keep  quiet.  Therefore,
 it  is  in  the  setting  that  we  have  to
 decide  it,  Jf  it  were  a  question  of  ad-
 justment,  I  would  have  willingly  done
 something.  If  it  ig  coercing  the  Chair
 and  not  allowing  the  Home  Minister
 to  speak  (Interruptions)  Let  me
 complete  the  sentence.  I  would  have
 cooperated.  But  now  let  it  go  on
 record  that  the  Home  Minister  has
 only  begun  to  speak  gnd  not  coneclud-
 ed  the  gpeech.  Let  it  also  go  on  re-
 eorg  that  the  Chair  has  given  no  rul-
 ing  whatsoever  on  this  matter.  Sub-
 ject  to  these  two  consideration,  I  have
 no  objection  to  the  House  being  ad-
 journed.

 MR.  DEPUTY-SPEAKER;  I  think,
 it  is  very  good.  I  am  thankful  to  Mr.
 Raghu  Ramaiah  for  that.  I  fully  up-
 hold  what  he  said,  that  the  Minister
 is  in  the  midst  of  his  reply  and  that
 he  has  not  completed  his  reply.  Then,
 whatever  I  had  said  by  way  of  inter-
 vention  was  to  pose  certain  questions
 {o  him  and  there  hag  been  no  ruling
 on  this  matter.

 Now,  if  it  is  the  pleasure  of  the
 House,  I  can  adjourn  the  House.

 HON.  MEMBERS:  Yes.
 MR.  DEPUTY-SPEAKER:  The

 House  stands  adjourned  (०  meet  again
 tomorrow  at  l]  AM

 39.5  hrs.

 The  Lok  Sabha  then  adjdurned  fil
 Eleven  of  the  Clock  on  Thursday,  Ma}

 4,  975|Valsakha  18,  807  (Saka)


